
C.B. D No. ~97 

• 
" )K S~BHA 

THE DELHI SALES TAX BILL, 1973 

(Report of the Select Committee) 

[Presellted Oil the 18th April, 1975] 

LOlL: SABRA SBo.aBTARIAT . ... 
NEW DELHI 

April, 197s/Chaicra, 1975 
Price: RI. 2.55 



CORRIGENDA 
to 

the Report of Select COIIIIlittee on 
the Delhi Sales Tax Bill,1973. 

Cover page, line 2 from bottom, for "1975" read "1897" 
Page (xv) (i) line 9 fram bottom, for "(Eales)" read 

t(Sales)" - -
(11) line 14 from bottom, ill. "inserted 

accordingly." read 'other place." 
Page 14, line 10 from bottom, ~"the' read II this') 
Page 23, line 15 from bottom, 'f'O'r Uertificate" read 

"certificate" - -
Page 35, line 18, after "section 4," insert ·'or" 
Page 43, (i) line 1, .ill. "sa 11" read "sha 11 " 

(Ii) line 5, for "thereunler" read ' 
"thereunder" -

(iii) line 26 !2!. "recover" !.!!.!!. "recovery"" 
Page 48, delete side-lined thick rule. 
Page 55, line 21, !!!!:. "Accounts" !.!!.!! "Accountants" 
Page 65, line 11, for "Sounsel" !.!!.!! "Counsel" 
Page 67, line 13 from bottom, for "Direction 59" read 

"Direction 58" - -
Page 75, line 2 from bottom, !!!!:. "Secretary" !!!2. 

"Secretariat" 
Page 78, line 23, for "has" !.!!!! "18" 
Page 106, line 20, ~r "asence " l:SIS "absence" 
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·REPOllT 'OF mE -SELECT COMMITrEE 

I, the Chairman of the Select Committee to which tne Bm· to conso-
'lidate and &meIld the law nlatJllg to the levy 'of 1a~l'JIl sale of :goons 
in the Union territory of Delhi was referred, having been authorised 
to submit the report on their behalf, ,present their report with the Bill, 
81 ~endedby the ~ommittee, annexed thereto . 

. 2. The Bill was inlroduced inLok Sabha on the 9th April, 1973. 
The motion lor .reiellence of the Bill io' a Select Committee of the Hause 
was moved in -Lok Sablla by SAri K. R. Ganem, the then Minister -of 
State in the Ministry of Finance on tSe oth September, 1974 and waa 
ao.opted (Appendix I). 

3. The Committee held 18 sittings in all . 

•. 'n1e first sitting (lithe Committee was held '&n 'tile 23cd September, 
. !t?', to draw up their programme efwol'k. The Committee declcieci to 
invite written memOl'anda from the Ch."!ImMn of CoRm1~ -aRd ·lndU'Stry, 
Bar Councils, 'Supreme 'Oou.rtJHigh Ctttl"tBar Assooiaticms, Trade 
IID'nioIUl, Chief Secretaries, 'Delhi .Adminimaticm, -Governments of Punjab, 
Haryana, Himachal Pratiesh, .Jarnaau & Kasltmir, Baja&than, Uttar 
Pradesh, Administrator, Union Territory of Chandigarh and everyone 
else interet;ted in the subject matter of the Bill by the 14th October, 
1974. The Committee further decided to hear oral evidence on the 
provisions of the Bil1._ 

5. Subsequently. .u-e Committee, at their sitting held on the 4th 
November, 1974; decitten., on the .request of sever-~l associations organi. 
aationa, etc., to extend the date for sUibmi&Sion ofmem~randa llpto the 
7th December, 1974. 

6. 46 memoranda on the Bill were received by the Commi'tteefrom 
variou'S associations, organisations, etc. (vide list at Appendix II). 

7 .. The Ca~ttee heard ,the evoideAceliven by various associations, 
organisations, etc. at their sittings held from the 6th to 10th January, 
1975 (vide list at Appendix III) . 

8."he 1ftetJort of the CommtttJee was, to ,be preaeMed 'hy h i 1 th 
November, 1974. . The Committee were' gtaDAed Et.i:t.si()ft of "time on 
the 11th November, 1974 upto the last day of'the Buaget Sesaion (19;5). 

9. At their 'Sitting held on the !5th' February, 1975, the 'Cdlnmittee 
cleoified that (i) the evidence tenciered· ,before tbem,migbt .be l~id on 
the Tah1e of the Heuse; aDd (ii) two copiet eaenof the memoranda 
reeeived by the Committee frGm variou.s associations, organisations, etc. 
might be placed in the Parliament Llbr8(Y, afte" the report of the 
Committee was presented, for reference by the Members of Parliament. 

·Published in the Gazette of India, Extraordinary, Part II, Section 2, dated 
the iWIApftI, ISla. 

'(,,) 
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10. At their sitting htlld on the 10th February, 1975, the Committee 
held a general discussion on the amendment's proposed in relation to 
the various clauses of the Bill. 

11. The Committee considered the 
sittings held on the 11th. 12th, 13th, 
February, 1975. 

Bill clause-by-clause at their 
18th, 19th, 20th; 24th and 25th 

12. 'l1le Committee considered and adopted the Report on the 7th 
April, 1975. 

13. The ob\servations of the Committee with regard to the principal 
changes proposed in the Bill are detailed in the succeeding paragraphs. 

14. Clause 2 [Explana.tion to sub~la.me (1)] .-The Committee are 
of the view that the Explanation to sub-clause (1) of clause 2 of- the 
Bill is redundant in view of the provisions contained in section 4 (2) of 
the Central Sales-tax Act, 1956. 

The Explanation has been omitted accordingly. 

15. Clause 3.-(i) Sub-cla1l.8e (3) .-The Committee feel that in the 
event of a dealer's turnover falling belo,w the taxable quantum in any 
year, he may be allowed to apply for cancellation of his registration 
certificate after the expiry of one year following that year in which his 
turnover has failed to exceed the taxable quantum. The dealer should 
be liable to pay tax in respect of goods purchased by him prior to the 
cancellation of his certificate free of tax on the strength of such certifi-
cate. 

Proviso to sub-clause (3) has been inserted accordingly. 

(ii) Sub·-ctause (7) .-The Committee are of the -view that the tax-
able quantum should be raised from Rs. 15,000 to Rs. 30,000 in the case 
of manufacturers and from Rs. 15,000 to Rs. "1,00,000 in the case of "other 
dealers. The Committee are also of the view that the turnover of all 
sales should be taken into account for the purposes of computing the 
taxable quantum of a dealer irrespective of whether such sales are tax-
able under the Bill or not. Sub-clause (7) has been amended accord-
ingly. 

An Explanation to the sub-clause has also been inserted to provide 
that all sales will be inclut\ed, for the purpose of computing the taxable 
quantum.' -

16. Ctause 4-Sub-ctause (l).-(i) The Committee are of the view 
that the rate of tax in resPect of goods included in "the First Schedule 
appended to the Bill might be r.aised from ten paise in the rupee to 
twelve paise in the rupee. 

Sub-clause (1) (a) has been amended accordingly. 
(ii) The Committee feel that the levy of tax in respect of any food 

or drink served for eonsmn~on in a hotel or restaurant with which a 
cabaret, floor show or similar entertainment is provided therein should 
be at the rate of forty "paise in the rupee. 

New sub-clause (1) (c) has been iru;erted accordingly. 
(iii) The Committee feel that in the case of taxable turnover in 

respect o~ any other goods, the tax ,at the rate of seven paise in the 
rupee might be levied. ' 
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Original sub-clause· (1) (c) {New sub-clause 1 (d)] has been amended 
accortUngly. . I . 

(iv) Proviso to sub-clause (1) has been amended so as to permit 
amendment of the First or the SeCond Schedule either retrospectively 
. or prospectively' and it has been provided that no such retrospective 
amendment would prejudicially affect the interests of any dealer. 

(v) Sub-clause 2 (a) (i) has been amended. to be in the line with the 
provisions of clause 5 of the Bill. 

(vi) Sub-clause 2(a) (iv) .-The Committee feel that the goods which 
·hn-e been purchased by a dealer within a period of twelve months 

. prior to the date of his registration should be deducted from his turn-
over, provided -the goods have been sold by the dealer within a period 
of twelve months from the date of his registration and the claim for. 
such deduction is inriluderl. in the return to be furnished by the dealer 
in respect of such sale. 

'. . 

Sub-clause 2(a) (iv) has been substituted accordingly. 

(vii) Sub.JcZa'UBe 2(a) (v) (A).-Since newspapers are not goods for 
the purpose of levy of sales tax in Delhi, the Committee feel that it 
might. be made clear that raw materials for the purpose of the printhig 
of newspapers ,should ~ot be entitledl to get exemption from tax. 

Sub-dau~ 2(a) (v) (A) luis been amended accordingly. 

(viii) Sub-cla1L8e .2 (a) (v) (C) .-The Committee feel that sales of 
only such containers or other materials as are used for the packing goods 
or ·class· of goons specified in the certificate of registration of a dealer 
should be allowed tax free. 

Sub-clause 2 (a) (v) (C) .has been amended accordingly. 

(ix) Second and Third provisos to sub-clause (2) .~The changes 
made are of drafting nature. 

17. Clause 5.-The Committee feel that the power of the Adminis-
tr.ator to s~ify the point of sale at which any goods or class of goods 
should be taxed, be subject tQ such conditions, if any, as may be speci-
fied in the notification specifying the point of sale. The Committee also 
'feel that where a point of sale (other than the last point on which the 
.tax would be generally levied) is noti,fied by the Administrator under 
this clause, the exemption on points of sale other than the point of sale 
so notified should be available on the production of prescribed declaration 
forms. The· Administrator may, however be empowered to exempt any 
goods or classes of goods or dealers or classes of dealers from the require-
ment of production of declaration forms subject to sueh restrictions and 
conditions as may be specified in the notification to be issued in this behalf. 

Clause 5 hat! bPenamended accordingly. 

18. Clatu!c "7.-The Committee feel that with the previous approval 
. of the Central Government, the Administrator should have the power 
to amend the Third S.;hedql~ fi!ither retrospectively or prospectiv~]y and 
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sao :auch '1'etrospective am~ndment should prejudiciaUya1fect the ,blterests 
of any dealer. I 

Clause 7 has 'been amended accordingly. 

19. 'ClIlusf) 9-(i~ -iSub-cla.uBe (2) .-'!he CommiUee 'wI tAit .tile 
Administrator might be authorised to appoint Additional Commieaicmera 
of Sales Tax and Sales Tax Officers, besides other persons, to assist the 
CommiSlioner in the execution ·of his fumdionsumWr the Bm.' 

Sub-clause (2) has been amended accordingly. 

(ii)Sub-cZause (3) .-TheCommittee are of the view that tlle .juris-
diction ¢ the various omcersshould be specified' ~ Ithe Commissioner 
instead of the Administrator, as 'provided iorin the~ill. 

Sub-clau8c (3) has been amended accordingly. 

20. Clause 10.-The Committee are of the opinion that the powers 
to specify jurisdiction of offtcerlunder clause 9{3) oftbe 'Bill and to 
$anction prosecution in clause 52 (1) of the Bill should be exercised by 
the Commissioner only . The powers to conduct search :and leizure 
should not be delegated to any person lower in i.ank 'to a Sal"tax 'OfIlcer 
ann those under sub-section (1) ofc\ause.g Bhould' l'lot .1;e aelegMed 'to 
any person other than an Additional Commissioner of :Sates Ta:t. Tbe 
other powers could be delegated to any person appointed to assist the 
Commissioner under Cl~ 'ie 9 (2) of the Bill. 

Chiuse 10 has bee'll amended accoraingly'-

21. Clause ll.-'il'he Committee are of the Wew that it sAeuld be 
mane clear that the proceedings under this Bill ..ntJYW mean ~ pr0-
ceedings which might be pending on the date wheQ. an order is paS'Sed 
under this BiJl or whidhmight have been completed '011 or 'befOlle :such 
date and include proceedings which might be commenceti: after that date. 

An Explanation to this clause has been ·added .accerdingIy . 

22. ClaUse 13.-The amendme·nt made in this clause is consequent on 
the repeal of the Code of Criminal Procedure, 1898 ann the re-enactment 
of the. Code of Criminal Procedure, 1973, after the introduction of this 
am. 

23. Clause l-l.-(i)The Committee are of the view 12lat aP'O'V'iIMn 
should be made in the Bill itself for prescribing a period vri't!hbt which 
a certificate of registration should be granted . 

(ii) The Committee feel that it might be made ~lear that the goart.t 
or class of goods in respect of which a notification. is ~sued uncierclaMse 
{; specifying the point at which the gaods will be taxiYd, will not be spe-
cified in the registration certiftcate ,of a ·dealer. Further, weh .pds .or 
class of goods, if any, are specified in the registration certificate ancl a 
notification in respect of such 100ds is issued under the said section 5 
on any subsequent date, the certificate should be deemed to have been 
amendet\ fo'O as to omit the reference to such -goode or classes -of goods. 

(iii) The Committee also feel that if the concerned authority is of 
the opinion that an application for registration is not in order, the same 
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mig!it be rejected within the prescribed period aft~r recording the reasons 
tn~~tor. 

The clause has been amem:ledaOCl'ONtngly. 

24. Clause 16.-(i)· 'S,,6-e~ (H.-The amendmeRt ma4e ill con-
sequent upon the amendment made in clause 3 (7) of the Bill. 

(ft) Sub··dame (2) .-The C()tnl1\ittee :left that the relisteriDtf autlDo· 
rii'y !ba'Uld: s~'fy the restrictions and cencmi0ll8 ill the privUioaal 
certificaw: Df 'regIstration ~ b~ grated' to a dealer who intenell to start 
a manufacturing business in Delhi. 

Sub-clause (2) has been amended accordingly. 

(iii:). lNttJ IUbooclclua (7) .-'l'ke COIIUDittee feel that a person, who 
haIf··b88ll grm,. a ,rovisicmal certiieate of regjltration fw, without. 
sufficient cause, to establish a manufacturing business within· the peried 
specified in the provisional certificate of registration or fails to comply 
1t1tfI any of the NMl'ieUou M' cond!tiOl'I8 subject to whiah the aertiftcate 
..... gfllfttecl,&ho1ilclI ·be liable to lJ8¥ a penalt1 .elplivalent to _and 
a half times the amount of tax which a dealer might havII: paid. hart b. 
not been so registered. 

New sub-clause (7) has been ~nserted accordingly. 

25. Clause 18.-(i) Sub--clause (1) .-The Committee feel that the 
ComitHssioner shoUld' &e ~ed' ·to demand,' in appropriate cases, 
-.ecurltym pro~ custody arm tHe of deelaratimtfonn •. 

Sub-<:lause (1-) has been amenc\ed accordingly. 

(ii). Sub-.clu(U'e (2) .-The Committee are of the opinion that in the 
case of a new dealer coming up for registration under this 'Bll1, quantum 
of security inight be determined wit~ respect to the amount of tax which 
mq De or become payable by the appllcanthaving regard to the nature 
and' size of his business. As regards the security for proper custody and 
use of forms, it may be computed with reference to the amount of tax 
which might be. saved by a dealer by the issue of such r\eclaration forms, 

- .and. in otller ca~es, the amount of seeurity should not exceed the esti .. 
nla~d tax ~ayabrC! on the taxable' turnover of a dealer for the year ift 
which 'lecudty is demanded:. 

Baboc_. (2)1 habeelli ameDdeci aceorctingly. 

26. CIcz1Ue 19.-The amendment made is of a c1ariiicatory nature. 

21. Cla.use 20 [Sub.clause (3) (d)']-The COmlnittee feel .that a dea-
ler could avoid cancellation of his registration certificate by filUng soMe 
returns in a year while DOt submittiQa the others. The case of such 
a dealer would be covered by the residuary powers for cancellation of 
,..tratiicm. cartik_ as COl'ltaiDec\ ilL re-numhered item (f) ef the 
·tuW~.· ,. 

Su1>-clause (3r (ti) llas, therefore, been omitted. 

(il) Su~e' ('1) .---'I'M!J mb-clause has been subaUtllCed by a nn 
sub-clause with a view to clarify that a pel'9Oll'wou!d' be liable to· pay 
tax in respect of the sales effected by him prior to the date of cancella-
tion of his certificate: of registration. 
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(iii) New sub.c'L~use (8) .-The Committee are of the view that 
where it is found that a person registered as a dealer ought not to have 
been so registered, then such "person should be liable to pay tax for the 
period he was registered, as if he were a dealer. 

Sub-clause (8) bas been mserted accordingly., 

28. Clause 23.-(i) Sub·clau.se (6) .-The Committee are of the View 
that, when. a dealer 'liable to ,pay tax under the Bill ~,failed to get 
himself registered, the amount of penalty to be imposed on a dealer 
should not be more than twice the amount of the tax assessed. 

Sub-clause (6) has been amender\ accordingly. 

(ii) Sub-clause (7) .~The amendment has been made with '. 'view 
to reduce the ~eriod of amJesstnent from eight years to six years m the 
case of a dealer who is liable to pay tax and who has failed. to get him" 
self registered. 

29. CLause 24 ..... The amendments made in this clause are with a view 
to reduce the period of re-assessment of an escaped assessment, from 
eight to six years. 

The other amendment made is of a clarificatory nature. 

30. Clause 25 . .....trhe amendments made are of clarificatory nature. 

31. New Ctuu~e 26.-This clause has been inserted with. view to 
provide for the continuation of recove~ proceeding'S, in respect ot 
which any appeal or revision application or other proceedings are filed. 
Where the amount of tax or penalty is enhanced, fresh notice to the 
dealer should be issued only in respect of the amount by which such 
Government dues are, enhanced. Where the amount of tax or Penalty 
has been reduced, no fresh notice for the reduced amount would be 
necessary. The Commissioner, in such a case, would give intimation to 
the dealer and to the authority with whom such proceedings are penr\ing 
about such reduction. '! 

32. New Clause 2·7·-The Committee note that the Public Accounts 
Committee (1973-74) in their 116th Report has recommended the inclu-
sion of a proviSion for levying interest for belated payments. The Com-
mittee, are, therefore, of the opinion that sirrlple interest should be paid 
by the dealer at the rate of one per cent. If,the default is for a -period 
of one month and ~t the rate ~f one and a half per cent. per month where 
the default is for more than a month. for so long as there is default in 
the payment of the tax. The interest may be deemed as tax payable 
under the Bill. 

New clause 27 has been inserted accordingly. 

33. Clause 28 [Origi.ncU clause 26].-iNew Sub-cIause (7).-The Com-
mittee feel that the CommiSlSioner or any other person appointed' to 
assist the Commissioner should be empowered to apply to a court for 
payment to him cf any amount, belonging to a dealer, which is 'lying 
in, the custody of the court, in orc\er to discharge the liability in respect 
of tax and penalty due -from such a dealer. 

New Sub-clause (7) has been inserted accordingly. 
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34. Clause 30 [Original clause 28]- (i) Sub-clause (1') .-The amend-
ment is made of a clariftcatory nature. 

(ii) Sub-clause (3) .-The Committee feel that the Commissioner 
may for sufficient cause allow a claim for refund being made after the 
expiry of the period of twelve months but not later than twelve months 
from such expiry. 

Sub-clause (3) has been amenderl accordingly. 

(iii) Sub-clause (4) .-The Committee feel that in the case of delayed 
refunds due to person, the COIIUnisei;ioner should pay interest at the 
same rates as given in clause 27 above if refund is not made within 
ninety days from the date of his making the claim. -Sub-clause (4) has been amended accorc\ingly. 

(iv) New Sub-clause (5) .-The Committee feel that where any 
question arises as to the period which i8 to be excluded for the purposes 
of calculation of interest, the decision of the Commissioner. should be 
taken as final in such cases. 

New sub-clause (5) has been inserted accordingly. 

(v) Sub-clause 8 [Original Sub·daUBe (7) ].-In view of the provi-
sions of Section 15 (b) of the Central Sales Tax Act, 1956, sub-clause (2) 
has been amended to prOVide that the amount in. respect of local sales 
tax paici. on declared goods which are subsequently sold in the course 
of inter-State trade or commence should be re-imbursed to the person 
who makes such Eale in the course of inter-state trade or commerce. 

35. Clause 31 [Original clause 29] .-The Committee feel that it should 
be made clear that set off would be admissible if delay in granting the re-
gistration certificate to a dealer is beyond the period prescribed for grant 
of such registration certificate. 

The clause has been amended accordingly. 

36. Clause 32 [Original clause 30] .-New sub-cIctwe (2) .-(1) The 
Commit·tee feel that the liability of the transferee ot a business should not 
be limited to the value of the assets obtained by transfer. 

Proviso to sub-clause (1) has been omitted accordingly. 

(ii) The Committee feel that the transferee or the lessee in a business 
should be liable to pay tax on the sale of goods effected by him after the 
date of transfer of the business and the transferee or the. lessee, where he 
is an existing dealer, should make an application for the amendment of 
the registration certificate. 

New sub-clause (2) haa been inserted accordingly. 

37. ClGuses 35 and 36 [Original clausa 33 and 34] .-The amendments 
made are of clari1lcatory nature. 

38. Clause 38 [Original clause 3«J .-The Committee feel that the Com-
missioner may be empowered to direct any clan of registered dealers to 
keep such accounts as may be specified by him in the notification. 

New sub-clause (2) has been fDlerted accordiDJ1y. 
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39. Clause 39 [Original clause 37].~·!rhe Committee feel that the at*, .. 
tutory requirement of issuing a billicash memorandum should be only in 
respect of sales where'vaiue of goods sold in anyone transaction exceeds 
rupees ten. Further the Administrator should be empowered either to 
exempt any goods or class of goods or dealers or class of dealers from the 
requirement of issuing a bill I cash memorandum for sale of goods exceed· 
ing ten rupees in value in anyone transaction or specify in the notification 
that the Bill I cash memorandum would be required to be issued if the sale 
of goods is of such amD\Ult exceeding ten ruped as is mentioned in the 
notification. 

The clause has been amended accordingly. 

40. Clause 41 [OriginGoZ (14use 39] .-Sub-clausi (7) .-Tht amencinient 
made in this sulH:lause i,s consequent on the repeal of the Code of Crimi .. 
nal Procedure, ,1898 JUld re-enactment of the Code of Criminal Pr~.dur., 
1973. after the Bill was introduced. 

41. Clause 43 [Original cl4U8f 41].- (i) Sub-cl4use (1) .-The Com·, 
mittee are of the opinion that any person (including a dealer) aggrieved 
by any order should have the right to prefer an appeal against such order. 

Sub-clause (1) has been amended accordingly. 

(U.) Su.b-clauses (2) and (4) .-The Committee feel that the Commis· 
samer should also have the right to appeal to the Appellate Tribunal if 
be is aggrieved by the order of the first appellate authority. In such a 
case, the Commissioner is not required to pay the fee of fifty rupees which 
is required to be paid when the appeal is filed by any other person. 

Sub-clauses (2) and (4) have been amended accordingly. 

(ill) Sub-clame (5) .-The Committee feel that Ii provision might be 
made in the Bill itself that no appeal would be entertained. by the appel .. 
late authority unless the amount admitted to be due has been paid by the 
Appellant. . 

Second proviso to sub-clause (5) has, been werted accordingly. 

42. CZame 45 [Original clause 43] . ...:.....Sub-clause (1) .-This sub-clauae 
has been amended with a view to bring it on the lines of an identical pro-
vision in the Income-tax Act, 1962. 

The other amendment made is of consequential nature. 

43. Cl.a.'U88, 46-[Origin~l clause 44] .-The Committee feel that a final 
order under this clause should be made before the expiry of five years 
from the date of the order sought to be reViSed. 

Proviso to this· clauSe has been subst!tuted accordingly. 

44. Clame 48 [Origvnal ClaUse 46].- (0 New s1.tb-cla'ILH (3) .-This 
sub-clause has been inserted with a view to permit the authority pasSing 
any order to amend~y order if the. matter covered by such order is iden .. 
tical to the matter already decided in any proceeding by way of appeal or 
revision. 

(ii) New sub-clGwes (6) aM (7) .-The Committee feel that there 
Ihould be a provision for review of orders passed by any authority or by 
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the ~ate Tribu~ ~d. ~oreany order in review is passed, any 
person likely to be affected adver$ely should be &rive.n reasonable opporw 
tunity of being heard. .. 

New sub-clause (6) and (7) have been inserted accordingly. Other 
amendments made are of verbal na~ure. 

45. Clause 49 [Original cZaus.e 47] .-Tlle Committee f~l that a period 
should be preseribed within wWch any disputed question should be deterw 
mined by the Commissioner. ' 

The clause has been amended accordingly. 

46. Clause 00 [Original clause 48] . 

(i) Sub .. clau.c:es (b), (c) and (d) ::-Th.e Committee feel that onus in 
respect of offences mentioned in subwelauses (b), (c) and (d) of the clause 
should be on the Person within whose knowledge the facts relating thereto 
wou.Jd be. . 

(ii) Sub-clause (g) .-T,he Committee feel that the burden of proof 
should be on the person who makes any collection of tax otherwise in 
accorda,nee with the-FOVisiOll&,of tpe Biij and the rw.es made thereunder. 

(iii) Sub-clause (h) .-This sub-clause has been amended in the light 
of amendments made in dause 38 of the Bill. 

(iv) New sub-clause (0) . .....:..Tbe sub-clause creates a new offence· where 
tRe owner or person in charge -of a goods yehicle fails, neglects or refuses 
to comply with the requirements cO,ntained in ,clause 64 of the BiD. 

(v) The Committee feel that imprisonment in respect of offences m~nw 
tioned in this clause of the Bill should be rigorous and not si.11lple and 
the quantum of daily fine in respect of a continuing offence should be rais~ 
ed to two hundred rupees and, in relpeet of certain oifences, if the court is 
satisfied that the offence has been committed wilfully, the offender Rhould 
be punished with rigorous imprisonment for a term· which 'nrlght '!xtend 
to six months and with fine, and when lne offence is a continuing one, 
with a daily fine of three hund;ed rupees ,during the period of continuance 
of the offence. . 

(vi) The Committee also feel that a person who has applied for regis-
tTation in accordance with the provisions of clause 14(2) or clause 17(2) 
should not be deemed to!have committed an offence under sub-c1ausf! (b). 

Sub-clause (~) has been inserted accot:d.ingly. 

49. Clauses 52 and ~3 [Origi~l clq.us,s 50 and 5tJ .-The term "mag:fsw 
trate of the first class". h~s heen su~tituted by the term "Metropolitan 
Magistrate". This ainen~ment and the other, amendment' to this clause 
and the amendment to Clause 53 (original clause 51) are consequent on 
the repeal of the Code of CFiminal Procedure, 1898 and. the re-enactment 
of the Code of Criminal Procedure. 1973 after the introduction of the Bill. 

48. Cla.use54 [O,iqinal claus.e 52l.-Sub-ctause (1) .-Thls sub-clause 
provides for compou~ng of offences for. a sum not exceeding ftve thou~and 
rupees or double the amount r.f tax which would have been payable bv II 

person whichever is higher. ~e e~~1;e~ ~l ~ha~ since the quantum 
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of penalty in lieu of prosecution has been raised of two and a half times, 
the quantum of composition money should &lao be raised to a sum not ex-
ceeding three times the amount of tax which would have been payable it 
such person had complied with the provisions of the Bill. 

Sub-clause (1) has been amended accordingly. 

49. Clause 55 [Origi1UJ.I clG'UBe 53] .--Sv.kla'UBe (1) .-Item (b) of sub-
clause (1) has been omitted as a provision in this regard has been made 
in sub-clause (5) of clause 25 of the Bill. 

The other amendments made are with a view to raise the quantum of 
penalty in lieu of prosecution for an offence relating to non-furnishing of 
return or non-payment of tax within due time, from. a sum not excep.ding 
one and a half times to a sum not exceeding twice the amount of such 
tax sought to be evaded and where no tax is payable by a person, the 
quantum of penalty in respect of the said offence should be raised from 8 
surn not exceeding one thousand rupe~s to a sum not exceeding two 
thousand rupees. 

Sub-clause (1) has been amended accordingly. 

50. Clause 56 [Origi1UJ.I clause 54] .-The amendments made in this 
clause are on the lines made in clauses 54 and 55 of the Bill. 

51. Clause 57 [Origi1UJ.I clause 55] .-Sub-clause (1) .-The amendment 
made is on the lines made in clause 56 of the Bill. 

The Committee recommends that there should be a provision in the Bill 
to penalise officers conniving or colluding with the tax evaders. The 
Government should also consider to include similar provisions in other 
taxation laws. 

52. Clause 58 [Origi1UJ.l clau8e 56] .-The Committee are of the view 
that notices on all the adult members of the erstwhile Hindu undivided 
family shall be served in case the person who was the last manager ·01 
such family could not be found. 

Clause 56 has been amended accordingly. 

53. Clause 64 [Original clause 62],-Ci) Sub-Clause (3).-The Com-
mittee feel that the owner or person in charge of a goods vehicle entering 
or leaving Delhi should file a declaration in the prescribed. form which 
should be obtained from the prescribed authority. The Committee further 
feel that a penalty not exceeding two and a half times the tax or one 
thousand rupees, whichever is higher, should be imposed if the owner or 
person in charge of a goods vehicle fails to carry goods which are meant 
to 'be carried to a place outside Delhi to that place within the prescribed 
period without reasonable cause. 

Sub-clause (3) has been amended accordingly. 

(ii) Sub-cla.use (4) .-The Committee feel that an officer empowered by 
the Administrator should be authorised to search the goods vehicle or part 
thereof and also to examine the contents therein. 

Sllh-Clause (4) has been ~mendEt~ Ilccordinst'f ~ 
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(Ui) New sub-clame (5) .-The ComJiUttee feel that an ofBcer empower • 
. ed by the Administrator should have the power to detain the goods if such 
officer has reason to believe that the owner or person in charge of the 
goods vehicle is attempting to evade payment of tax. The goods so de-
tained should not be allowed to be transported unless a security for an 
amount not exceeding one thousand rupees or the amount of tax pay" 

. able if such goods were sold fn Delhi, whichever is more, is furnished. 

(iv) New sub-clause (6) .-The Comniittee feel that where the security 
is not furnished within the prescqbed period, the goods in question should 
be disposed of in such manner and subject to such conditions as may be 
prescribed. 

54, Clause 65 [Origin.al clause 63] ,-The Committee feel that the Com· 
missioner should publish in the official Gazette such particulars as may be 
prescribed at intervals not exceeding three months of dealers whose regis-
tration certificates are cancelled under the provisions of the Bill. 

r.lause 63 has been substituted accordingly. 

55. New clause 68.-The Committee feel that transfer of any assets b, 
way of sale, mort~age, gift or exc:han~ OIT any other mode during the 
pendency of any proceedings under the Bill should be void as against any 
claim in respect of any tax or any other sum payable under the Bill. 

New clause has been inserted accordingly. 

56. New clause 69.-The Committee feel that chapter XXXVI of the 
Code of Criminal Procedure, 1973 should not apply to any offence punish. 
able under the Bill, or to any other offence which under the provisions 
of that Code might be tried along with such offence. 

New Clause has been inserted accordingly. 

57. New clause 70.-The Committee feel that it should be made clear 
that where any amount is recoverable as an arrear of land revenue undeI 
the :provisions of the Bill, such recovery should be made in accordance with 
the provisions of the Delhi Land Reforms Act, 1954 if the recovery is to 
be made inside 'Delhi and of the Revenue Recovery Act, 1890 if the re-
covery is to be made in any inserted accordingly. 

New clause has been inserted accordingly. -

58. Clause 71 [Origi7!41 clause 66] .-:-The amendments made in this 
clau!le are of consequential nature. 

59. New clause 1S.-The Committee feel that a dealer who. is liable to 
pay tax under the Bengal Finance (Eales Tax) Act, 1941, as in force in 
Delhi. but who i~ not liable to pay tax under the provisions of the Bill, 
should continue to be liable to pay tax on sales of goods purchased by him 
prior to the commencement of the Bill. 

New clause has been inserted accordingly. 

60, The First Schedule ,-'-

(i) Entry 2 .. -The Committee are of the opinion that "cycle combina-
tion" mi~ht be changed to "motor and cycle combinations". The Entry 
has been amended accordingly. 
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(U) Entries 4 and 7.-The CCNnmittee recommend that the ~isting 
5te of 1:4x on transistox:s ~d watches at ten per cent should continue. 

(iii) Ent1''11 1D.-Th.e amendment mad:E bJ the substitution of this entry 
is of a clarificatory nature. 

(:v) Entry 16.-The Committee are of the view that spoons are esHD- _ 
tial item of every household and should, therefore, be excluded from thia 
entry. The Entry has been amended accordingly. 

(v) Erttry IS.-The Committee feel that the existing rate of tax at 7 
per cent. on cheaper variety of crockery should continue. 

(vi) En-t1'Y 23.-The Committee recommend that the existing rate of 
tax on motor spirit and high speed diesel oil at the rate of 7 per cent 
should continue. 

(vii) Entry 25.-The Committee are of the view that leather belts are 
mostly used by students and should, therefore, not be included ir. tbis 
entry. The Entry has been amended accordingly. 

(viii) Entry 26.-The Committee feel that the rate of tax on wooden 
furniture should not exceed ten per cent. 

(ix) Entry 31.-The Committee feel that goods made out of plastic, 
celluloid, bakelite and other similar goods having the value not exceed-
ing thirty rupees per piece might be excluded. The Entry has been amend .. 
ed accordingly. 

61. The Second SchJedule [E'ft,try l].-The Committee recommend that 
no tax should be levied on "charcoal". The Entry has been amended ac-
cordingly. 

62. The Third Schedule.-

(i) Entry 1.- The Committee feel that all forms of rice and cooked 
cial mi~ht also be included in this Entry. ' The Entry has been amended 
ac~ordingly . 

(ti) Entry 3-The Committee are of the opinion that bread (double 
roti) , prepared either with, power or without the aid of power should be 
free from tax. The Entry has been amended accordingly. 

(iU) Entry 14.-Geometry boxes and instruments such as instruments 
used in mechanical drawing and biology used by students shOUld not be 
taxed. The Entry has been amended accoMingly. 

(tv) Entry 15.-The words "and charcoal" have been inserted in this 
Entry for the reasons set out in paragraph 61 above. 

(v) Entry 17.-The Committee are of the opinion that agricultural im-
plements including chaffcutters and persian wheels and electric motor in-
cluding monoblock pumping sets of 3 to 7-112 horse power are required 
by Rll farmers. These items should, therefore, be exempted from tax. 
The Entry has been substituted accordingly. 

(vi) Entl1J 26.-The Committee are of the opinion that "prepared 
pans" should also be free from tax. The Entry has been amended ac-
cordingly. 
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(vii) New Entries 32 to 36.-The Committee recommend that the fol-
lowing items should also be included in the category of exempted goods:-

"1. Handspun yarn. 
2. Achar and Muraba except when sold in sealed containers. 

3. Scientific goods including scientific glass goods,geometrical and 
drawjnp, goods used in schools and college:; fOIl' teaching and for use 
uy studt:nts. 

4. Livestock including poultry. 

5 •. Cotton paddings." 

~ese items haVe, therefore, been inserted in the Third schedule. 

63. C'laUH 1 am! EfUlCting Formu.Z4.-The amendments made ate ot a 
formal nature. 

64. The Committee recommend that tile BiU, . as amended, be passed. 

65. The Committee also recommend that-
(i) while fixing rates of tax the peculiar position of Delhi as a tIad .. 

distributing Centre, should be kept in view; 
(ii) with a view to check evasion of tax andaIso to facilitate col .. 

lection, wherever possible, the tax should be levied at the ftrst 
point; ~ 

(iii) the tax on silk and pure silk fabrics should. be levied. at the 
first point; ,_ 

(iv) the tax on hosiery goods and umbrella cloth covers which Is at 
present being charged at one per cent should continue to be 
so charged for the present; 

(v) the tax on kerosene and mai;bes should be levied at the first 
point and it should not in any case be more than three per cent; 
on kerosene and four per cent onmatchesj 

(vi) the tax on black lead and colomedpencUs used by students 
should be levied at the first point and should not in any ease 
be niore· than five per cent; 

(vii) cycle, cycle-rickshaw and tri-cycle and the parts thereof Which 
are at present being taxed at the general rate shoulrl continue 
to be so taxedj and 'n; 

(viii) the concessional rate of tax allowed to halwais may be oon· 
tinued. "': •... I ~ , _: .. , , ._ a i': iL 

NEW DELHI; 
Aprill?, 1975. 
Chaitra 27, 1~97 ,(8). 

S. M. SIDDAYYA 
Chairman, 

&!lect Committee. 
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MINUTE OF DISSENT 

I 

'l'he taxation policy of the Government should be such Which should 
not hit the common man. But it is not so today. Th~ present policy of 
the Government is hitting the poor people and sparing the rich to a great 
extent. This is also evident in the Delhi Sales Tax Bill, 1973 as reported by 
the Select Committee. 

P'or checking evasion of tax and also facilitating collection, the prin-
ciple of single point Sales Tax i.e. at the first point should be adopted and 
implemented. This demand is raised from almost all the quarters. This 
system will also lessen the expenditure of the Government and will check 
corruption to a greater degree. The present system of Sales Tax is res-
ponsible for tax evasion and corruption. By adopting corrupt means, 
hundreds of crores of rupees are eaten up by the business community who 
are liable to pay sales and other taxes. 

However, the Select Committee have attempted in this direction by re-
commending levy of first-point Sales Tax, wherever possible. This is a 
welcome step. .... .. 

For the purpose of levying Sales Tax on coal, it has been ilK'luded in 
the Second Schedule. It comes under the category of essential commo-
dities. Coal is used by a large number of poor people for whom it is 
becoming difficult to meet their both ends. Coal is consumed mostly by 
the poor and middle class people who are badly hit by the rising prices. 
The price of coal is itself beyond the reach of the common man. The im-
position of Sales Tax on coal ~her increase the price. So, in my 
opinion, coal should not be taxed and this should be included in the 
Third Schedule ot the Bill as it is vitally linked with the life of the peo-
ple as an article of mass consumption. 

According to the Select Committee, the tax on kerosene and matches 
should be levied at the first point and it should not in any case "be more 
than three per cent on kerosene and four per cent on matches. I violently 
disagree with this provision of the Bill. 

It is well known that these two articles are used almost by all people. 
Sut, in comparison to the rich, these articles are used more by the poor 
and the middle strata of the population who constitute not less than 95 
per cent. So, the ilnposition of Sales Tax on these two articlE'S will hit 
them most. Nobody can appreciate this anti-people stand of the Gov-
ernment, who are profeSSing by socialism day in and day out. So, these 
two articles of mass consumption should be spared from the perview of 
the Sales Tax. 

In the end, I would recommend that coal, kerosene and matches shOUld 
not be taxed by the DeIhl Administration and they should be included in 
the Third Schedule for the purpose. 

NEW DELHI; 
April U. 1975. 

RAMAVATAR SHASTRI. 
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THE DELHI SALES TAX BILL, 1973 

[As REPORTED BY THE SELECT COMl\.lITTEJl] 

[WoTds underlined or side-tined indica.t;e the amendments BUggested by 
the Qommittee; asteTisks indica.te omissions.] 

A 

BILL 

to COtUOlida.te and amend the law relating to the levy (Jj taz On ,a.Z8 oj 
goods in the Union teTTitory of Delhi. ' 

BE it enacted by Parliament in the Twenty-sixth Year of the Republic 
of India as follows:-

CHAPTER I 
~.", 
, ' PRELIMINARY 

1. (1) This Act may be called the Delhi Sales Tax Act, 1975. , -(2) : It extends to ,the whole of the Union territory of Delhi. 

(3) It shall come into force on such date as the Aanifnlstratormay, 
by notification in the Oftlcial Gazette, appoint. 

Z. In this Act, unless the 0 conte"t otherwise requiJ."es,-

(4) "Administrator" means the Administrator of Delhi appointed 
by the Pre.ident undet article 239 of the Constitution; 

(b) "Appellate Tribunal" means the Appellate Tribunal consti-
tt1ted under section 13; 

Short 
title. ex-
tent and 
com-
mence-
ment. 

Deftnl-
tions. 



(t) "business" includes-

(i) any trade, commerce or manufacture or any adventure 
or concern in the nature of trade, commerce or manufacture 
whether or not such trade, commerce, manufacture, adventure 
or concern is carried on with a motive to make gain or profit 
and whether or not 'any gain or profit accrues from such trade, 
commerce, manUfacture, adventure or concern; and 

(ii) any transaction in conn~ction with, or incidental or ancil-
lary to, such trade, commerce, manufacture, adventure or 
concern; 

(d) "Commissioner" means the Commissioner of Sales Tax 
appointed under sub-section (1) of section 9; 

(') "dealer" means any person who carries on business of selling 
loads in Delhi and includes-

(i) the Central Government or a State Government carryin& 
on such business; 

(ii) an incorporated society (including a co-operative 
society), club or association which sells or supplies goods, whether 
"or~ot in .the"c~ of business, to its members for cash or for .' "'feR- ,.,..y.m.t '. for commiSSion, remuneration or other 
valuable consideration; 

(iii) a .manager, factor, broker, commission agent, del 
credere agen~, or any mercantile agent, by whatever ,name called, 
and whether of the same description as hereinbefore mentioned 
w~t,w.ho ~~ ,goocisbelon&ing to any'pr.incipaiwhetherdil-
closed or not; and 

(iv) an auctioneer Who sells or auctions goods belonging to 
any principal, whether disclosed or not and whether the ofter of 
~e intending pur~haser is accepted by him or by ,the prin~ 
or a nominee of the principal; 

f{f) ':Delhi" means the Union territory of .Delhi; 

(g) "goods" includes all materials, articles, commOdities and .U 
other kinds of movable property, but does not include newspapers, 
actionable claims, stocks, shares, securities or moneYi 

(h) "manufacture", with .its grammatical variations and ,cqaqa~ 
expressions, means producing, making, extracting, altering, ornament-
ing, flniah~S ,01' ~erw:!rfe iproeeaa1l1S, treating i.Dr ac1apting ·ant .goods, 
but does not include any such process or mode of manufac~ureas may 
be'Preseribed: 

(i) "OfBcial Gazette" means the Delhi Gazette. 

(j) "prescribed" means prescribed by rules made under this Act; 
(k) "registered" :meana registered. under tbjsA.ct; 

. I~Q '~" • .,itll i~ :~ti~l varia~Q~ ·andQOJPMt,.~ ~es-
sions, means any transfer of property in goods tby ,~~ lPUlIeD" 
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1to! lese. 

S. 

another for cash or for deferred payment or for any other valuable 
consideration, and includes-

(i) a transfer of goods on hire-purchase or other system of 
payment by instalments, but does not include a l1lO1'tglge' : or 
hypotbeCation of, or a charge or pledge on, goo~; 

(ii) supply of goods by a society .(including a co-operat"ive 
society), club, firm or any association to its members for cash or 
for deferred payment, or for commission, remuneration or other 
val\1able consideration, whether or not in the COUl'Ie of 'buaiD'eSSj 
and ~ 

(iii) transfer of goods by an auctioneer referred to in saI)I.f' 
clause (iv) of clause (e); 

• • • • • • 
(m) "sale price" means the amount payable to.a dealer 8'1 conal-

deration for. the sale of any goods, less any sum allowed as cash dis-
count according to the practice normally prevailing in trade, but in-. 
elusive of any sum charged for anything done by the dealer il,1 re6pfitCt 
of the goods at the time of or before the delivery thereof other than 
the cost of ,freight or delivery or the cost of installation· in ·cuew where 
such cost is separately charged; 

(n.) "tax" means sales tax payable under this Actj 

(0) "turnover" means the aggregate of the amounts 1)f sale'l*'ioe' 
receivable, or, if a dealer so elects, actually received, bythe·detier, in 
respect of any sale of goods made during any prescribed period in any 
year after dedueting the amount of sale price, if my, refUnd.edbY the 
dealer to a purchaser in respeet of any goods purehaM!d' and'~~~ 
by the purchaser within the pre~crjbed period: 

Provided that' an election al aforesaid· once.,made,'ab.u not, be 
altered except with the permiSSion of the Commissioner altd OR, such 
terma and conditions as he m~y think fit to impose;. 

(p) "y.ear." .meaDI"the. .financial year. 

CHAPTER II 
I1fCm15ci: AND LIVY or TAX 

8 •. (1) Every. dealer whose turnover dUrin, the .year ~c~Ii~~,,,....~ IftC!14aee 
eedlnl.lthe commencement..of .this ActezceedJ the, tQab1e..quantwD.·.aUr: of tu. 
every dealer who at the co~encemel).t of tht. Act, ii.~ptelecl Oi:.. fa .. 
liable to pay tax under the Central Sales Tax Act, 1958, shan 'be Hable to 
p~taz ·under this. Act on all sales effected by him· on or aftw 811eh COIn-
mencement. ' . 

(2) Every dealer to whom sub-section (1) does not apply, shall-
(i) with effect from the date immediately following'the' day an 

which his tUrnover calculated from the commencement of any year 
ftrs't exceeds within such year the taxable quantum, be liable to ... pay 
tax: under this Act on all sales effected by him after that dayj 

(ii) if he becomes liable to pay tax under the Central. Sales Tax 
,Act,. 1956 OF is registered as a dealer under the said Act a'tany. time 

afts. the. commencement of this Act. be liable to pay tax on all sales 
~ by ·liim or on his behalf wtthfnDelhl on or aNrthe'date he 
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becomes so liable or is registered under the said Act, whichever is 
earlier. 

(3) Every dealer who has become liable to pay tax under this Act shall 
continue to be 110 liable until the expiry of three consecutive years during 
each of which his turnover has failed to exceed the taxable quantum and 
such fUrther period after the date of such expiry as may be prescribed and on the expiry of such further period his liability to pay tax shall cease: 

~ .', .' 

Provided that any dealer may. after the expiry of one year following 
the year in which his turnover has failed to exceed the taxable quantum, 
apply for the cancellation of his certificate of registration, and on such 
cancellation, his liability to pay tax shall cease: 

Provided further that in respect of any goods purchased by any dealer 
befem! the date of such cancellation and remaining unsold ,or unutilised 
for the purpose for which they were purchased, he shall be liable to pay 
so' much of tax as would have been payable had he not been registered as 
a ~ealer on the date of purchase of such goods. 

, (4) Every dealer whose liability to pay tax under this Act has ceased 
under sub-section (3), shall, if his turnover calculated from the 
commencement of any year again ~xceeds the taxable quantum on any 
day within such year, be liable to pay such tax with effect from 
the' date: Imm:ediately following the day on which hi~ turnover first exceeds 
the tmble ~u~ntum, on all sales effected by him after that d~y: 

. '(5) 'Any dealer whose certift.eate of registration hal he,D o~nc~lle9 
under ,ub .... etton (8) of seotlon 10; shaU~ , ' 

(eI) if his tumover calculated from the date of ~aJ:)ceUation of 
'Iuch eertlftoa'te eXlteds' the ~xabl. quantum on any day withiDt ~ct 
"~, Q~' . 

(b) if his turnover calculated from the commencelllent of any 
lubsequent year, exceeds the taxable quantum on any day wltlWa 
that year, 

be ,liable to pay tax under this Act with effect from the date immediately 
foUo\Vfn:g, the day on which such turriover again first exceeds ,the taxable 

," qf!~u,m ~~. ~ ~les effected hy him after that day ofg~ds imp.oites! h.Y. 
hl~r :fr6~ outS,ide ~l1:li ormanuf~c~ured by him in Delhi. or, p~ch~, 
bt:.hi~ ~ithout 'paym,nt of-tax l~aDleuridef this Act. 
~ " . ' , 

'(6) No dealer who deals e~clusively in one or more classes of 'goods " 
8pecified in the Third Schedule shall be liable to pay any tax under this' 
Act. 

,(7) For the purposes of this Act, "taxable quantum" means,-

(ci) in relation to any dealer who imports for sale , 
any goods into Delhi Nil, 

, (tl)!n relation to, any dealer who manufactures, 
goods' for sal~:regardless of' the 'value of goods manu-

,~, '1Bc~d Rs: 30,000· 00, 

'(c) in relation to any other ciealer Rs. 1,OO.OOO~ 00: --



Provided that if the Administrator is of opinion that having regard 
to the difficulty in maintaining accounts or for other sufficient cause the 
taxable quantum in respect of any class of dealers falling under clause 
(b) should be increased, the Administrator may, by notification in the 
Official Gazette, fix in respect of such class of dealers such taxable quan-
tum, not exceeding rupees one lakh, as may be specified in the notification. I ; E~lanati.on.-For the purposes of computation of taxable quantum 
under sub-section (7), the turnover of all sales effected by a dealer shall 
be taken into account irrespective of whether such sales are taxable un-
der this Act or not.... 

4. (1) The tax payable by a dealer under this Act shall be levied-
(a) in the case of taxable turnover in respect of the goods spe-

cified in the First Schedule, at the rate of twelve paise in the rupee; 

(b) in the case of taxable turnover in respect of the goods speci-
fied in the Second Schedule, at such rate not exceeding three paise 
in the rupee as the Central Government may, from time to time, by 
notification in the Official Gazette, determine; 

(r) in the case of taxable turnover in respect of any food or drink I 'Served for consumption in a hotel or restaurant or part thereof, with 
which a cabaret, fioor show or similar entertainment is provided 
therein, at the rate of forty paise in the rupee; 

(d) in the case of taxable turnover in respect of any other goods, 
at ~ate of seven paise in the rupee: 
PrOvided that the Administrator may with the previous approval of 

the Central Government and by notification in the Official Gazette, add to, 
or omit from, or otherwise amend, the First Schedule or the Second Sche-
dule, either retrospectively or prospectively, and thereupon the First SChe-
dule or. as the case may be, the second Schedule, shan be deemed to be 
amended accordingly: I }Jrovided further itat no such amendment shall be made retrospective-
~:e~~ would have the effect of prejudicially affecting. t~ ~te~~s~ .. ~!~~~~ 

Provided also that in respect of any goods or class of goods the Ad--ministrator is of opinion that it is expedient in the interest of the general 
public so to do, he may, with the previous approval of the Central Gov-
ernment and by notification in the Official Gazette, direct that the tax in 
respect of .the taxable turnover of such goods or class of goods BhaU, sub-
ject to lIuch conditions as may be specified, be levied at such modified 
rate not exceeding the rate applicable under this section, 81 may be aped-
tied. in the notiftcation. 

(2) For the purposes of this Act, "taxable turnover" means that part 
of a dealer's turnover during the prescribed period in any year which re-
mains after deducting therefrom,-,. 

(a) h1s turnover during that period on-
'i) sale of goods, the point of sale at which .uch goods shall 

be taxable is specified by the Administrator under section 5 and 
in respect of which due tax is Shown to the IRUs&Ction of G -Commissioner to have been paid; 

Rat. ef 
tax. 



(ii) sale of goods declared tax-free under section 7;" 
(iii) sale of goods not liable to tax under section 8; 
(i,,) sale of goods which are proved to the satisfaction of the 

Commissioner to have been purchased within a period of twelve 
months prior to the date of registration of the dealer and subject-
ed to tax under the Bengal Finance (Sales Tax) Act, 1941, as it 
was then in fo·.rce, or under this Act; 

(v) sale to a registered dealer-
(A) of goods of the class or classes specified in the certi-

ficate of registration of such dealer, as· being intended for 
u~e by him as raw materials in the manufacture in Delhi of 
any goods, other than goods specified jn the Third Schedule, 
or newspapers,-

(1) for sale by him inside Delhi; or 

(2) for sale b" him in the course of inter-State trade 
or ~ommerce, being. a sale occasioning, 'Or effected by 
transfer of documents of title to such goods during the 
movement of such goods from Delhi; or 

(3) for sale by him in the course of export outside 
India being a sale occasioning the movement of such goods 
from Delhi, or a sale effected by transf~r t)f documents of 
title to such goods effected during the movement of such 
goods from Delhi, to a place outside India· and' after the 
goods have crossed the 'customs frontiers of f..ridfa; 'or 
(B) of goods of the clas&or classes specified in the certi-

6cate of regis~ation of such dealer. as being intended for re-
.. .. fIlaie by him in Delhi, or for sale by him ill the course of lnter-

,! • 

. Sta1Jt trade or commerce or in 'the 'course of ~ort"OutS1tte 
~$iia m, the manner· specitled.iJ1"sub.-item (2) or 8Ub-iteaa (oW) 
of item (A), as the case may be; and , 

(C) of containers or other materials, used for' the pack.-
ing of goods, of the class or classes specified in the certmeat:, 
of regi~trati9n of sw:h dealer, other than goodS JipeC11feaiA 
the Third SC'hedUle, .tended for sale or resale; 
(ui) such other sales as areexemp~ from payment .of tax 

wder section 66 or as may be . prescribed: 
Provided that no deduction in respect. of any sale retQrredto. in 

sub-clause (iv) shall be allowed unless the goods, in respect of whlcb 
deducti:on.is claimed, are proved to have bef..nsold by the dealer within 
a period of twelve months from the date of his regiatr.tion and: tlIe 
claim for such deduction is included in the return required to be fur-
nIshed by the dealer in respect of thE:. said sale: 

Provided further that no deduction in respect of any sale referred 
to in sub-clause (v). shall be allowed unless a true declaration duly 
tilled and signed by the registered dealer to whom the ,goods are sold 
and containing the pre&Qribed particulars-in the ,...Jcribed fOI11l 
~~tr~inllb~e fr~I1!.."th!:. pre~c;~ib~d au~hQrity" isfumi'libe~ int4~ ... prescribed 
IIiBnherand within the' prescribed time, by the dealer who. flells the 
IOOds: . 

Bengal 
Act VI 
of 1941. 
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PrC?vided also that where any goods are purchased by 8 registered 
dealer for an~the purposes mentioned in sub..clause (v), but are 
not so utilised by him, the price of the goods so purehased ~11 be 
auowed to be deducted from the turnover of the selling dealer but 
shall be included in the taxable turnover of the purchasing dea1er~ 
and 

(b) the tax collected by the dealer under this Act usuch and 
shown separately in cash memoranda or btlls, as the case may be. 

S. Notwithstanding anything contained in this Act, the Administrator 
,may, by notification in the Official Gazette and !'ubject to such conditions, 
if any, as may be specified therein, specify the point of sate at which any 

, goods or class of gOOds may be taxed, and on the issue of such notification, 
the points of'sale in relation to any such goods or class of gOO($! other 
than the p"c;int of sale so notified, shall be exempt from payment of tax 
under this XCt: 

PrOvided that no such exemption shall be allowed unless a true declara-
tion duly plled and signed by the registered dealer by whom the goods are 
sold and containing the prescribed particulars in the prescribed form obta. 
inable from the prescribed authority is furnished in the prescribed manner 
and within the prescribed time, by the dealer who purchases the goods: 

Provided further that the Administrator maY,if he Is of opinion that it 
Is nec~aryinthe public interest so to do, by notiflcation Inthe·Qftlcial 
Gazette, exempt, subject to such restrictions and conditlons as IDaybe 
specified :thereln, any dealer or class of dealers trom furnilhing a declara-
.tion under the first proviso. 

6. The burden of proving that in respect of any sale effected by a 
dealer he is not liable to pay tax under this Act, shall lie on him. 

7. (1) No tax shall be payable under this Act on the sale of goods 
specified in the Third Schedule subject to the conditions and exceptions. 
it any, set out therein. 

(2) The Administrator may, with the previous approval of the Cen-
tral Government and by notification in the Official Gazette, add to, or 
omit from, or otherwise amend, the Third Schedule either retrospective-
ly or prospectively, and thereupon the Third Schedule shall be'deemed 
toli: amended accordingly: I Provided that no such amendment shall be made retrospectively if it 
would have the effect of prejudicially affecting the interests of any 
dealer. 

8. Nothing in this Act or the rules made there~nder shall be deemed 
to impose, or authorise the imposition of a tax on any sale or purchase 
of any goods when such sale or purchase "takes place-

(i) in the course of inter-State trade or commerce; or 

(ii) outside Delhi; or 

(iii) in· the course of theirnport of the goods fnto, or export of 
the goods out of, the territory of India. 

ExplanatiOn.-Sections 3, 4 and 5 of the Central Sales Tax Act, 1956 
shall apply for deteTmining whether or not a particulaT sale or purchaq 
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takes place in the manner indicated in clause (i), clause (ii) or claus~ 
(iii) of this section. 

CHAPTER III 

S.u.ES TAX AUTHORITIES AND APPELLA.'l'Il TRIBUNAL 

9. (1) For carrying out the purposes of this Ad, the Administrator 
shaIl appoiDt a penon to be the Commissioner of Sales Tax. 

(2) To assist the Commissioner in the execution of his functions 
under this Act, the Admmistrator may appoint as many Additional 
Commissioners of Sales Tax, Sales Tax omeara and lueh other persona 
With such designations as the AdDlinistrator thlDkS necessary. , 

(3) The Commissioner shall have jurisdiction over the whole of 
Delhi and the other persons appointed under subo-section (2) shall have 
jUrisdiction over such areas as the Commissioner may specify. 

(4) The Commissioner and other persons appointed under sub-sec-
tion (2) shall exercise such powers as may be conferred, and perform 
such duties as may be required, by or under this Act. 

10. Subject to such restrictions and conditions as may be prescribed, 
the Commissioner may, by order in writing, d~egate any of his powers 
under this Act except those under subo-section (3) of section 9 and 
sub-section (1) of section 52 to any person appoin'ted under sut:secUon. 
(2) of section 9: 

Provided that the powers of the Commissioner under clauses (i) to 
(vi) (both inclusive) of sub-section (3) of section 41 shall not be dele-
gated to any person lower in rank than that of a Sales Tax officer, and 
those under sub-section (l) of section 49 shall not be delegated to any 
person other than an Additional Commissioner of Sales Tax appointed 
under sub-section (2) of section 9. 

IL (1) The Commissioner may, by order In writing, transfer any 
proceedings or class of proceedings under any provision of this Act from 
any person appointed under sub-section (2) of section 9 to any other 
person so appointed whether or not such other person has 
jurisdiction In respect of the area to which such proceedings or class of 
proceedings relate, and the Commissioner may likewise transfer any 
such proceedings (including a proceeding already transferred under this 
section) from any such person to himself. 

(2) The person to whom any proceeding is transferred under sub. 
section (1) shall proceed to dispose it of as if it had been initiated by 
himself. 

(3) The transfer of a proceeding shall not render necessary the re-
issue of any notice already issued before such transfer and the person 
to whom the proceeding is transferred may, in his discretion continue 
it from the stage at which it was left by the person from wh~m it was 
transferred. . 

F.xptanation.-For the purposes of this section, "proceedings" in 
~elation to any person whose name is specified in any prder issued there-
under. means all proceedings under this Act in respect of any year which 
may be pending on the date of such oroer or which may have beeJ'l 
eOJnplete~ on or before s1,lcb date, and includes ~lso such proceedings 
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which may be commenced after the date of such order in respect of any 
year. -12. (1) No person shall be entitled to call in question the jurisdiction 
of any saI1es tax authority appointed under section 9, not being an appel-
late authority, after the expiry of ninety days from the date of receipt 
by that person of any notice under this Act issued by such sales tax 
authority. 

(2) Any objection as to the jurisdiction of any such sales tax 
authority may be raised within the period aforesaid by submitting a 
memorandum to the authority concerned who shall refer the question 
to the Commissioner and the Commissioner shall after giving the persun 
raising the objection a reasonable opportunity of being heard, make an 
order determining the question and his decision in this behalf shall be 
final. 

...... 
13. (1) The Central Government shall, as soon as may be after the 

commencement of this Act, constitute an Appellate Tribunal consisting 
of one or more members, as it thinks fit, to exercise the powers and dis-
charge the f1Ulctions conferred on the Appellate Tribunal by or under 
tbis Act: 

Provided that where the Appellate Tribunal consists of ODe member, 
that member 'shall be a peri;on who has held a civil judicial post for at 
least ten years or who has been a member of the Central Legal Service 
(not below Grade III) for at least three years or who has been in p~­
tice as an advocate for at leaSt ten years, and where the Appellate Tri-
bunal consists of more than One member, one such member shall be a 
person qualified as aforesaid. 

(2) Where the number of members of the Appellate Tribunal is 
more than one, the Central Government shall appoint one of those mem-
bers to be the Chairman of the Appellate Tribunal. 

(3) Subject to the provisions of sub-section (1), the qualifications 
and other conditions of service of the member or members constituting 
the Appellate Tribunal and the period for which such member or mem-
bers shall hold office, shatH be such as may be determined by the Central 
G()vernment. 

(4) Any vacancy in the membership of the Appellate Tribunal shall 
be filled up by the Central Government as soon as practicable. 

(5) Where the number of members of the Appellate Tribunal is more 
than one and if the members differ in opinion on any point, the point 
shall be decided according to the opinion of the majority, it there is a 
majority, but if the members are equally divided, the decision of the 
Chairman cSf the Appellate Tribunal thereon shall be final 

(6) Subject to the previous sanction of the Central Government, the 
Appellate Tribunal shall, for the purpose of regulating its procedure and 
disposal of its business, make regulations consistent with the provisio~ 
Qf this J\ct and the rules made thereunder, 
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(7) The regulations made under sub-section (6) shall be published 
in the Official Gazette. 

(8) The Appellate Tribunal shall, for the purpose of discharging its 
functions, 'have all the powers which are vested. in the Commissioner 
under section 42 and any proceeding before the Appellate Tribunal shall -be deemed to be a judicial proceeding within the meaning of sections 193 
and 228, and for the purpose of section 196 of the Indian Penal Code and 
the Appellate Tribunal shall be deemed to be a civil court for all the 
p1.\I"poses of section 195 and Chapter XXVI of the Code of Criminal 
Procedure, 1973. 

CHAPTER IV 
RJlGrsTRATION, AMENDMENT AlQ) CANCELLATION 

14. (1) No dealer .shall, while being liable to pay tax under section 
3, carryon business as a dealer unless he has been registered and possesses 
a certificate of registratiQtl. 

(2) Every dealer required by sub-section (1) to be registered shall 
make an application for registration within such time, in such manner 
and to such authority, as ·may be preScribed. 

(3) If the said authority is satisfied that the application is in order, 
it shall, in accordance with such rules' as may be prescribed, regl'ster the 
applicant Within the prescribed period and grant him a certificate of 
registration in ale pl'8lC'l'ibed fwm which shall specify the goods or class 
of goods lor the purposes ofsub-claU'se (v) of clause (a) of sub-sectton 
(2). of~tion 4: 

Provided that if the said authorityts of opinion ·that the··application is 
not in order, it shall, by an order passed within the said period and for 
reasons to be recorded in writing, reject the application: 

Provided further that no goods or class of goods in respect of which 
the points of sale has been specified by the Administrator under section 5 
shall be specified in a certifteate of registration, and where a notification 
is issued under that section subsequent to the grant of any certificate of 
registration in respect of any goods or class of goods specified in a certi-
ficate, the said certificate shall be deemed to have been amended to omit 
the references to such goods or class of goods. 

(4) For the' removal of dOUbts, it is hereby declared that the go,ods 
or class of goods to be specified in a certificate of registration granted 
under sub-section (3) of this section or su~ection (2) of section 16 shall 
not include goods referred to in sub-clause (i) or sub-clause (ii) of 
clause (a) of sub-section (2) of section 4. 

15. (1) Any dealer, other than a dealer who deals exclusively in one 
or mwe classes of goods specified in the Third Schedule, whose turnover 
during a year exceeds twenty-five thousand rupees may, notwithstanding 
that he may not be liable to pay tax under section 3, apply for registra-
tion under thik section. 

(2) The provisions of sub-sections (2). (3) and (4) of' gection 14 
shall, as f,ar as may be, apply in TelatiOtll to registration of dealers under 
this section. 

(8) Every dealer who has been registered under this section shall 
for1!lo long as his registration remains in force, be liable to pay tax un~ 
this Act. 

45 of 1860. 

2 of 1974. 
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(4) The registration of a dealer under'this section shall be in for~ far a period of not less than three complete years and shall remain in 
force thereafter unless cancelled under the provisions of this Act. 

16. (1) Any perlOn who intends to establish a business in Delhi for 
,the purpose of manufacturing goods of a value exceeding thirty thQU881'ld. 

rupees per year, may, notwithstanding that he is not requtred to be 
registered- under section 14, apply for provisional registration, in such 
manner and to such authority as may be prescribed; 

(2) If the said authOtIity, after making such inquiry as it may con-
sider necessary, is satisfied as to the b01la fide intention of the person 
making the application, it may, subject to such restrictions and conditions 
as it may impose, grant a provisional certificate of regIstration on such 
person furnishing such security as it- may consider necessary and-shall 
specify in such certificate the goods or class of goods' for the purposei 
of sub-clause (v) of clause (a) of sub-section (2) of section 4. 

(3) Every person wh~ has been granted a prOvisional certificate of 
registration under thissectlon shall,' for so long as sueh certificate is in 
force, be liable to pay talr under this Act. 

(4) A provisional certifieate of registration granted under' this sec-
tion shall be in force for such period as may be specified th~ein. 

(5) The authority prescribed WlderlAlb-4eetlon (1.) may, 'OIl appli-
cation made in this behalf in the prescribed manner and subject to such 
restrictions and conditions as it may impose, extend., from time to time, 
the period specifted in the pr~visional certificate of registration. 

(5) The provisions of section 18 shall, so far as may be, aPltly in 
relation to security required to be furnished under sub-section (2) of 
this section. 

(7) . If a perion, who has been granted a pr~visional eertiftcate of 
registration under this section, fails without sufficient cause toettablish 
a business within the period specified in such certificate or fails to com-
ply ,With any o{th-e 'restrictions or condttiQt1'S subject to which'sUeh 
certificate was granted, he shall be liable to pay a ~"equid' te'i)!le 
and a half times the amount of tax which would have been payable had 
he not been so registered under this section. 

Provisioa. 
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17. (1) No dealer shall •. while being lhible to pay tax under sub- Special 
section (5) of section 3,' carryon buatness as a dealer UnleSs 'be has regilt ..... 
obtafhed a specliil certificate of registration. don . 

. : ~. . . 

(2) Every' dealer required to be registered under sub-section (1) 
shall make an application for registration withiti such time, in such man-
ner and to such authority, as may be prescribed. 

(3) If the said authority is satisfied that the application is in order, 
it shall, in accGrdmce with such rules as may be prescribed; grant a 
special certiftcate of registration to the' applicant in the prescribed form: 

. Provided that the said authority shall not specify .gi any such certifi .. 
cate the goods or class of goods' for the purposes 01' sub-clause:' (0)' of 
clause (a) of sub-section (2) of section 4. 
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18. (1) The Commissioner may, if it appears to him to be nec~ssary 
so to do for the proper realisation of the tax, composition money or other 
dues payable under this Act or for the proper custody and use of the 
forms referred to in the second proviso to clause (a) of sub-section (2) 
01 section 4, or the Drst provlSO to section 5, as the case may be, impose, 
lor reasons to be recorded. ill wrltmg as a condition of the grant of the 
.certificate of registration under section 14, section 15 or section 17 to a 
dealer or of the continuance in effect of such certificate granted to any 
dealer, a requirement that the dealer shall furnish in the prescribed 
manner and within such time as may be specified in the order such 
security or, as the case may be, such additional security as may be so 
specified, for all or any of the aforesaid purposes. 

(2) No dealer shall be required to furnish any security or additional 
&Security under sub-'3action (1) unless he has been given an opportunity 
of being heard and the amount of security or additional security that 
may be required to be furnished, shall,-

(eI) in the case of a dealer liable to pay tax under sub-section 
(2) of section 3 who has applied for the grant of a certificate of 
registration under section 14, be such amount as the Commissioner 
may, having regard to the nature and size of the business of such 
dealer, determine for the payment of the tax for which the dealer 
may be or become liable under this Act; 

(b) in a case where security is to be giveli for the proper custody 
and use of the forms referred to in sub-section (1) ,be the amount of 
tax deter~ned by the Commissioner which is likely to be saved 
by a. dealer by" the . issue of such forms; 

(c) in any other case, not exceed the tax payable, in accordance 
with the estimate of the Commissioner on the taxable turnover of the 
dealer, 

for the year in which such security or additional security is required 
to be furniahed. 

(3) Where the security nr additional security furnished by a dealer 
il in the form of a surety bond and the surety dies or becomes insolvent, 
the dealer shall, within thirty days of the occurrence of such event, 
inform. the authority granting the certificate of teg1stration and shall, 
Within ninety days of sucll occurrence, execute a fresh surety bond. 

(4) The Commissioner may by order, for good and sufficient cause 
and after giving the dealer an opportunity of being heard, forfeit th~ 
whole or any part of the security furnished by a dealer. 

(~) Where, by reason of an order under IUb-teetion (4), the aecurity 
furmlhed by any dealer is forfeited in whole or is rendered insufticient 
he shall furnish a fresh security of the requisite amount or, as the cas~ 
may be, shall make up the defiCiency in such manner and within such 
period as may be specified in the onie&'. 
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.. 1~. (1) The Commissioner.· may, after considering any information 

furnIshed under this Act or otherwise received and after making such 
inquiry as he may deem fit, amend from time to time any certificate of 
registration. 

(2)· An amendment of the certificate of registration made under sub-
section (1) shall take effect:-

(a) in the -case of a change in the name, ownership or place of 
business, or opening of a new place of business, from the date of the 
contingency which necessitates the amendment whether or not infor-
mation in that behalf is furnished within the time prescribed under 
section 40; -(b) in the case of any addition or modification in the description 
of any goods or class of goods in the certificate of registrAtion, from 
the date of the contingency if information in that behalf is furnished 
within the time prescribed under section 40 and from the date of 
receipt of request for such addition or mom'cation by the Commis-
sioner, in any other case; 

(c) in the case of deletion of any goods or class of goods, from 
the date of order of deletion: 

Provided that the Commissioner shall, before amending I)n his own 
motion a certificate of registration, give the dealer affected by such 
amendment a reasonable opportunity of being heard: 

Provided further that where in consequence of a change in the owner-
ship of a business the liability to pay tax of a dealer ceases, the amend-
ment of the certificate of registration shall take effect from the date on 
which information in respect of such change is furni'Shed under section 40. -(3) Any amendment of a certificate of registration under this section 
shall be withGlut prejudice to any liability for tax or penalty imposable, 
or for any prosecution for an offence under this Act. 

(4) For the removal of doubts, it 1s hereby declared that where a re-
gistered dealer-

(a) effects a change in the name of his business; or 

(b) is a firm and there is a change in the constitution of the firm 
without dissolution thereof; or 

(e) is a trustee of a trust and there is a change in the trustees 
thereof; or 

(d) is a guardian of a ward and there is a change in the guardian; 
or 

(e) is a Hindu undivided family and the business of ~uch family 
is converted into a partnership business with aU or any of the co-
parceners as partners thereof, . 

then, merely by reason of any of the circumstances aforesaid, it shall 
not be necessary for the dealer, or the firm who changed constitution or 
the new trustees, or the new guardian,. or as the r.ase may be, the partl1ers 
of such partnership bu~inelJs, to apply fQr a fresh certificate of registration 

Amend. 
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and on information being furnished in the manner required. by section 40 
the certificate of registration shall be amended. -

28. (1) Where-
(4) any business in respect of which a certificate of registration 

has been granted to a dealer under this Act, is discontinued; or 

(b) in the case of transfer of business by a dealer, the transferee 
already holds a certificate of registration under this &t; or 

(c) a dealer has ceased to be liable to pay tax under this Act, 

the Commissioner may cancel the certificate of registration of such dealer 
or the transferor, as the case may be, from such date as may be spedfied 
by him: 

Provided that in 'a case referred to in clause (a) or clause (b), the 
certificate of registration shall be deemed to be inoperative with effect from 
the date of discontinuance or transfer of the busmen, as the case may be, 
and in a case referred to in clause (e), from the date on which the dealer's 
liability to pay tax has ceased, notwithstanding the fact that the order of 
cancellation is passed or that the particulars of the dealer regarding 
cancellation are published, as required by section 65, in the Official 
Gazette, after the aforesaid date: 

Provided further that where a dealer has failed to furni'Sh information 
regarding discontinuance of his business as required by section 40, the -Commissioner shall before cancelling the certificate from any specified 
date, publish in the Official Gazette, a notice of his intention so to do for 
the information of the dealer and shall hear objections, if any, of the 
dealer before pa'Ssing the order. 

(2) A dealer registered under section 15 may, subject to the provi-
sions of sub-section (4) of that section, apply in the prescribed manner 
not later than six months before the end of a year to the Commissioner 
for cancellation of his certificate of registration and the Commissioner 
shall, unless the dealer is liable to pay tax under section 3, cancel the 
certificate of registration accordingly, and such cancellation shall take 
effect from the end of the year. 

(3) Notwithstanding anything contained in sub-sections (1) and (2), 
the Commissioner may at f.,ny time for reasons to be recorded in writing 
and after giving the dealer an opportunity of being heard, cancel the 
eertiftcate of registration held by such dealer from weh date as the Com-
missioner may specify in the behalf- . 

(Il) if the dealer has failed to pay any tax (including any 
penalty) due from him under any provisions of this Act; or 

(b) if the dealer holds or accepts or furnishes or causes to be 
furnished a declaration for the purposes of sub-clause (v) of clause 
(a) of sub-section (2) of section 4 or section 5 which he knows or 
has reason to believe to be false; or 

(c) if the dealer who has been req.dred to furnish the security 
under the provisions of section 18 has fa~ Jed to furnish such security; 
or 

• • • • • 
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(4) if the dealer ~oRtravenes or AU COBtralVeRed any of the pro--visions of this Act; or 

(e) if the dealer h.as been convicted of an offence under this Act 
or ~r the Bengal Finance (Sales Tax) Act, 1941, as then in force 
in Delhi; or 

(f> if there isagy other reaSQn wbich in the opinion of the COm-
mi'sidner warrants such cancellation. 

(4) (a) If an order of cancellation passed under sub-section (3) is 
•• as-ifie as a result of an ~1 or other proceeding under this Act, the 
~rtiijcate of regiatratjon of the dealer shall be re\$tored and he shall be 
liable to pay tax as if his certificate bad not been can~led. 

(b) If any dealer whose certificate of registration has been restored 
under clause (a) satisfies the Commissioner that tax has been paid by 
such dealer on sale of goods made to him during the period his certificate 
of registration was inoperative which, but for the cancellation of such 
certificate he w.ou.ld not have paid, then the amount of sueD tax shall be 
adjusted or refunded in such manner as may be prescribed. 

(5) Every dealer who applies for cancellation of his registration shall 
$.U'ren~er with his application the certificate of registration granted to 
hi~ and every dealer whose registration is cancelled otherwise than on 
tll~ basiIJ of his application slWl s.u.rr~der the certificate of registration 
within seven days of the date of communication to him of the order Gf 
cancellation. \ 

(6) If a dealer fails to s\1rr.ender his certificate of registration as pro-
vided in sub-section (5), the Coimnissioner may, by an order in writing 
and after giving the dealer an opportunity of being heard, direct·that the 
dealer shall pay by way of penalty a sum not exceeding twenty .. five rupees 
for every day of default. 

(1) The cancellation of a certificate of registration shall not effect the 
liability of any person to pay tax due for any period prior to the date of 
such cancellation whether such tax is assessed before the date of cancel-
lation but remain unpaid or is aEsessed thereafter notwith~tanding that 
he b not liable to pay tax under this Act. 

"(8) Where by any order passed under this Act it is found that any, 
person registered is a dealer C1.lght not to have been so registered, then, 
notwitba~g anytmng .contained in this Act, such person shall be liable 
to pay tax for lh~ period <:om~ncing with the date of his registration 
and ending with the date of such order, as "if he were a dealer. 

CH.t\PTER V 

RETURNS, I.SSESSMENT.. REC'OVERY AND REFUND OF TAX 

21, (Z) Tax payable urlder this Act shall be paid in the manner here-
inafter })l"oyjded at such intervals as may be prescribed. 

Periodical 
payment 
ot tax 

(2) Every register~~. ~kn' and .every other de~$' wh9 may be and filin, 
required so to do by the Commissioner by notice served in the prescribed ot return •• 
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manner shall furnish such returns of turnover by such dates and to such 
authority as may be prescribed. 

(3) Every registered dealer required to furnish returns under sub-
section (2) shall pay into a Government Treasury or the Reeerve Bank 
of India or in such other manner as may be prescribed, the full amount 
of tax due from him under this Act according to such return, and shall 
where such payment is made into a Government Treasury or the Reserve 
Bank of India furnish along with- the return a receipt from such Treasury 
or Bank showing the payment of such amount. 

(4) If any registered dealer discovers any mistake or error in any 
return furnished by him, he may at any time, before the expiry of 
three months next following the last date prescribed for furnishing of 
the return, furnish a revised return, and if the revised return shows a 
higher amount of tax to be due than was shown in the original return, 
it shall be accompanied by a receipt showing payment in the manner 
provided in sub-section (3) of the excess amount. 

(5) Every return under this section shall be signed and verified-

(a) in the case. of an individual, by the individual himself, and 
where the individual is absent from India by the individual, concerned 
or by some person duly authorised by him in this behalf and where 
the individual is mentally incapacitated from attending to his affairs, 
by his guardian or by any other person competent to act on his 
behalf: 

(b) in the case of a Hindu undivided family, by a Kana, and 
where the Karta is absent from India or is mentally incapacitated from 
attending to his affairs, by any other adult member of such family; 

(c) in the case of a company or local authority, by the principal 
officer thereof; 

(d) in the case of a firm, by any partner thereof, not being a 
minor: 

(e) in the case of any other association, by any member of the 
association or the principal officer thereof; and . 

<f> in the case of any other person, by that person or 1:I'y some 
person competent to ad on his behalf. 

(6) For the purposes of sub-section (5) of this section and section. 69 
"-Ill 

the expression "principal oftlcer" shall have the meaning usigned to it 
under clause (35) of section 2 of the Income-tax Act, 1961. 0&3 of 1861. 

22. (1) No person who is not a registered dealer shall collect in res-
pect of any sale of goods by him in Delhi any amount by way of tax 
under this Act, and no registered dealer shall make any such collection 
except in accordance with this Act and the rules made thereunder. 

(2) NotWithstanding anything contained in sub-section (1), a dealer 
who has been permitted by the Commissioner to make a lump sum 
payment under section 29 shall not collect any sum by way of tax on the -sale of goods if made during the period to which such lump sum payment 
relates. . 
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23. (1) The amount of tax due from a registered dealer shall be Asse ... 
assessed separately for each year during which he is liable to pay the m'ent. 
tax: 

Provided that when such dealer fails to furnish a return relating to 
any period of a year by the prescribed date, the Commissioner may, if 
he thinks fit, assess the tax due from such dealer separately for that 
period or any other period of such year: 

Provided further that the Commissioner may subject to such condi-
tions a'S may be prescribed and for reasons to be recorded in writing, 
assess the ~ due from any dealer for a part of a year. 

(2) If the Commissioner is satisfied that the returns furnished in 
respect of any period are correct and complete, he shall assess the 
amount of tax due from the dealer on the basi'S of such returns. 

(3) (a) If the Commissioner is not satisfied that the returns furnished 
in respect of any period are correct and complete and he thinks it neces-
sary to require the presence of the dealer or the production of further 
evidence, he shall serve on such dealer in the prescribed manner a 
notice requiring him on a date and at a place specified therein either to 
attend and produce or cause to be produced all evidence on which such 
dealer relies in support of his returns, or to produce such evidence as is 
specified in the notice. 

(b) On the date specified in the notice, or as soon as may be there-
after, the Commissioner shall after considering all the evidence which 
may be produced, asseS'S the amount of tax due from the dealer. 

(4) If a dealer fails to comply with the terms of any notice issued 
under sub-section (3), the Commissioner shall assess to the best of his 
judgment the am~unt of tax due from him. 

(5) If a dealer fails to furnish returns in respect of any period by the 
prescribed date, the Commissioner shall after giving the dealer a rea-
sonable opportunity of being heard, assess to the best of his judgment 
the amount of tax, if any, due from him. 

(6) If, upon (nformation which has come into his possession, the 
CommiS'Sioner is satisfied that any dealer who has been liable to pay tax 
under this Act in respect of any period, has failed to get himself regis-
tered under section 14 or section 17, as the case may be, the Commis-
sioner shall proceea in such manner as may be prescribed to assess to 
the best of his judgment the amount of tax due from the dealer in respect 
of such period and all subsequent periods and in making such asseS'Sment 
shall give the dealer a reasonable opportunity of being heard, and the 
Commissioner may, if he is satisfied that the default was made without 
reasonable cause, direct tha{ the dealer shall pay by way of penalty; in 
addition to the amount of the tax so assessed, a sum not exceeding twice ---that amount. 

(7) No assessment under the provisions of sub-sections (1) to (5) 
shall be made after the expiry of four years, and no assessment under 
the provisions of sub-section (6) shall be made after the expiry of sIX -
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years frem Ule end of the year in respect of whi~h or part of whieh the 
,_ is aseenable: 

Provided that where such assessment is made in consequence of or to 
givee.tJect to, any order of an appellate or revisional authQfity Ql' of a 
'court, the period of four years or six years, as the case may be, shall bt! - . tteekoned from the -date of such order and further that the provlsions.of 
sub-section (1) of section 24 regarding time limit for serYiee of llOt1ee 
shall not apply for assessment made under this proviso. 

(8) Any assessment made under this section shall be without ,pre--
judice to any prosecution for an offence under this Act. 

24. (1) Where after a dealer has been assessed under section 23 for 
any year or part thereof, the Commissioner has reiisHh 4;;teue~e 'that 
the whole or any part of the turnover of a dealer in respect of any period 
has escaped assessment to tax or has been under-assessed or has been 
assessed at a rate lower than the rate at which it is assessable, or any 
deduction has been wrongly made therefrom, the Commissioner may-

(a) within six years from the date of final order of assessment, 
in a case where the dealer has concealed, omitted or failed to disclose 
1ully the particulars of such turnover; and 

(b) within four years from the date of final order of asse~t, 
in any other case, ~ • ... ..' 

serve a notice on the dealer and after giving the dealer an opportunity 
fiJf being heard and making such inquiry as he considers necessa~y, 
proceed to determine to the best of his judgment, the amount of tax due 
from the dealer in respect of such turnover, and the provisions of this 
Aet ahall, so far as may be, apply accordingly. 

Explancttion.-For the purposes of this section, production before the 
Commissioner of account books or other evidence from which material 

,evidence could with due diligence have been discovered by the Co~is­
·aioner will not necesearily amount to disclosure witib.n Ule m~~ of 
:this ·section. 

(2) No order of assessment, reassessment or re-computation shall,·be 
made .under sub-section (1), after-

(a) the expiry of four years or, as the case may be, six years as 
specified in tmb-eection (7) of section 23; or ' is 

(b) the expiry of one year from the date. of ..MI:vl,C,e. of nQtt~e 
under sub-section (1), 

whichever is later. 
25. (1) The amount of tax-

(a) due where returns have been furnished without the reeeipt 
shQwi~g full payment thereof; and 

(b) assessed, reassessed or re-computed for any period under 
section 23 or section 24, less the amount if any, already paid by the 
dealer in respect of the said period. 

shall together with any penalty that may be directed to be paid under a:ny 
,of the pro'visions of this section, sub-section (6) of section 23, section 85, -
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. section 56 or section 57 be paid by the dealer or the perlOn liable there. 
I. • - -~or mto a GovemmentTreasury or the Reserve Bank of India orin such 
other manner as may be prescribed within thirty days from the date of 
II!I'V'ice of notice of demand issued by the Commissioner for this purpose: 

Provided that where t.\te Commissioner has reason fa believe that it 
will pe detrimental to revenue if the full period of thirty days aforesaid 
is allowed, he may direct that the sum specified in the notice of demand 
shall be paid within such period being a period less than the period of 
thirty days aforesaid, as may be specified by him in that notice. 

(2) On an application made before the expiry of the due date under 
sub-~ction (1), the Commissioner may in respect of any partioular dealer 
()r person and for reasQns to. be recorded in writing. extend the time for 
payment or allow.payroent by instalments or grant stay, subject to such 
conditions as he may think fit to impose in the circumstances of the case. 

(3) If the amount of tax and penalty, if any, is not paid within the 
time specified in sub-section (1) or extended under sub-section (2), as 
the case may be, the dealer or the person liable therefor shall be deemed 
to be in default in respect of that amount. 

(4) In a case where payment by instalments is allowed under sub. 
section (2) and the dealer or the person liable for such payment commits 
default in paying anyone of the instalments within the time fixed 
under that sub~ection, the dealer or the person aforesaid shall be deemed 
to be in default in respect of the whole of the amount then outstanding 
and the other instalment or instalments shan be deemed to have been 
due on the same date as the instaiment actually in default. 

(5) When a dealer or a person is in default or is deemed to be in 
default in making payment of tax and penalty, if apy, he shall in addition 
to the amou:n.t of arrears payable under the foregoing sub-lilectioDS,be 
:li~ to pay by way of penalty an amount which ill the case of acontinu-
mg default may be increased, from time to time, so however, that the 
total amount of peBalty dOleS not exceed. the amount • • • in arrears: 

Provided that before levying any such penalty the dealer or the 
person aforesaid shall be given a reasonable opportunity of being hea'l'd. 

(6) Where as a result of any final order the amount of tax and penalty, 
if any, with respect to the default, in the payment of which the penalty 

, was leVied, has been wholly reduced, the penalty levied shaU be cucelled 
and the amount of penalty paid shall be refunded. 

(7) Any amount of tax or penalty in respect of which a dealer .or 
person is in default, or any composition money due under lIection29 or --section 54 which remains unpaid, shall be recoverable as an arrear of -land revenue: 

Provided that where security, other than in the form of surety bond, 
has been furnished by a dealer under sub-section (2) of section 16 or 
section 18, the Commissioner may, for good and sufficient reasons in writ-
ing, realise any amount of tax or penalty or composition money remain-
ing unpaid as aforesaid or part thereof by ordering forfeiture of the 

• Wh91e o.r an.y part of the secUl'Hy. 
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•. Where any notice of demand in respect of any tax or penalty or 

any other amount payable under this Act (hereafter in this section 
referred to as "government dues',"> is served upon any dealer, and any 
appeal, revision application or other proceeding is filed or taken in respect 
of such government dues, then,-

(a) where such government dues are enhanced in such appeal, 
revision or other proceeding, the COIDlmissioner shall serve upon 
the dealer another notice ·of demand only in respect'· of the amount 
by which such government dues are enhanced and any recovery 
proceedings in relation to such government dueS as are covered by 
ihe notice of demand served upon him before the disposal of such 
appeal, revision application or proceeding may, without the service of 
any fresh notice of demand, be continued from the stage at which 
such proceedings stood immediately before such disposal; 

(b) where such government dues are reduced in such appeal, 
revision or proceeding,-

(i) it shall not be necessary for the Commissioner to serve 
upon the dealer a fresh notice of demand; -(ii) the Commissioner shall give intimation of such reduc-
tion to him and to the appropriate authority with whom recovery 
proceedings are pending; 

(iii) any recovery proceeaings initiated on the bnis of the 
notice of demand served upon him before the disposal of such 
appeal, revision application or proceeding may be continued in 
relation to the amount so reduced from the stage at which such 
proceedings stood immediately before such disposal. 

27. (1) If any dealer fails to pay the tax due as required by sub-
section (3) of section 21, he 'Shall, in addition to the tax (including any 
penalty) due, be liable to pay simple interest on the amount so due at 
one per cent. per month from the date immediately followinp; the last 
date for the submission of the return under sub-section (2) of the said 
section for a period of one month, and at one and a half per cent. per 
month thereafter for so long as he continues to make default in such 
payment or till the date of completion of assessment under section 23, 
whichever is earlier. 

(2) When a dealer or a person is in default or is deemed to be in 
default in making the payment of tax, he shall, in addition to the amounts 
payable under section 23 or section 24, be liable to pay simple interest on 
such amount at one per cent. per month from the date of such default for 
a period of one month, and at one and a half per cent. per month there-
after fot so long as he continues to make default in the payment of the 
said amount. 

(3) Where as a result of any final order the amount of tax (including 
any penalty) due or in default is whony reduced, the amount of interest 
if ,any, paid shall be refunded, o.r if such amount is varied the interest 
due shall be calculated accordingly: ' 

Provided that where any amount of tax payable is en~~ced by any 
IUch order, interest shall be payable on the amount by which the tax Js 
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'enhanced after the expiry of a period of three months from the date of 
the order: 

. Pi'ovided further that where the realisation of any amount remains 
'stayed by the order of any court or authority and such order' is subse" 
quently vacated, inierest shall be payable also for any period during which 
such order remained in operation. 

(4) The interest payable under this section shall be deemed to be 
tax due under this Act. 

28. (1) NotWithstandIng anything contained in any law or contract -to the contrary, the Commissioner may, at any time or from~ime to 
tW'l~, by notice in writing, a copy of which shall be forwarded to the 
,deale~ at his last known address, require-

(u) any person from whom any amount of money is due, or 
may become due, to a dealer on whom notice has been served under 
sub-section (1) of section 25, or 

(b) any person who holds or may subsequently hold money for 
()r on ~ccount of sUch~ealer, 

-to pay to the CommiS'Sioner, either forthwith upon the money becoming 
due or being held or within the time specified in the first mentioned 
Dotice (but not before the money becomes due or is held as aforesaid) ~o 
,~uch of the money as is sufficient to pay the amount due :by the dealer In 
iespect of the arrear~ of tax, and penalty under this Act, or the whole of 
the money when it is equal to or less than that amQunt. 

. E:cplanatiOn.-For the purposes of this sub-section, the amount of 
money due to a dealer from, or money held for or on account of a dealer 
by, any person, shall be calculated by the Commissioner after deducting 
therefrom such claims (if any) lawfully subsisting, as may have fallen 
due for paYment by such dealer to such person. 

(2) The Commissioner may amend or revoke any such notIce or 
extend the time for making any payment in pursuance of the notice. 

(3) Any person makirig any payment in compliance with a notice 
;under this section shall be ·~eemed to have made th~ payment under 
the authority of the dealer, and the receipt thereof by the Commissioner 
ihall constitute a good and sufficient discharge of the liability of such 
person to the extent of the amount specified in the receipt. 

, (4) Any person discharging any liability to the dealer after receipt 
of the notice referred to in this section, shall be personally liable to the 
Commissioner to the extent of the liability discharged or to the extent 
of the liability of the dealer for tax and penalty, whichever is less. 

,(5) Where a persoD to whom a notice under this section is sellt, 
'proves to the satisfaction of the Commissioner that the sum demanool1 
01' any part thereof is. not due to the dealer or that he does not hold allY 
lDoney for Qr on account of the dealer, then, nothing contained iD ';441 
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petton shall be deemed to rQquire such person to pay any such tum or· 
part thereof, as the case may be~ to the Commissioner. 

(6) Any amount of money which the aforesaid person is required to 
pay to the Commissioner, or for which he is persoiiilly nable to the 
Commissioner under this section shall, if it remains unpaid, be recover-
able as an arrear of land revenue. 

(7) The Commissioner may apply to the court in whose custodyl 
there is money belonging to the dealer for payment to him of the entire. 
amount of such money or if it is more than the tax and penalty, if any, 
due, an amount sufticient to discharge such tax and the penalty. 

29. The Commissioner may, in such ci,rcumstances and subject to such 
conditions as may be prescribed, permit any dealer to pay in lieu of the 
am~t of tax payable by him under the provisions of this Act, a lump 
sum determined in the prescribed manner, by way of compC1Sition. 

30. (1) If any nerson satisfies the Commissioner that the amount of 
ta~d by bim or on his beha!! for any year exceeds the amount pay-
able by him under this Act for that year, he shall, on making a claim in 
the prescribed form and verified in the prescribed manner, be entitled to 
refund of the excess either by cash payment or at his option by deduction 
of such excess from the amount of tax and penalty (if any) due in respect 
of any other period: . . ! 

Provided that the Commissioner shall first apply such excess towards 
the recovery of any amount in respect of which a notice under section Z5 
has been issued and shall then refund the balance, if any. 

Ezplanation.-When no assessment is made, the due tax paid under 
section 21 by.the dealer shall be deemed to be the tax payable under this 
A.et. 

(2) Where on account of death, incapacity, insolvency, liquidation or 
other cause a person is unable to claim or receive any refwld due to him, 
bis legal representative or the trustee or guardian or receiver. as the case 
may be, shall be entitled to claim or rec~ive such refund for the benefit at 
such person Qt' his estate. _ ~ 

(3) No claim for refund under sub-section (1) shall be allowed unless 
it is made within a period of twelve months from the date of the order 
giving rise to a claim for such refund, and the Commissioner shall, except 
as o.therwise provided in this Act, refund any amount which becomes due 
to a dealer in the prescribed manner: 

Provided that the Commissioner may allow a claim for refund to be 
made after the expiry of the said period but not later than twelve months 
from such expiry, if he is satisfied that there was sufficient cause for not 
making such claim within that period. 

(4) Where an amOtUnt required to be refunded by the Commissioner to 
any person as a result of any order passed in appeal or other proceedings 
under this Act is not so refunded to him Within ninety days from the date 
of his claim under SUb-section (3). such person shall be entitled to be nald 
simple. interest on such amo~t at one per cent. per month from the date 
Immediately following the expIry of the period of ninety days for a pert~ 
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of one month and ac one L,d a half per cent. per month, ther~ fot Id 
lon'.1 as the refund is not made. 

Ezplanation.-If the delay in making the refund during any of the 
periods referred to in this sub-iection is attributable to the person making 
the claim. whether wholly or in part, the period of the delay attributable 
to him shall be excluded. frqm the period for which interest is payable. 

(5) Where any questiOlll arises as to the period to be excluded. for the 
purposes of calculation of interest under sub-section (4), such question 
shall be determined by the Commissioner whose decision thereon shall be 
final. 

(6) Where an order giving rise to a refund is the subject matter of an -appeal or further proceed~g ~ where any other pro~eeding under this 
Act is pending and the Commissioner is of opinion that the grant of the 
refund is likely to adversely affect the revenue. the Commissioner may 
withhold the refund till such time as the Commissioner may de~rmine. 

(7) In any claim for refund. it shall not be o~ to the dealer to ques· 
tio~e correctness of any assessment or other matter decided which has 
bec~e final and conclusive or ask for a review of the same and the dealer 
shall not be entitled ·to any relief on such claim except refund of tax 
wrongly paid or paid in excess. . 

(8) Any tax levied and collected under this Act in respect of sale in 
DeIhl of any declared goods which are subsequently sold in the course 
of inter-State trade or commerce, shall be reimbursed to the person mak-
ina the sale in the course of inter-State trade or commerce, in such man-
ner and subject to such C<¥ldition'S as may be prescribed. 

Ezplanation.-For the purpose of sub-section (8) , udeclared goodi" 
means goods deQlared by se~tion 14 of the Central-SBies Tax: Ad, 11J56 to 
be of special importance in inter-State trade OIl' commerce. 

31. (1) Where the Commissioner is satisfied that delay beyond the pres-
cribed period has occurred in the grant of a ertificate of registration to a 
dealer and that such delay was not wholly due to any fault, omissiQD. or 
nealigence on. the part of the dealer, the amount of tax, if any, paid on 
sales of aOods made to such dealer which woUld not have been payable but 
for the delay in the grant of a ertificate of registration as foresaid. shall 
be adjusted against any amount payable by the dealer under this Act: 

Provided that-
(a) in case the amount of tax so paid by the dealer exceeds his 

liability to pay any amount under this Act, the adjustment shall be 
made to the extent of such liability and the balance shall be refunded 
to the dealer; and 

(b) in cas~, there is no liability to pay any amount under this 
Act, the entire amount of tax paid shall be refunded tq the dealer: 

Provided further that the dealer shall not be entitled to any such ad-
~ustment or refund in respect of the goods which are not specified in the 
certificate of reptration l1'anted to him. 

(2) No application for adjustment or refund of tax under this section 
shall be entertained unless it is made within three months from the date 
on which a certificate of registration is eranted to the dealer. 
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~HAPTER VI 
LIABILITY IN SPECIAL CASES 

82. (J) W.here a dealer~ liable to pay tax under this Act, transter. his 
business in whole or in part, 'by sale, gift, lease, leave or licence, bita or in 
any other manner whatsoever, the dealer and the person to whom thebusi;; 
ness is so transferred shall jointly and severally be liable to pay the tax 
(including any penalty) due from the dealer up to the time of such tr~ns· 
fer, whether such tax (including any penalty) has been assessed before 
such transferJ but has remained unpaid or is assessed thereafter. 

III III * III * 
-(2) Where the transferee ~ the lessee of a business referred to in sub .. 

section (1) carries en such business either in his own name or in $ome 
other name, he shall be liable to pay tax on the sale of goods effected by' 
him with effect from the date of such transfer and shall, if he is an 'existing -
dealer, apply within the prescribed time for amendment of his certificate 
of registration. 

33~ (1) Every person-..... 
(a) who is a liquidator of any company which is being' wound up' 

whether under the orda:s of a court or otherwisej or 

'(b) who has been appointed the receiver of any assets of a COjDl· 
pany (hereinafter referred to as 'the "liquidator"), 

shall, ~ithin thirty days after he has become such liquidator, give no~ce 
of his appointment as such to the Commissioner. 

(2) The Commissiojller shall, after making such inquiries or calling for 
such information as' he may deem fit, notify the liquidator within .three 
montha from the date on which he received notice of the appoint:plent of 
the liquidator, the amount which, in the opinion of the COmmissioner, 
would be sufficient to provide for any tax (including any penalty) which 
is then, or is likely thereafter to become, payable by the company. ' 

(3) The liquidator shall not part with any of the assets of the company 
or the properties in his hand until he has been notified by the Comlnis· 
sioner under sub-section (2) and on being so notified, the liquidator shall 
set aside an amount equal to the amount notified and, until he So sets"aside 
such amount, he shall not part with any of the assets of the compan,y or 
the properties in his hand: ' 

Provided that nothing contained in this sub-section shall debar the 
liquidator from parting with such assets or properties in compliailc~ with 
any wd.er of a court or for the purpose of the payment of the tax and 
penalty, if any, payable by the company under this Act or.for ~aking any 
payment to secured creditors whose debts are entitled under law to prio. 
rity of payment over debts due to Government on the date of ' liquidation 
,or for meeting such costs and expenses of the winding up of the company 
as are·in the opinion of the Commissioner reasonable. 

(4) If the liquidator fails to give notice in accordance with sub-section 
(1) or fails to set aside the amount as required by SUb-seCtion (3) or parts 
With .any assets of the c~pany or the properties in his hand in contraven-
tion ,of the provisions of that sub-section, he shall be peraonaUy liable _ 
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.e i'!'y~t of the tax and penalty, if any, which ijle company would be 
~a~le to pay under this Act: . .. . 

. :rtovided that if the amount of any tax and penalty, if any, payable by 
the ~ompany is notifi:ed under sub-section (2), the personal liability of the 
liq,uidatox under this sub-section shall be to the extent of such amount. 

(5) Where there are more liquidators than one, the obligations and 
liabilities attached to the liquidator under this section shall attach to all 
the liquidators jointly and severally. 

(6) When any private company is wound up and any tax and penalty, 
1£ any, assessed under this Act on the company for any period, whether 
before or in the course of or after its liquidation, cannot be recovered, then 
every person Who was a director of the private company at any time during 
the period for which the tax is due, shall be jOintly and· severally liable 
for the payment of such tax and penalty, if any, unless he proves to the 
satisfaction of the Commissio.ner that non-recovery cannot be attributed 
to any gross neglect, miSfeasance or breach of duty on his part in relation 
to .the affairs of the company. 

(7) The provisions of this section shall have effect notwithstanding 
anything to the contrary contained in any other law for the time being 
in· force. 

(8) For the purposes of this section, the expressions "company" and 
"private CQIIlpany" shall have the meanings respectively assigned to them 
under clauses (i) and (iii) -of sub-section (1) of section 3 of the Companies 
Act, .1956. 

34. Notwithstanding any contract to the contrary, where any firm is 
liahle to pay any tax (including any penalty) under this Act, the firm 
and each of the partners of the firm shall be jointly and severally liable 
for such payment: 

Provided that where any such partner retires from the firm, he ahall 
intimate the date of his retirement to the Commissioner by a notice in that 
behalf in writing and he shall be liable to pay tax (includina any penalty) 
remaining unpaid at the time of his retirement and any tax (including any 
penalty) due up to the date of his retirement though unaaeued on that 
date: 

Pra.vided further that if no such intimation is iiven within fifteen days 
from the .date of retirement, the liability of the partner under the first pro-
viso shall continue until the date on whi~h liIuch intimation Is received by 
the Commissioner. 

35. Where the business in respect of which tax is payable under this -Act is carried on by, or is in charie of any iuardian, trustee or agent 01 
II minor or other incapacitated person on his behalf and for the benefit ot 
suchttiinor or other incapacitated person, the tax (including any penalty) 
sn~l beleyied upon and recoverable from such guardian, trustee or agent, 
as the case may be, in like manner and to the same extent as it would be 
assessed upon and recoverable from any such minor or other incapacitated 
person, if he were of full age and of sOjund mind and if he were conducting 
the business himself, and all the provisions of this Act shall, so far as may 
be~ apply accordingIy, .. 

;,' 
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38. Where the _tate or any portion of the estate of a dealer 0wDiii. II 
business in respect of which tax is payable under this Act is under the 
control of the Court of Wards, the Administrator-General, the Official 
Trustee or any receiver or manager (including an~ person, whatever be 
his designation, who in fact manages the business) appointed by or under 
any order of a court, the tax (including any penalty) shall be levied upon 
and be recoverable from such Court of Wards, Administrator-General, 
Official Trustee, receiver or manager in like manner and to the same 
extent as it would be assessable upon and be recoverable from the dealer 
if he were conducting the business himself; and all the provisions of this 
Act shall, so far as may be, apply accordingly. 

3'1. (1) Where a dealer is a firm or an association of persons or a Hindu 
und~ded family, and such firm, association or family has discontinued 
business-

(a) the tax p3yable under thIs Act, by such firm, association ~ 
family up to the date Otf such discontinuance may be assessed as if no 
such discontinuance had taken place; and 

(b) every person who was at the time of such discontinuance a 
partner of such firm, or a member of such association or family, shall, 
notwithstanding such discontinuance, be liable jointly and severally for 
the payment of tax assessed and penalty imposed and payable by such 
firm, association or family, whether such tax (including any penalty) 
has been assessed prior to or after such discontinuance, and subject as 
aforesaid, the provisions of this Act shall, so far as may be, apply aa 
if every such person or partner or member were himself a dealer: 

Provided that where the partner of a firm liable to pay luch tax (in .. 
dudini any penalty) dies, the provisions of sub-section (4) shall, so far 
as may be, apply. , .. . 

(2) Where a change has otCcurred in the constitution of a fh'm or .... 
laciation, the partners or members of the firm or assoc:iation as it exist-
ed before and as it exiSts aftel' its re-coniititution, shall, without prejudice 
to the provisions of section 34, jointly and severally be liable to p'ay any 

~ 

tax (including any penalty) due from iugh firm or aasociation for 8Dl 
period before its re-constitution. 

(3) The provisions Otf sub-section (1) shall, so far as may be, apply 
Where the dealer, being a firm or asaoiation of persons, is dissolved, or 
w~ere the dealer, being a Hindu undivided family, has ~ected parti~on 
with respect to the business Qarried on by it and ac:cordingly references 
in that sub-section to discontinuance shall be construed as referenees to 
dissolution or, as the ~ase may be, to partition. 

(4) Where a dealer liable to pay tax under this Ac:t die .. then ...... 
(a) if the business carried on by the dealer is continued atter h1i 

death by ,his legal representative or any other person, such legal ~ 
presentative or other pel"lOn, shall be liable to pay the tax (including 
any penalty) due from the dealer under this Act whether such tax 
(including any penalty) has been assessed before ius ,death but hal r .. 
mained unpaid, or is assessed after his death· , 

(b) if the business carried on by the dealer is discontinued after 
his death, his legal representative shall be liable· to pay out of the 
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estate of the deceased, tQ the extent the estate is capable of meeting 
the charge, the tax (including any penalty) due from the dealer under 
this Act, whether such tax (including any penalty) has been assessed 
before his death but has remained unpaid, or is assessed after his death, 

and the provisions of this Act shall, so far as may be, apply to such legal 
representative or other person as if he were the dealer himself. 

Ezplanation.-For the purposes of this sub-section and section 40, "legal 
representative" has the meaning assigned to it in clause (11) of section 2 
of the Code of Civil Procedure, 1908 . 

CHAPTER VII 

LIABILITY TO PRODUCE ACCOUNTS AND SUPPLY OF INFORMATION 

38. (1) Every dealer liable to pay tax under this Act, and fiNery other Accountl. -dealer on whom a notice has been served to furnish returns under sub-
section (2) 01. section 21 shall keep at his place of business a true account 
of the value of goods bought and sold by him, and if the Commissioner 
considel"S that such account is not sufficiently clear and intelligible to 
enable him to make a proper check Olf the returns referred to in that sub-
section, he may require such dealer by notice in writing to keep such 
accounts (including recoMs of purchases and sales) as may be specified 
therein. I" (2) The Commissioner may, by notification in the Official Gazette, direct 
any clan of registered dealers generally to keep such accounts (including 
records of purchases and sales) as may be specified in the notification 
subject to such conditions and restrictions as may be prescribed. 

39. If a registered dealer-- (a) sell's goods to another registered dealer, or 
(b) makes sales in the course of inter-State trade or commerce, or 
(c) sells any gOlOds exceeding ten rupees in value in anyone trans.. -action to any other person, 

he shall issue to the purchaser a bill or cash memorandum serially num-
bered, signed and dated by him or his servant, manager or agent and 
showing therein his name and address and such ollier particulars as may 
be prescribed and he shall keep a duplicate or copy o.f such bill or cash 
memorandum duly signed and dated: and preserve it for a period of not 
less than five years from the end of the year unless any proceedings in 
respect of that year are pending in which case they shall be preserved till 
the final decision in thOlSe proceedings: 

Provided that if in respect of any goods or class of goods or any dealers 
or class of dealers, the Administrator is of opiniOill that it is not practicable 
to 'Issue any bills or cash memoranda for sale of goods exceeding ten 
rupees in value in anyone transaction, to any other person, he may, by 
notification In the Official Gazette,-

(i) specify such amount exceeding ten rupees in ,value 88 the 
amount for the issue of such bills or cash memoranda; 

(ti) exempt such gO!Ods or class of goods or dealers or class of 
deale!'lS tram the operation of this section. 

Memo-
randa of 
sale •. 
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0&0. If any dealer to whom the provisions of sub-section (2) of section 
21 app\y-

(a.) sells or otherwise disposes of his business or any part of his 
business or any place of business, or effects or comes to know of any 
other change'in the ownership of the business; or 

(b) discontinues his business or changes his place of business or 
wa:rehouse, or opens a new place o.f business; or 

(c) changes the name or nature of his business, or effects any 
change in the gooas or class of goods in which he carries QIl his busi-
ness and which is or are specified in his certificate of registration; or 

(d) enters into partnership or other association in regard tot his 
business, 

he shall, within' the prescribed time, inform the prescribed authority 
. accordingly, and if any such dealer dies, his legal representative shall in 
like manner inform the said authority. 

41. (1) The Commissioner may, subject to such conditions ,as may be 
. pr~ribed, require any dealer-

(a.) to produce before him sueh books of accounts, registers or 
documents, 

(b) to furnish such information relating to the stock of goods of~ 
or purchases, sales or deliveries of goods by, the dealer a, any otber 
information relating to his business, 

as may be deemed necess.ary, for the purposes of this Act. 
(2) (a) All books of accounts, registers ,and documents relating to 

the stock of goods of, or purchases, sales and deliveries of goods by, any 
dealer, and 

(b) All goods kept in any place of business or warehouse of any 
dealer, shall at all reasonable times be open to inspection by the Com-
missioner and the Commissioner may take or cause to be taken such 
copies or extracts of the said books of accounts, registers or docutnents and 
such inventory of the goods found as appear to him necessary for the 
purposes of this Act. 

(3) Where the Commissioner, upon information in his possessiqn or 
otherwise, has reasonable grounds to believe that-· 

(4) any person to whom a notice under this Act was issued to 
produce, or cause to be produced, any books of accounts or other docu--ments has omitted or failed to produce or caused to be produced such 
books of accounts or other documents, as required by such notice, or 

(b) any person to whom a notice as aforesaid has been or might 
. be issued', will not, or would not produce or cause to be produced any' 
books of accounts or other dqcuments which will be useful for; or 
relevant to, any p~oceedings under thE' Ben'gal Finance (Sales Tax) 
Act, 1941, as it was in force in Delhi, or under this Act, or 

(c) books of accounts, registers or documents of any dealer may 
be destroyed, mutilated, altered, falsified or secreted or any sales by 
that dealer have been or may be suppressed, with 'a view to evade or 
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attempt to evade payment of tax due under the Bengal Finance 
(Sales Tax). Act, 1941, as it was in force in Delhi, or under this Act. 

the Commissioner or any other person appointed under sub-section (J) of 
section 9, if so authorised by the Commissioner may, 

... , 
(i) enter and search any building or place where he has reason to 

suspeCt that books of accounts and other documents or the sale pra.. 
ceeds are kept; 

(it) break open the lock of any door, ~.locker, safe. almirah or 
other receptacle for exercising the powers conferred by clause (1) 
where the keys thereof are not available; 

(iii) seize any such books of accounts 0If other documents or any 
inventory of goods as appear to him necessary for the purposes· of this 
Jlct; , 

(iv) place marks of identification on any books of accounts or 
other documents or make or cause to be made extracts or copies there-
from; 

(v) make a note or any inventory of any such money or goods 
found as a result of such search; 

(vi) &eal the premises including the office, shop, godown, box, 
locker, safe, almirah or other receptacle if the owner 0If the person in 
occupation or in charge of such office, shop, godown, box, locker, safe, 
almirah or ojther receptacle leaves the place or is not avaUable or fails 
or refuses to open it when called upon to do so. 

(4) The Commissioner may requisition the services of any police ofticer 
or any public servant, Ojl' of both to assist him for all or any of the purposes 
specified. in sub-section (3). 

(5) Where the Commissioner seizes any books of accounts or other da.. 
cuments, he shall give the dealer or the person present on his behalf, as the 
case may be, a receipt for the same and qbtain acknowledgment ot the 
receipt so given to him: 

Provided that if the dealer or person from whose custody the books of 
accounts or other dqcuments are seized refuses to give an acknowledgment, 
the Commissioner may leave the recq,t at the premises and record! thI. 
fact: . .• 

Provided further that the dealer or person aforesaid may file objec-
tions before the Commissioner against such search, seiZUre or inventory 
within seven days of such search or seizure or inventory. 

(6) The Commissioner shall keep in his custody the books of accounts, 
registers or documents seized under sub-seCtion (3) for such period not 
later than the completion of all the proceedings under this Act in retlpeCt 
of years tor which thDse boQks of accounts, registers or documents are 
relevant, as he considers necessary, and thereafter shall return the same 
to the dealer or any other person from whose custody or power they 
were seized: 

Provided that the Commissioner mliy, before returning such books 
of accounts or other documents as aforesaid, pJace or cause to be placed 
such marks of identification thereon as appear to him to be necessary: 
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- -Pro~ided-furt1ie"r thaT the'-Corntnis'sionef'I1iay, heroferetUfhing the 
booksof'ac·c6Uhts and'otl'fera6cumcIits;'req"'tlife tha't the ~ear1el of·tfi~ per-
son,~ the case may be, shall give writtfm LUl~~rt~~D:g ~hat-.~h~. b'?!O~ ~<?~ 
a~coun ts" al1d otherd(')cu~~ is,~h~ll be ,_p'i:esen~~r Vv;ht)~ev~ ~~q~i~ed,:!lY 
any competent authority for any proceedings under this Act. 

(7f,S~ve as otherwise provided In this'sectioil, evety search·.or seizure 
made under'this section shan be carried on iii accordance. 'wi Hi' the 'pro-
visions of the Code of Criminal Procedure, 1973 relatiri~r losearcnes or 
mzures made under that ,Code; .... 

(8) The Commissioner may, for thl! purposes of this J\,ct,-
(a) require af!y ~rI.on, in,cludi~g Ji banking,!!o~y,:post office 

or ap.y C?ftic~r ther~l, ~to furnish information ~rl l:E!~a·4.op. to "w:h~ints 
Or matters or to' furnish statements of accounts and affairs :veFified 
in the manner specified by him, giving information in relation to 
such points or matters as in 'his opinion -will' b~'ustful"for,'or rele-
vant to, any proceeding under this Act;' . 

(b) require any person-
(i) who transports' ot holds 'in cusfody, 'for delivery to or 

on behalf of any dealer any goods to give any infbrm-ation likely 
to .be in his possession in l'e&pect of such. goQds or to permit 
inspection . thereof, as the .case, may be; 

(ii) who maintains or has in 'his'possessiori ,any 'books of 
accounts, rE:!gisters or documents relating to the 'busIriess "of a 
dealer to prodlice such books of accounts, registers or documents 
f~r inspection . 

.u. (1) The Commissioner or any person appointed under sub-sectj~n -(2) of section 9 to assist him shall, for the purpososof this Act, have,the 
Same powers as are vested in a court under the Code of Civil Procedure, 
1900, 'when trying a suit, ,in respect of the foilowingnratteTs,namely:-

(a) enforcing the attendance of any pci'scin and examining hhri 
on oath or affirmation; " 

(:b) compelling the production of accounts and documents; and 
(e) issuing commissions for the examination .af witnesses, 

and any proecding under this Act. before ~he Commiss~oner or any per:-
son appointed under sub-section (2) of section 9 to assist him shalL. ,be 
deemed to be a judicial proceeding within the meaning of sections 193 
and 228 and ,for the purposes of gecti6n 196 of the Indian Penal Co'd~: 

(2) SUbject to any rules mad~ in this behal;f, any authority refer:r:ed 
to in sub-section (1) may impound and retain in its custody for such 
period as it thinks fit, any bd6lcs of accounts or other dbcumellts produced 
before it in any proceedings under this "Act: 

Providep tha~ a person appointed under sub-section (2) of seetioni 
to assist the CommialiiGner shall not-

(a) impound (my books of aceounts or other 'docum~ts without 
recording his reasons for so doing; or 

(,b) retain in his eustod,.y.~nysuch books or documents for a 
period exceeding thirty days, 

witho\lt obtaininj the approval of the Commissioner therefor. . ..... :. 

.: L-, 
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~'43: tIl Anypetiwn. aggr~ev~ by .uny order, not bein~ an order men- A~~~~~ 
_. • - _e. ,_. - n ...... . 

tioned in section 44 passed under this Act or the rules mad(! thert-under, 
" ", " - .. 
":~milY"8ppeat'to:'fh~-pres{>ri-oed citith6rity: 

Provided that wher~' d~ ~~d~r, ~n~tbeing ~n order inention'~ in sec-
tion 44 .orm.ud.eundersectton 47 is psssedb-y the Commi!!Sioner, the - - -",:,pe;~Qralgr.i,~ye« rlJilY- app.eal theF~froro tothc Ap.pellat!!.Tribunal. 

(2) The Commissioner or any person aggrieved by an ord~r pa~sed in 
.•. ~~--~~~~~--

,,:tlp~~l ~~c·the ,prescribed -a~~borit)'· may 'llppeal to the App-e!latc Tribunal 
.. _a.gpjn~t .such order .. 
-., .(3) Supje<;:f"lo- thepro.v.isiQm; of. sect~Qn 62. no appeal shaJ.J b~_·ell~~r--~-,tamed unless it rs'fiIed within sixty days [Tom the dateo! ser"iceof·the 

''-' ..prd~r,4ppealed..,~~ainst. ' 
(4}Ev-ery . appeal fUed under this section shall be in the prescribed 

-, ,l-orm· and shall be -verified 'In 'the' p:I,'escrjhed inanner and in the . case" of 
"an appeal to t·heAppeIlate Trtbunal flledbv any person.. othet than.the 

Commissioner, shaI1 he accomp:u;ied'-bya fee of fift)'rupemc r ~ , 

(5) No appeal against. an .order oJ ass~:-lsment with or wit.houtpenalty 
~J;_agqins.t~n order imposing, the per!alty ~h.all be entertained by an· appel-
late __ authorityunlcss. such appeal is accompl!nicd by a satisfa''tory pr.Qof 
qf tDe .payment of ~ax with 0-1' without penalty or, as the !?a!i~ l1)~y be, 
of the. payment of the penalty in respect of which. the ~ppe<.ll has be.en 
preferred: . . 

Provided that the appena~ authority may, if it. thinks fit, for reasons 
to.· be recorded in writing. entertain an appeal against such ordQr-

(n) without payment of the tax and penalty. if any, or as the 
case maybe,o! the penalty, on the appellant furnishing in the pres-

"cribed manner- security for ·such amount as itma-y direct, or 
(fb) ori proof of payment of such smaller sum, with or without 

secuiify for" such" am'ount 01' tax or penalty which remains unpaid, 
as it may direct: " . b PrOvided further that no appeal shall be entertained by thQo appellate 

" auth~~itY,.~tiJess" it is satisfic.d that SUCh. a~ount of tax as the' appel1ant 
.. ay adrmt to b~ due from hIm has been plud. 

(6) The appellate authority may, after givmg the appellant an oppor-
tunity of being heard,-

(a) confirm, reduce, enhance or annul the assessment (incl,ud-
ing any pcn.alty _imposed), or 

(Ib) set aside the assessment (including any penalty imposed) 
.Ind direct the assessing authority to make a fresh assessment after 
such further inquiry as may be directed, or 

(c) pass sLlch order as it may think fit. 

(7) Sav"e as provided in section 45, an order passed by the Appel1ate .-Tribunal on appeal shall be final. 
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4.4. No appeal and no application for revision shall lie against-- (a) a notice issued under this Act calling upon a dealer for assess-
ment or asking a dealer to show cause as toO why he should Jaot be 
vrosecuted for an offence under this Act; Q1" 

(b) an erder pertaining to the seizure er retentien of books ef 
accounts, registers and other document$; or 

(e) an .order sanctiening presecution under this Act; cr 

(d) an interim order passed in the course of any proceedings 
under this Act. 

45. (1) Within sixty days from the date of an order passed by the 
Appeftate Tribunal under sub-section (6) of sectien 43, • • • the dealer -cr the Ccmmissicner may. by application in writing, and accompanied, 
where the applicaticn is made by a dealer, by a fee cf fifty rupees, require 

. -the Appellate Tribunal toO refer toO the High Ccurt any question of law 
arising out of such crder, and, subject to the other provisionS' contained 
in this section, the Appellate Tribunal shall, within one hundred and 
1wenty days cf the receipt ef such application, draw up a statement of 
the case and refer it toO the High Court: 

Provided that the Appellate Tribunal may, if it is satisfied that the 
dealer or the Ccmmissioner was prevented by sufficient cause frcm pre-
senting the applicaticn within the period hereinbefore specified, allow 
it to be presented within a further period not exceeding thirty days. 

(2) If the Appellate Tribunal refuses to state the case which it has 
been required to dc, on the ground that nc questicn cf law arises, the 
dealer or the Ccmmissioner, as the case may be, may, within thirty days 
of the communicaticn of such refusal either withdraw his a-p-plication 
(and if he dces sc, any fee paid shall be refunded), or apply toO the High 
Ccurt against .such refusal. 

(3) If upon receipt cf an applicaticn under sub-sectien (2), the High 
Court is net satisfied as toO the correctness cf the decision cf the Appel-
late Tribunal, it may require the Appellate Tribunal to state the case aDd 
refer it, and on receipt cf such requisiticn, the Appellate Tribunal shall 
state the case and refer it accordil'lgly. 

(4) If the High Court is not satisfied that the statements in a caR 
referred toO it are sufficient to enable it to determine the questions raiHd 
thereby, the Court may refer the case back to the Appellate Tribunal 
for the purpese of making such additicns thereto or alteratic~s therein .8 it may direct in that behalf. 

"-

(5) The High Court upon the hearing Of any such case shall decide 
the questien of law raised thereby, and shall deliver its judgment thereon 
containing the grounds on which such decision is founded, and shall send 
to the Appellate Tribunal a copy of such judgment under the seal of the 
Court and the signature ef the Registrar, and the Appellate Tribunal 
mall dispose of the case accordingly. 

(') Where a reference is made to the High Court under this sectien, 
the costs [which shall net include the fee referred to in sub-secticn (1)] 
shall be in the discretion of the Court. 
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(1) The payment of the amount of tax and penalty (if any) due ill 
accordance with the order of the Appellate Tribunal in respect of which 
an appHcation has been made under sub-section (1) shall not be stayed 
pending -the disposal of such application or any reference made in conse-
quence thereof but if such amount is reduced as a reSult of such reference, 
the excess tax paid shall 'be refunded in accordance with the provisions 
of section 30. -46. The Commissioner may call for and examine the record of any - . proceeding under this Act and if he considers that any order passed 
therein by any person appointed under sub-section (2) of section 9 to 
assist him, is erroneous in so far as it is prejudicial to the interests of 
revenue, he may, after giving the dealer an opportunity of being heard 
and after making or causing to be made such inquiry as he deemll neces-
sary, pass such order thereon as the circumstances of the case justify, 
1ncluding an order enhanCing or modifying the assessment and penalty 
(if any) imposed or cancelling the assessment and penalty (if any) im-
posed and directing a fresh assessment: • 

I Provided that a final order under this section shall be made before 
the expiry of five years from the date of the order soughf to be revised. 

47. (1) In the case of any order, other than an order referred to in sec-
ti~ or to which section 46 applies, passed by a person appointed under - -sub-section (2) of section 9 to assist him, the Commissioner may, either 
on his own motion or on an application filed in accordance with such ~les 
as may be prescribed, call for the record of any proceeding undet this 
Act in which any such order has been passed and may make such inquiry 
or cause such inquiry to be made and, subject to the provisions of this 
Act, may pass such orders thereon, not being an order prejudicial to the 
dealer, as he thinks fit: 

Provided that the Commissioner shall not revise any order under this 
mb-section.-

(a.) where an appeal against the order is pending before the 
appellate authority under section 43; or -(Ib) where, if such appeal lies, the time within which it maybe 
tlled ·has not expired; or 

(c) where in the case of the second appeal, the dealer has not 
waived his right of app~1. 

(2) The. Commissioner' shall not on his own motion revise any o~er 
under this section after the expiry of two years frorn the date of the 
order sought to be revised. 

(3) In the caseo! an application for revision under this section hy 
the dealer, the application shall be made within two years from the date 
on which the order in questiOn was communicated to him or the date 
on which he otherwise comes to know of it, whichever is earlier. 

48. (1) The Commissioner or any person appointed under sub-section 
(2) of section 9 to assist him, may at any time within two years from 
the date of any order passed by the Commissioner or by that person, as 
the case ll}ay be, on his own motion, rectify any mistake apParent from 
the record. and shall within a like period, rectify any such mistake which 
has been brought to his notice by "'''Y person affected by such order: 
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:P,ro~that no sucn·l'ect.ifiea1ion. shall beo made. if.iLhas--the--effect 
- ~f-·enhanciJ;l.gthe tax-or .reducing the amoWl1 ofrefWld,·unless._th.e.~COll'l­
. ~j~l' --f)l' the·· person . .appointed ··under,sub..section _ ~.a) .. of srotion 9.:, to 
-as~t--him,a£ th~ ~asemay be, has given .notice -in -writing t~.the.persDn 
.··lik-ely-te be -affected by -the or-del' of ·his -intention.1o do. so -and has.., allow,ed 
.. -such, person a 'reasonahleopportunity of. being' heard. . 

(2) The provisions of sub-section (1) shall apply to the'rec-tffication 
.of a. mjs,take by au app'~llate autho.rity un9-er. seetioll_ .43 ~~-;- they. .apply 

. -. to the .re~tifi.c~tionof a.mi.stake by the Commissioner, 

{3) Where any matt~r nas bfie~ com;i~eredand. decided in any 'proeeed_ 
}ng. by w~y. of appeal or reVision relating to anoi-der referred to ii-1 sub-
sec~ion (1) or 'sub-s.eCtion (2)': the au~hor1ty passirig such .. .order: may, 
.not~ithstandipg anything oontained in any' law for the' tim"£' being 'in 
force, amend the order under sub-section (1) or sub-section (2), ·asthe 
case maybe, in relation to any matter other than the matter" whien has 
been so considered and decided. . 

{-04) -Where' any such rectification has the effect of re(iucing the ~moun1 -. of' the tax or penalty, the Commi::-sione-r shall, in the ~rescribed -manner, 
. refund any amount due to such person. 

(fr) Where any. such rectification has the effect of enhanc~~ the -amount Gf the ·~x.or penalty _or reducing the amount of the rdtlfld, the 
.CommiliSioner shull recover the amQunt due from such person in the 

" mannerpr-Ovided foe in Chapter V. 

(6) Save as provided in the foregoing sub-sections, and subject to 
meh rul~s as may be prescribed, any assessment made or order passed 

. under this Act or the rules· made thereunder by any person' appointed 
under section 9 or by the Appellate Tribunal may be reviewed by 8uch 
person or by the Appellate Tribunal, 8.ll the case may be, suo motu or 
upon an application made in that behalf. 

(7) Before any order is passed Qnder sub-section (6) which is likely 
to affect any person adverse~l(._~u.ch person shaH be given a re'asonable 
opJ)brtunity of being heard. 

49. (1) If any question arises, otherwise than in proceedings before -a court, or before the Commissioner has. commenced as$essment or re-
assessment of a dealer under section 23 or sedion 24, whether for the 
p~rpos~~"~f this AC{-

«(I) any person, society, club- or association or any firm or any 
branch or department of any firm is :l dealer; or 

(b) any particular thing done to any goods amounts to or Tcsults 
in the' manufacture of goods within the meaning of that term as given 
in clause (h) of spction 2; or 

(c) any transaction is a sale, and if so, the sale price therefor; or 
(d) any particular deDler is required to be registered; or 

(e) any tax is payable in respect -of .my particular sale, or it" the 
tax is payable, the rate thereof, 

'the Commissioner shall, within such period as may he· prescribed, make 
an order determining sucllquestion. 
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~:~~:i~ton~- :FlYi' the- Purposes" of' thi9-suh"section, "'tlle-COrinnissioner 
.hall be deemer! to have commenced assessment 'o{, teassessmE!nt-uf a 
4~alerunder section 23 or section 24, when the dealer is served with any 
n"'oHc'e - by the Commissioner under seC"iion 23 Qr seCtion' 24 as' the caie 
maybe.··""··· 

. '. '- .~ ~ --~ - .... , ..... -
- (2)TQ.,eCommissi~ner may"direCt that the determiniition' shall not 

affect the liability of any ji.ersOll under .tlllS Act as respects 'any' sale 
effected prior to the determination. 

f(j)" 1f "'any 'such question arises from a'ny order all'eadypass,d under 
jtblS'Act or tmder the Bengal Finance (Sales 'fax) Act, 1941. .• :then 
in force in Delhi, no 'Such question shall be entertained fordeter.mination 
4n~~r this section; but such question may be raised in appeal against, or by 
way of revision of, such order. 

CHAPTm'lX 

OFFENCE::> AND pgfAL-TIBS 

50 .. (1). Wh~ver-

(a) holds, gives, produces r1r- accepts a declaration under :the 
second proviso to clause (a) of sub section (2) of section 4. under the 

first proviSO to section 5, which he knows or has reason to believe 110 be 
false; or 

(b) carries on businetis as a dealer without Q}>l.amirt"g II certift.:: 
cateof r-egistratiOn as required under .sub-section (1) ,. of sectiqn 14 
or Sut;:section (1) of sechon17; or 

(C) not b~ng a registered deater, >Ii repreSents when' purchasing 
goods that he is a registered 'dealer; or 

(d) being a registered dealer, represents when purchasing. any 
g~oQs .. 0(:" class of goods not covered by his certificate of registration, 
that such .goods or class of goods are covered by 'such certiflc"ate; or 

(e) fails to comply with the pf'Ovislonsof sub·section (S) of 
section '20; or 

(f) fails.to submit any return as required by sub-section (2) of" 
section 21 by the prescribed date or submits a false return; or 

(g) not being a registered dealer, cQllects any amount by w.ay 
of tax under this Act or makes any collection of such tax othcrwige 
thanin,accordance with this Act or the rules made thereunder;'or 

(h)" fails to keep a true account of the '\l'alue of goo,dsboUgWt or 
sold by him as required by section 38, or fails 'when required so·ts 
do' under' that section, to keep any account or record OJ ptlTchasea 
or sales specified. in any notice or notification referred to in that 
section; or 

(i) fails Dr neglects to issue eB9hm~rnotandu~ or bills as requir-
ed. 'und(!1" section 39; O'r 

(j) knowingiy-"maintains or produces incorrect accounts; 'r~~ 
, ten' or documents Or knoWingly furniShes. inooned infOl'maticm.; or 

'(k) neglects to furnish any information required by .aection 40;, 
or 

OlTence •. 
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tl) refuses to comply with any requirements m~~ of him 
'under sectioo 41; or -(m) closes his place of business with a view to preventinl 
inspection under section 41 ; 'Or -(n) obstructs or prevents any officer making inspection, search 
or seizUre under section 41, or performing any functions under sec-
tioo 64, as the case may b:; or 

w.-

(0) being the owner or person in charge of a goods vehicle fans'l 
neglects or refuses to comply with any 01. the requirements contain-
ed in section 64; or 

(p) aids or abets any person in the commission of any offence 
s~d in clauses (a) to (0); , -shall be punishable with rigorous imprisonment for a term which may 

extend to six months or with fine, or with both, and where the offence is 
a continuing one, with a daily fine not exceeding two hundrecl rupees -----ouring the period of the continuance of the offence: 

Provided that no prosecution for an offence under this Act shall be 
instituted in respect of the same facts in respect of which a penalty has 
been imposed under sub-section (6) of section 20, sub-section (6) of 
section 23, section 55, section 56 or section 57: - - -Provided further that a person shall: not be deemed. to have committed 
an offence under clause (b) if he had applied for reg:ifJtrat1onunder ,this 
Act in accordance with the provisions of sub-section (2) of section 14, or 
sub-section (2) of section 17, as the case may be. 

(2) Notwithstanding anything contained in sub-section (1), if any 
person commits an offence under clause (a) or clause, (I) or clause (;) or 
clause (1) or clause (m) or clause (0) of that sub-section and the court 
i8 satisfied that the offence has been committed wilfully, he shall be 
punishable with rigorous imprisonment for a term which may extend to 
six months and with fine, and where the offence is a continuing one, with 
a daily fine not exceeding three hundred rupees during the period ot the 
~tinuance of the offence. 

51. (1) Where an offence under this Act has been committed by a. 
co;;.ny, every person who at the time the offence was committed, was , 
in charge of, and was responsible to, the company for the conduct of the 
business of the COiIllpany, as. well as the company, shall be deemed to be ' 
guilty of the offence and shall be liable to be proceeded against and 
punished accordin~: 

Provided that nothing contained in this sub-section shall l"eIl.dw any 
auchpenon liable ·to any punishment provided in this Act, if he proves 
that the offence was COtIDmitted without his kuowledge or that he exer-
cised all due diligence to prevent the commission of such off~nce. 

(2) Notwithstanding anything contained in sub-section (l), where an 
offence under this Act baa been committed by a company and it is proved 
that the offence has been committed with the ~sClt Or connivance of, 
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or that the commission of the offence is attributable to any neglect on 
the part of any director, manager, secretary Or other officer of the CQlll-
pany, such director, manager, secretary or other officer shall also be 
deemed to be guilty of that offence and shall be liable to be pl"OlCeeded 
against and punished accordingly. 

Explananon.-For the purposes of this section.- . ; . " ~ .. " .:-= ~ ...... .,.;. 

(a) "company" means a body corporate, and includes a firm or 
O!ther association of individuals; and 

(b) "director", in relation to a firm, means a partner in the firm. 

52. (1) No court shall take cognizance of any offence under this Act Copi-
~ . ~~ or rUles made thereunder except wlth the previous. sanction of the Com- offence, 

missioner, and no COiU!I't inferior to that of a Metropolitan Magistrate . 
shall try any such offence. 

(2) Notwithstanding anything contained in the Code of Criminal Pro-
cedure, 1973, all offences punishable under this Act or rules made there-
under shall be cognizable and bailable. 

63. (1) Subject to such conditions as may be prescribed, the Com- Investlf ,a-
tion 0 

ml~er may authorise either generally C1r in respect of a particular offence •• 
case or class of cases any person appointed under sub-section (2) of sec-
tion 9 to assist him to investigate all or any of the offences punishable 
under this Act. . 

(2) Every person so authorfsed shall, in the conduct of such investi--gation, exercise the powers conferred by the Code of Criminal Procedure, 
1973. upon an officer in charge of a police station for the investfgattWl of 
a cognizable offence. 

54. (1) Subject to such conditions as may be prescribed, the Commis- Composi-_ tionof 
sioner may accept., from any person alleged tOt have committed an offence offence •• 
under section !50 or under any rules made under this Act, either before 
or after the :mencement of any proceedings against such person in 
respect of such offence, by way of com.p~j.tion for such offence. a sum 
not exceeding five thousand rupees or where the offence alleged to have 
been committed is under any of the clauses (a). (b), (e), (d) and (I) 
of that section, not exceeding three times the amount of the tax which 
would thereby have been avoided. whichever is higher. -

(2) On payment in full of such SUm as may be determined by the 
Commissioner under sub-section (1),-

(a) no proceedings shall be commenced against such person as 
aforesaid; and 

(b) if any proceedings have ah-eady been commenced against 
such person as aforesaid, such proceedings shall not be further pr0-
ceeded with. 

retum by the preseribed date as required under SUb-section (2) of tion Of J I 51. (1) If a dealer fails without reasonable cause to furnish any Imposl-

section 21, or to pay the tax due acco.rding to the return as required by penalty, 
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sub-section (3) of that section, the Commissioner may after giving the 
dealer .. an opportunity of ~being heard, direct that the dealer shall pay, 
by way of penalty, in addition to the amount <>if tax payable, _a sum. not 
exceeding twice that amount or where no tlX is payable a sum not 
exceeding two thousand rupees . 

..... : .. : '.' .. ~. 
(2) The "penalties specified under sub-section (1) may be imposed by 

the Commissioner no.twithstanding the fact that assessment proceedings 
have not been initiated against the dealer under section 23. ..,. 

56. (1) II the Commissioner or any person appointed under'Sub-sec-
tioi't'(2) of section 9 to assist him, in the course of any proceedings under 
this Act, is 'Satisfied that a dealer has concealed the particulars of .hjs 
sales or has furnished inaccurate particulars of his sales" • ., he may, 
after giving the dealer a reasonable opportunity of being heard, direct 
that the dealer shall pay, by way of penalty, in addition to the amount 
of tax payable, a sum not exceeding two and a half times the amount of -tax which would thereby have been avoided. 

(2) If a person commits an offence under clause (a) of section 50, -the Commi'Ssioner or any person appointed under sub-section (2) of 
section 9.to assist him may, after giving that person a re.asonable oppor..' 
tunity of being heard, by order in writing, impose upon such person by 
way of penalty a sum not exceeding two and a half times the amount of .-~ax which would thereby have been avoided. 

(3) If a person purchasing goods commits an offence under clause (e) 
or clause (d) of 'Section 50, the authority which granted 'him, or; as the 
case may be, is compete;rt to grant him a certificate of registration under 
this Act, may, after giving him a reasonable opportunity of being heard, 
by order in writing, impose upon him by way of penalty, a sum not 
exceeding two and a half times the tax which would have been levied 
under this j\ct in respect of the sale to him of the goods, if the offence 
had not been committed. 

57. If any. person acts in contravention of the provisions of sectiolt 22, 
he -:hall be liable to a penalty not exceeding two and a half times the 
tax wrongly collected: - . 

Provided that the Commissioner shall hot impose such penalty unless 
the person concerned has been given an opportUnity of b~ing he,,{d. 

CHAPTER X 
MISCELLANIlOUS 

58. (1) Where a Hindu undivided family has been partitioned, notices 
under this Act shall be served on the person who was the last manager 
of the Hindu family, or if such person cannot be found, then on" all adults 
who were members of the Hindu family, immediately before the partition. 

(2) ~here a firm or an association of persons is diSSOlved, DQtfO'l'Jl 
un~er thIS Act may be served on any person who was a pwtner (DOt 
bemg a minor) of the firm, or member of the association .. as. the cue 
may be, immediately befor~ its dissolution - ". . ..•. , . . . _. , 



D. Where all assessment is to be made in respect of business which 
hasTeen discontinued, a notice under this Act shall be 'Served in the case 
of a firm 'or an association of persons on any person who was a member 
of such firm or association at the time of its discontinuance or in the case 

. of a company on the principal officer thereof. . . 

60. (1) Any person, who is entitled or required to attend before any 
authority in connectiO'a with any proceedings under this Act, may 
.attend,-

(a) by a person authorised by him in writing in this behalf, 
'being a relative or a person regularly employed by him; or' 

(b) by a legal practitioner or chartered accountant .. who is not 
disqualified by or under sub-section (2); or . 

-(c) by a sales tax practitioner who possesses the prescriued 
qualifications and is entered in the list which the COmmissioner shall 
maintain in that behalf, and who is not disqualified by or under sub-
section (2) . 

(2) The Commissioner may, by order in writing and for reason'S to be 
recorded therein, disqualify for such period as is stated in' the order from 
attending before any such authority any legal practitioner, chartered 
accountant or sales tax practitioner-

(i) who has been removed or dismissed from Government ser-
vicej or 

(ii) who being a legal practitioner or chartered accountant' is 
found guilty of misconduct in connection with any proceedings under 
this Act by an authority empowered to take disciplinary action 
against the members of the profession to which he belongs; or 

(iii) who being a sales tax practitioner is found guilty of such 
misconduct. by the Commissioner. 

(3) -No order of disqualification 'Shall be made in respect of any parti-
cular 'person unless he has been given a reasonable opportunit.y of flem, 
heard. 

/ 

(4) Any person against whom any order of disqualification is mad,. 
under this section may, within one month of the date of comr.ounicatior. 
of such order,appeal to the Admini'Strator to have the order cane-pIled. 

(5) The order of the Commi'SSioner shall not take effect until one 
m9n~ of the J1laking thereof or When an appeal is preferrert, until the 
,ppeal is decided. . , 

(6) The Commissioner may at any time suo motu or on an applkatics 
made to him in this behalf, revoke any order made against aay perSa)n 
und.er sub-section (Z) and thereupon such person shall cease to· he di ... 
qualified. 
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'1. Whenever in respect of any proceeding under this Act the Com-
miUioner or any person appointed under sub-section (2) of section 9 to 
assist him, ceases to e¥ercise jurisdiction and is succeeded by another 
who has and exercises jurisdiction, the person so succeeding may conti-_ 
nue the proceeding from the stage at which the proceeding was left 
by his predecessor: 

Provided that the dealer concerned may demand that before the pro-
ceeding is so continued, the previous proceeding or any part thereof be 
reopened or that before any order of assessment is passed against him, 
he be re-heard. 

12. (1) An appellate authority may admit an appeal under section 43 - -after the period of limitation laid down in that section, if the appellant 
satisfies the appellate authoribr ; that he had sufficient cause for not pre-
ferring the appeal within such period. 

(2) In computing the period laid down under sections 43, 45, 46 and ---47, the provisions of sections 4 and ~.2 of the Limitation Act, 1963, shall, 36 of 1963. -so far as may be, apply. 

(3) In computing the period of limitation prescribed by or undef any 
provision of this Act, or the rules made thereunder, other than section 
43, 45, 46 or 47, any period during which any proceeding is stayed by an -.,...- -oraer or injunction of any court shall be excluded. 

63. (1) All particulars contained in any statement made, return fur-
nished or accounts or documents produced in accordance with this Act, 
or in any record of evidence given in the course of any proceedings und8l' 
this Act, other than proceedings before a criminal court, shall, sava as 
provided in sub-section (3), be treated as confidential, and notwithstand-
ing anything contained in the Indian Evidence Act, 1872, no court Bhall, 1 of 1872. 
save as aforesaid, be entitled to reqUire any servant of the Government 
to produce before it any such statement, return, accpunt, document or 
record or any part thereof, or to give evidence before it in respect thereof. 

(2) If, save as provided in sub-section (3), any servant of the Gov-' 
ernment discloses any of the particulars referred to in sub-section (1), 
he shall be punishable with imprisonment which may extend to six 
months, and shall also be liable to fine. 

(3) Nothing in this section shall apply to the disclosure-

(a) of any of the particulal"S referred to in sub-section (1) for 
the purposes of investigation or prosecution under this Act or the 
Indian Penal Code or any other enactment for the time being in • ofl_. 
force; or 

(b) of such facts to an officer of the Central Government or any 
slate Government as may be necessary for verification of such facti 
or for the purposes of enablins that Government to levy or realise 
any tax imposed by it; or 

(c) of any such particulars where such disclosure is occasioned 
by the lawful employment under this Act of any process for the ser-
vice of any notice or the recovery of any demand; or 



41 

(d) of any such particulars to a civil court in any suit or pro-
c:eeding to which the Government or any sales tax authority 
is a party and which relates to any matter arising out of 
any proceeding under this Act or under any other law for the time 
being in force authorizing any sales tax authority to exercise any 
powers thereunder; or 

(e) of any such particulars by any public servant where the dis-
closure is occasioned by the lawful exercise by him of his powers 
under the Indian Stamp Act, 1899, to impound an insufficiently stamp-
ed document; or 

(I) of any such particulars to the Reserve Bank of India as are 
required by that Bank to enable it to compile financial statistics of 
international investment and balance of payment; or 

(g) of any such particulars to any officer appointed by the 
Comptroller and Audit~eneral of India for purpose of audit of 
tax receipts or refunds; or 

(h) of any such particulars relevant to any inquiry into a charge 
of misconduct in connection with inconte-tax proceedings against a 
legal practitioner or chartered accountant, to the authority empower-
ed to take discll>linary action against members of the profession to 
which he belongs; or 

(i) of such particulars to the officers of the Central Government 
or any State Government for such other purposes, as the Adminis-
trator may by general or special orde!' direct. 

M. (1) The Administrator may, by notification in the Official Gazette - ' set up check-posts or barriers, or both, at any place in Delhi with a view 
to preventing evasion of tax and other dues payable under this Act. 

(2) The owner or person in charge of a goods vehicle shall carry with 
him a goods vehicle record, a trip sheet or a log book, as the case may 
be, and a bill of sale or a delivery note containing such particulars as 
may be prescribed in respect of the goods carried in the goods vehi-
cle and produce the same before any officer in charge of a check-post or 
barrier or any other officer as may be empowered by the Administrator in 
this behalf. 

(3) The owner or person in charge of a goods vehicle entering or 
lea~ Delhi shall also me a declaration containing such particulars in 
the prescribed form obtainable from the prescribed authority and in 
such manner as may be prescribed, before the omcer in charge of a 
check-post or barrier or before the other officer empowered. as aforesaid: 

Provided that where the owner or person in charge of a goods vehi-
cle after filing a declaration at the time of entering Delhi that the goods 
are meant to be carried to a place outside Delhi, fails, wihout reasonable 
caU'se, to carry luch goods outside Delhi within the prescribed period, 
he shall, in addition to tile payment of tax, if any, be liable to a penalty 
not exceeding two and a half times the tax that would have been pay-
able had the goods been sold inside Delhi or one thousand rupees, which-
ever 11 more. 

Settin,,,,p 
of cheek-
polband 
bazTien. 



(4) At every check-post or barrier, or at any other place when so re-
quired by an officer empowered by the Administrator in this behalf, the 
driver or any other person in charge of a goods vehicle shall stop the 
vehicle and keep it 'atationary so long as may be required by the officer 
in charge of the check-post or barrier or the officer empowered as afore-
said to search the goods vehicle or part thereof, examine the contents 
therein and inspect all records relating to the goods carried, which are 
in the possession of such driver, or other person in charge, who shall, if 
so required, give his name and address and the name and address of the 
owner of the vehicle as well as those of the consignor and consignee of 
the goods. 

(5) If on an examination of the contents in a goods vehiCle or the 
inspe:!tion of records relating to the goods carried, any officer'empower-
ed by the Administrator in this behalf has reason to believe that the 
owne:r or person in charge of such good,s vehicle is attempting to evade 
payment of the tax due under this Act, he may, for reasons to be record-
ed in writing and after hearing the owner or person in charge of the 
goods vehicle, detain th~ goods and the goods so detained shall not be 
allowed to be transported unless the owner, or his agent or the person 
in charge of the goods vehicle furnishes to the satisfactton of such officer 
secl\~ity in such ~-orm and in sw:h manner as may be prescribed for an 
amount not exceeding one thousand rupees or the amount of tax pay-
able if such goods were sold in Delhi, whichever .is more. 

,(6) Where the security required to be furnished under sub-section 
(5) is not furnished within the prescribed period such goods shall :be 
disposed of in such manner and subject to such conditions as may be 
prescribed .. 

E:.tpZanation.-For the purposes of this section, "goods vehicle" shall 
include a motor vehicle, vessel, boat, animal and any other form of con-
veyance. 

IS. The Commissioper shail, at intervals not exceeding three ~onthS'1 :Ubli;a- publish in the Official Gazette such particulars as may be prescribed of 
n~~~s, etc., . dealers whose certificates of registration, are cancelled under the provi-
of dealers sions of this Act. 
whose 
certifl-
cates of 
rerJ,stra-
tion are 
cancelled. 

Exemp- 66. (1) If the Administrator is of opinion that it is necessary or ex-
lions. pedient in the public interest so to do, he may, with the previous approval 

of the Central Government, exempt, by notification in the Official Gazette 
. and subject to such conditions, if a~y, as he may impose, any speciflE!Ci 

class of sales by any specified' class of dealers from payment of the whole 
or any' part of the tax payable ~nder this Act,. . . . 

(2) If in respect of any sales which are exempt from payment of taK 
under sub-section (1) t a breach of any of the conditions subject to whic~ 
auch exemption was granted, is committed, the dealer !"eIPOll8iblie- fOr 
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such branch saIl be liable to pay tax in respect of all such sales as if no 
such exemption had been granted. 

67. No suit shall be brought in any civil court to set aside or modify -any assessment made or any order passed under this Act or the rules 
made Ulereunler and no pr~ecution, suit or other proceeding shall lie 
against the Government or any officer of the Government for anything 
in good faith done or intended to be done under this ACt or the rules 
made thereunder. 

68. Where, during the pendency of any proceeding under this Act, 
any person creates a charge on or parts with the possession by way of 
sale, mortgage, gift or exchange or any other mode of transfer whatso-
ever, of any of his assets in favour of any other person, sucn charge or 
transfer shall be void as against any claim in respect of any tax. or any 
other sum payable by such person as a result of the completion of the 
said proceedings~ 

69. Nothing in Chapter XXXVI of the Code of Criminal Procedure, 
1973 shall apply to-

(i) any offence punishable under this Act; or 
(ii) any other offence which under the provisions of that Code, 

may be tried along with such offence, 

and every offence referred to in clause (i) or clause (ii) may be taken 
cognizance of by the court having jurisdiction under this Act as if the 
provisions of that Chapter were not enacted 

70. For the purposes of recovery of any amount recoverable as arrear 
of land revenue· under this Act, the provisions of the Delhi Land Re-
forms Act, 1954, as to recover of arrears of land revenue shall, notwith-
standing anything contained in that Act or in any other enactment, be 
deemed to be in force throughout Delhi and the provisionS of the Re-
venue Recovery Act, 1890, shall have effect accordingly. 

71. (1) The Administrator may make rules for carrying out 'the pur-
poses of this Act 

(2) In particular and without prejudice to the generality CJf the fore-
gomg poWer, such rules may provide for-

(a) the further. period after the date of expiry of three conse-
cutive years referred to in sub-section (3) of section 3 for which lia-
bility to pay tax of a dealer shall continue; 

(b) the particulars to be contained in a declara'tion under sub-
clause (u) of" clause (a) of sub-section (2) of section 4, or unde~ 
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section 5, as the case may be, the form of such declar:ation, the 
authority from whom such forms shall be obtainable and the manner 
in which and the time within which such declaration is to be furnished; 

(c) the period of turnover, the manner in which the turnover 
in relation to sale of any goods under this Act shall be determined 
and the sales turnover which may be deducted lUlder sub-clause (vi) 
of clause (a) of sub-section (2) of section 4; . 

(d) the restrictions and conditions subject to which the Commis-
sioner may delegate his powers under section 10; 

(e) the authority to whom applications for registration under 
sections 14, 15, 16 and 17 may be made and the form of such -appli. 
cations and the fees payable in respect thereof; 

(f) the procedure for and other matters incidental to registration 
of dealers, the granting of certificates of registration, the period 
within which such certificates shan be granted and ihe forms of 
such certificates; 

(g) the intervals at which, and the manner in which, the tax 
under this Act shall be payablt! under section 21; 

(h) the returns to be furnished under sub-section (2) of section 
21 and dates by which, and the authority to whom, such returns 
shall be furnished; 

(i) the procedure to be followed for assessment under section 
23; 

(;) the circumstances in which, and the conditions subject to 
which, a dealer may be permitted to pay a lump sum by way of com-
position under section 29 and the manner of determining such sum; 

(k) the form in which claims for refund or set-off may be pre-
ferred, the manner In which such claims for refund shall be verified 
and the refunds or set-off under this Act shall be allowed' , 

(1) the authority to whom information' shall be furnished under 
section 40; -(m) the conditions under which the production of accounts or 
documents or the furnishing of information may be required under 
sub-section (1) of section 41; -(n) the form and manner in which, and the authority to whom, 
appeals against assessment may be filed under section 43, the manner 
. -In which such .appeals shall be verified and the fees payable in res-
pect thereof and the procedure; to be followed by such authority; 

(0) the 'form and manner In which applications for l't!vision 
under section 47 or for review under sub-eection (5) of section 48 
may be filed and the fee payable in respect thereof; -

(p) the conditions subject to which the CommiSSioner may 
authorise the persons appointed underi sub-section (2) of section I 
to assist him to investigate offences under sub-section (1) of section 
51; --
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(q) . the conditions under which offenca may be compounded 
under section 54; -
, (r) the manner in which, aDd the time within which, applica-

tions shall be made (including fees payable in respect thereof), in-
formation furnished, securities given and notices served under! this 
Act; 

(,) any other matter which is required to be, or may be, 
prescribed. 

(8) Any rules made under this Act may provide that a contravention 
tberi!of shall be punishable with fine which may extend to five hundred 
rupees, and in the case of a continuing contravention, with an additional 
fine which may extend to twenty-five rupees for every day during which 
such contravention continues after conviction for the first such contra-
vention. 

n. Every rule made under this Act shall be laid, as soon as may be 
after it is made, before each House of Parliament, while it is in session, 
for a total period of thirty days which may be comprised in one session 
or in two or more successive sessions, and if, before the expirw of the 
session immediately following the session or the successive sessions afore-
said, both Houses agree in making any modification in the rule or both 
Houses agree that the rule should not be made, the rule shall thereafter 
have effect only in such modified form or be of no effect, as the case may 
be; so, however, that any such modification or annulment shall be with-
out prejudice to the validity of anything previously done under that rule. 

Rules to 
be laid 
befol"e 
Parlia-
ment. 

73, (1) The Bengal Finance (Sales Tax) Act, 1941 as in force in Delhi Repeal andsav_ 
(her:inafter referred to as the said Act) is hereby repealed: lngl!l. 

Provided that such repeal shall not aftect the previous operation of 
the said Act or any right, title, obligation or liability already acquired, 
accrued or incurred thereunder and subject thereto, anything done or 
any action taken 'including any appointment, notification, notice, order, 
rUle, form or certificate in the exercise of any power conferred by or under 
'the said Act shall be deemed to have been done or taken in the exercise 
of the powers conferred by or under;' this Act, 8S if this Act were in force 
on the date on which such thing was done or action was taken, and all 
arrears of tax and other amounts due at the commencement of this Act 
may be recovered as if they had accrued under" this Act. 

(2) Any application fOI1 revision pending immediately befo..-e the date 
on which the Appellate Tribunal is constituted under sectioT. 13 (here-
after in this section referred to as the notified date), before the Com-
missioner under the Bengal FinanCje (Sales Tax) Act, 1941, as in force 
in flte Union -territory of Delhi shall, ~~ ~1,1Ch ~ltte stand transferred to, 
tIilD4 be disposed of by tb(! 'friPYl'lIli 

Provided that no application for revision shall be transferred to the 
Appellate TrJbunal if the petitioner making the application for revision 
-waives his right of apPeal to the Tribunal. within fifteer.. days arier' the 
notified date, in which cue the application for revision shall be dispOled 
of by the Commis,ioner as if it WF~ ,~ ..,,1tcation 'or revision madtt 
under secticm 47. . " -or '-1' -

, (~ • • ~," ;. f \ 
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(3) Any application for revision, pending immediately before the 
notified date, before the Commissioner and transferred to the Appellate 
Tribunal under sub-section (2) shall be disposed of by the Appellate Tri-
bunal as if it were an appeal made to the Tribunal under and in accord-
ance with the provi'Sions of section 43 of this Act. -

(4) Where an appeal against an order passed by an officel'1 under this 
Act lies to the Appellate Tribunal after the notified date, and the period 
of limitation specified for filing such appeal under this Act has not ex-
pired, then, such appeal shall lie to the Tribunal within thirty days of 
the notified date or within the expiry of the period of limitation specified 
for filing such appeal, whichever is later. 

74. (1) If any difficulty arises in giving effect to the provisions of this 
Act.ihe Central Government may, by general or special order published 
in the Official Gazette, make such prOVisions not inconsistent with the 
provisions of this Act as appear to it to be necessary or expedient for 
the removal of the difficulty: 

Provided that no such order s1:a11 be made after the expiration of one 
year from the commencement of this Act. 

(2) Every order made under 8ub..osection (1) shall be laid, as soon as 
may be -after it is made, before each House ~f Parli.ament, while it is in 
session, for a total period of thirty days which may be comprised in one 
session or in two or more successive sessions, and if, befQre the expiry 
of the session immediately following the session or the successive ses-
sions aforesaid, both Ho,uses agree in making any modification in the 
order or both Houses agree that the order should not be made, the order 
shall therealter have effect only in such modified form or be t:U no effect, 
as the case may be; so, however, that any such modification or annul-
ment shall be without prejudice to the validity of anything previously 
done under that order. 

75. Where a dealer liable to pay tax under the Bengal Finance (Sales 
Tax) Act, 1941, as in force in Delhi immediately before the commence-
ment of this Act is not liable to pay tax under the provisions of this Act, 
he shall, notwithstanding the repeal of the first mentioned Act, continue 
to be liable to pay tax on the sales made by him after such commence-
ment of all goods-

(i) purchased by him before such commencement, 
(ii) manufactured by him before or after such commencement 

out of raw materials purchased before such commencement. 

THE FIRST SCHEDULE 
[See section 4(1) (a)] 

1. Motor vehicles, including chassis of motor vehicles, motor tyres and 
tubes, accessories, component parts and spaTe parts of motor vehicles and 
motor bodies.. . 

2. Motor cycle and mo~ and cycle combinations, motor scooters, 
motorettes and tyres. and tubes, and, accessories, cOII)ponent parts _ and 
spare parts of motor cy~les, mC?tor ;;~oot~rs and ~(:)~r,~~t«::s. ' 

Ben,al 
Act VIol 
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3. Refrigerators, air-conditioning and other cooling appliances and ap-

paratus including room copIers and water coolers and component parts, 
spare parts and accessories thereof. 

4. Wireless reception instruments and apparatus, radios and radio-gra-
mophones, television sets, accumulators, amplifiers and loudspeakers and 
spare parts, component parts and accessories thereof, and electrical valves. 

5. Cinematographic equipment including cameras, projectors and sound 
recording and reproducing equipment, and spare parts, component parts 
and accessories required for use therewith, and lenses, films and cinema 
carbons . 

. 6. Photographic and other cameras and enlargers, lenses, films and 
plates, paper and other component parts, spare parts and accessories re-
quired for use therewith including photographic chemicals and photo-
graphs but excluding X-r~y. apparatus and films, plates, photographic 
chemicals and other equipment required for use with the X-ray appara-
tus and component parts, spare parts and accessories thereof. 

7. All clocks, time pieces, watches, electrical time switches and mecha-
nical timers and component parts, 'Spare parts and accessories thereof. 

8. All arms including rifles, revolvers, pistols and ammunition for the 
same, and component parts, spare parts and accessories thereof. 

9. Ci~arette cases and lighters. 

10. Dictaphone, tape-recorders and other similar apparatus for 
recording sound and component parts, spare parts and accessories 
thereof. 

11. Sound transmitting' equipment including telephopes and loud-
speakers and component parts, spare parts and accessories thereof but 
excluding sound amplifying apparatus carried on the person and adapted 
for use as a hearing aid. 

12. Typewriters, tabulating, calculating, cash registering, indexing, 
card punching, franking and addressing machines" teleprinters and dupli-
cating machines and component parts, spare parts and access~ies 

thereof. 
13. Binoculars, telescopes and opera glasses and component parts, 

spare parts and accessories thereof. 

14. Gramophones, record players, record changers and component 
parts, spare parts and accessories thereof and records arid needles. 

15. All electro.nic and electrical goods other than torches, torch cells 
and Atament iiAhting bulbs. 

16. Table cutlery including knives and forks, but not including -spoons. 

17. All types of sanitary goods and fittillp. 

18. (i) All goods made of glass but not including plain glass panes, 
optical lenses, hurricane lantern chimneys, phials, clinical syringes; 
thermometers, bangles and scientific apparatus and instruments made of 
glass. 

(ii) Glazed earthenware. 



(~i) Chinaware, including crockery. 

19. Vacuum flasks of all kinds (including thm-moses, thermic jugs, ie' 
buckets or boxes, urns and other domestic receptacles to keep food or 
beverages hot or cold) Jlnd refills thereof. 

20. Liquor (foreign liquor and Indlari-m,ade foreign liquor~. 

21. Picnic set sold as a single unit. 

22. Iron and steel safes and almirah6. 

"23. Motor spirit, high speed diesel oil, avIation "aSoline, lvlation tl1r· 
bine fuel and all other varieties of fuel for motor vehicles and aircrafts. 

24. Cosmetics, perfumery and tOilet goods including shampoos but 
hot inCluding soap, tooth brush, tooth paste, tooth powder and kumkum. 

~5. Leather goods excepting footwear, belts and sports articles made 
Of leather. -

26. Furniture including iron and steel furniture. 

27. Sheets, cushions, pillows, mattresses and other articles made from 
foam rubber or plastic foam or other synthetic foam. 

28. Furs and articles of personal or domestic use made therefrom,. 

29. Articles and wares made of stainless steel but excluding safety ~ 
razor blades and surgical instruments D!l" parts of industrial machine~y and .. , 
plant. .. , ~" 

30. Perambulators. I 
31. Plastic, celluloid baKelite goods and goods made of similar· othe ~' 

substances but not including such goods of value not exceeding thi~ 
rupees per piece. 

32. Fireworks including coloured matches. 

33. Lifts whether operated by electricity or hydraulic power. 
~ '&,~'!II.':;. 

34. All types of glazed and vitrwn tiles, mosaic tiles, laminated sheets 
like Sun mica, Formica, etc. 

THE SEC~ND SCHEDULE 
[See section 4(1) (b)] 

1. Coal including coke in all its forms .. •. 

2. Cotton as defined in section 14 of the Central Sales Tax Act, 1958 
(74 of 1956). . .. : "< ( 

3. IrQtl and steel as defined in section 14 of the Central Sales Tax Act 
1956 (74 of 1956). ' 

4. Jute as defined in section 14 of the Central Sales Tax Act, 1956 (741' 

of 1956). 

5. Oilseeds as defined in section 14 of the Central Sales Tax Act, 1956 
(74 of 1956). I 

" a. Hides and skins, whether in a raw or dressed state. I' 



(~ 

7. Cotton yarn as defined in section 14 of the Central Sales: Tax Actr 
1956 (74 of 1956), and cotton thread. 

THE THIRD SCHEDULE 

(See section 7) 

1. All cereals and pulses including all forms of rice and their branlJ 
aJ.ld cooked dal. 

2. Flour including atta, maida, besan and suji. 

3. Chapaties, paranthas, stuffed paranthas, puries, stuffed puries. 
kulchas, nans and bhaturas and bread (double roti) .... 

4. Meat and fish other than canned, preserved, processed, dried, de-
hydrated or cooked. 

5. Fresh eegs. 

!i. Vegetables, green or dried. (except when sold in scaled containprs) 
and vegetables seeds. 

7. Fruits other than dry fruits or canned, preserved, dried or dehy-
drated fruits. 

8. Sugar as defined in the Central·Excises and Salt Act, 1944 (1 of 1944). 

9. Salt. ! -,lliLI _ .... IM:.a! 

10. Fresh milk (whole or separated) including boiled and sugared milk. 

11. Edible oils produced in indigenous kohlu. or ghani (without em-
ploying electricity or any other power at any stage) when sold by the 
person owning such indigenous kohlu. or ghani and dealing exclusively in 
the production of edible oils by such indigenous kohlu. and ghani. 

12. Dahi and lassi. 

13. All varieties of cotton fabrics, rayon or artificial silk fabrics and 
woollen fabrics. 

ExplGnation.-The expression "cotton fabrics", "rayon or arti11cial 
silk fabrics" and "woollen fabrics" shall have the same meanings as are, 
respectively assigned to them in the Central Excises and Salt Act, 1944 
(1 of 1944). . .t 

14. Books and periodicals, maps, educational charts, instruments boxe. 
used by students and educational globes and instruments. such as instru-
ments used in mechanical drawing and biology, used by students. 

15. Fuel wood and charcoal. 

16. School exercise and drawing books. . ... &1 

17. Agricultural implemen+s including chaff cutters and persian wheels 

or parts thereof and electric motors including mono block pump sets of 3 
, to 71 horse power. 

18. Cattle feeds, including fodder and poultry feeds. 
19. Electric energy. 
2'(). Fertilizers. 



2.1. Water but Dot aerated water or mineral water or water sold irt 
botties or seaied containers. 

22. Tobacco as defined under the Central Excises and Salt Act, 1944 
(1 of 1944). 

23 • (i) Country made shoes 
(Juties) . . , 

(ii) Cane and bamboo handi-
Crafts. 

(iii) Earthenwares made by 
Kumhars. 

When mUl1ufacturcd-·-
(a) without the use of power, and 

(b) at a place other than a factory 
as defined in the Factories Act, 

1948 (63 of 1948) and sold either 
by the maker himself or by allY 
member of his family or by a co-
operative society consisting 
wholly of the makers of such 
articles. 

24. Charkha, takli and charkha accessories.· 

25. State, slate pencils, takhtit!B, black ink used for takhties, writing 
chalks, crayons (excluding colour pencils), foot-rules of the types used 
in schools and kalams (pens used for takhties) . 

26. Betel leaves·"inluding prepared pans. 

27. Pesticides for plant protection. 

28. Plant protection machines. 

29 . .Ready-made garments of khadi made out of cloth certified as such 
under the Khaddar (Protection of Name) Act, 1950 (78 of 1950). 

30. Condoms. 

31. Blood for transfusion that is to say fresh human blood or plasma, 
liquid or dried. 

32. Handspun yam. 

33. Achor and muraba except when sold in sealed containers. 

34. Scientifi~ goods in~luding scientific glass goods. geometrical and 
drawiDg goods used in Schools ancl"Colleges for teaching and for use by 
students. 

35. Livestock including poultry. 
36. Cotton paddings. 



APPENDIX I 

[Vide Para 2 of the Report] 

Motion adopted in Lok Sabha for refereflJ!e of the bill to the Select 
Committee 

"That the Bm to consolidate and amend the law relating to the levy 
of tax on sale of goods in the Union territory of Delhi, be referred to 
a Select Committee consisting of 30 members, namely:-

1. Shri Syed Ahmed Aga 
2. Shri Shrikrishna Agrawal 
3. Shri H. K. L. Bhagat 
4. Shri Bhagirath Bhanwar 
5. Sardar Buta Singh 
6. Shri Amarsingh Chaudhari 
7. Shrimati Premalabai Dajisaheb Chav.an 
8. Shri Y. B. Chavan 
{I. Shri Shanker Narayan Singh Deo 

10. Shri C. C. Gohain 
11. Shri Madhuryya Haldar 
12. Shri N. E. Horo 
13.8hri Chiranji~ Jha 
14. Shrimati Subhadra Joshi· 
15. Shri Vikram Mahajan 
16. Shrimati Shakuntala Nayar 
17. Shri Aravinda Bala Paj.mor 
18. Shri Birender Singh Rao 
19. Shri P. V. Reddy 
20. Shri Arjun Sethi 
21. Dr. II. P. Sharma 
22. Shri M. R. Sharma 
23. Shri Ramavatar Shaltri 
24. Shri S. M. Siddayya 
25. Shri Rudra Pratap Singh 
26. Shri Vishwanath Pratap Singh 
27. Shri Somchand Solanld 
28. Shri R. P. IDaganambi 
29. shri Arnarnath Vidyalan1c:ar; pnd 
30. Shri K. R. Ganesh 

with instructions to report by ,the first day of the next SEfII81on.-



APPENDIX n 
[Vide para 6 of the Report] 

List of Association, Orgx:misati0n8, etc. from whom m.emoranda w,"e 

. .: . 

received by the Select Committee 

1. Delhi Electrical Traders, Association, Delhi. 
2. Delhi Provision Merchants' Association, Delhi. 
3. New Delhi Traders' Association, New Delhi. 
4. Delhi Petrol Dealers Association, New Delhi. 
5. All India Maps Charts Publishers' Association, New Delhi. 
6. Delhi Pradesh Karyana Parchoon Dukandar Sangh, New Delhi. 
7. Surgical Manufacturers' and Trac\ers' Association, Delhi. 
8. The Scientific Instruments Dealers' and Manufacturel"S' Asso-

ciation, Delhi. 
9. Delhi Vegetable Oil Traders AssOCiation, Delhi . 

10. Punjab, Haryana & Delhi Chamber of Commerce, New DeIhl. 
11. Halwais, Bakers, Restaurants, Milk Sellers and Tea Stall Holders 

Federation, Delhi. 
12. The General Machinery Merchants Association, Delhi. 
13. The Indo-Afghan Chamber of Commerce, Delhi. 
14. Central Radio & Electronics Merchants' Association, Delhi. 
15. Jumunapar Parchoon Dukandar Association, Delhi. 
16. The Delhi State Chemists Association, Delhi. 
17. Rang Hasayan Vyapar Sangh, Delhi. 
18. Unitec\ Chamber of Trade A'ssociations, Delhi. 
19. Export Promotion Council for finished leat.ber and leather 

manufacturers, Kanpur. 
20. Shri C. M. Sharma, S19D/8B, Shastri Gali, Vishwas Nagar, 

Shahdra, Delhi. 
21. Delhi Hindustani Mercantile Association, Delhi. 
22. Cloth Commission Agents Union, Delhi. 
23. The Delhi Iron and Hardware Merchants Association Delhi. , 
24. Delhi Vanaspati Merchants Association, Delhi. 
25. Supreme Court Bar AssOCiation, New Delhi; 
26. Delhi Stationers ASSOciation, Delhi. 
27. Wholesale H~iery Merchants Association, Delhi. 
28. Delhi State on Miller's Association, Delhi. 
29. Delhi Shoe Maker Association, Delhi. 
3t). Sadar Bazar General Merchants Association, Dellii. 
3' Paharganj Plywood & Timber Dealers ASSOCiation, New n~llp! 



32. Ut~r Pradesh Government, Lucknow. 
33. Punjab Merchants Chamber, Delhi. 
34. Chamber of Wholesale Dryfruit Dealers Delhi. 
35. Rajdhani Cycle Beopar MandaI, Delhi. 
16. Ferleration of Sadar Bazar Tra~'Association, Delhi. 
37. Stove & Light ~ts & Manufacturers Association, Delht~ 
38. Sadar Bazar L~k Merchants Association, DelhI. 
39. Punjab Pradesh Beeper Mandal, Ludhiana. 
40. Government of Rajasthan, Jaipur. 
41. 'Government' of Punjab, Chandigarh. 
42:"tnstitute of Chartered Accountants of India, New Delld. 
43. Delhi Umberala Manufacturers Assoc~ation, DeIhl. 
44. Sales Tax Bar Association, New Delhi. -
45. Federation of All India • Automobile Spare Parts Dealers Asso-

ciation, Delhi. 
46. Government of Haryana, Chandigarh. 



APPBNDIX· m· 
[VicJe1 partr· 7' 'of . the-' Rei'Ortl 

Li$t oj AS8~iatio1i8; organtsciti~"e't(!. 1dhO< gitve e'litt!enc~r'bt1d~ the 
~leet· CoiJ\f1i!Ittft,; 

S. No. NamE' of AUbciation/ 
Individual. ~ -

Date OD which evidence 
was taken. 

--------_._._--._-_ .. __ .. -
(1) ------ .. -;; .. --~~.-.--

1. GoVernment of Uttar Pradesb, Luckn6\11J...;., 

Spokesmen: 
1. Shri N. P. Bhatnagar, Coml1iiss16ne'r,' SalJ;i Tax: 
2. Shri H. M. !t'arooqui, Deputy Commissioner, Sales 

Tax. 
3. Shri R. K. Goyal, Sales Tax Officer. 
4. Shri Mahe&h Prasad, Special Secretary to Govern-

ment, Finance Department. 
5. Shri G. P. Vaijoal, Officer on Special Duty, Finance 

Department. 
2. Delhi Stationer's Association, Delhi-

Spokes'men: 
1. Shri N. D. Khanna, President 
2. Shri Sant Singh, Vice-President 
3. Shri Mussadi Lal, Vice-PresiC'\ent 
4. Shri K. S. Frontier, Honorary General Secretary. 
5. Shri R. N. Mehra, Member 
6. Shri N. N. Bhaskar, Member. 

3. Delhi State Oil Miller's Association, Delhi-
SpOkesmen: 

1. Shri J. R. Jindal 
2. Shri Krishan Chander 
3. Shri n. I... Sjnghania 
4. Shrt l'rem Sagar 

4. Punjab, Haryana and Delhi Chamber of Commerce" 
Industry, New Delhi-
Spokesmen: 

1. Shri S. P. Virmani 
2. Shri G. S. Gargya 

o 

\' 

6-1-1975 

6-1-1975 

6-1-1975 

7-1-1975 

. , 



(1) (2) 

,,--------------------------------. 
-3.Shri B. K. Gupta 
4. Shri C. r~ . 'Batra 
5. Shri J. K. Shah 
6. Shri M. L. Nandrajog 
7. Shri S. Gann~athi 
8. Shri M. P. Seth 

5. General Machiuery Merchants' Association,D~l~i­

Spokesmen: 

1. Shri Sham N arain 
--2. Shri Balram-Sangal 

3. Shri C. L. Kapoor 
4. Shri D. P. Seth 
5. Shri J. K. Kapoor 
6. Shri K. L. Nagpal 

6. Delhi Pr.adesh Karyana Parchoon Dukandar Sang, New 
Delhi- -
Spokesmen: 

1. Shri &m Lal 
2. Shri Basanti Lala 
3. Shri Jugal Kishore 

,7 •. Instituteof Chartered Accou!lts of India, New Delhi-
Spo7cesmen: 

1. Shri B. R. Maheshwari 
2. Shri V. Rajaraman 
3. Shri R. S&nthanam 

~8.Federation 9£ Sadar ·~-.zar'l'l',-de ~ot;tation, -:Qelhi-
Spokbmen: 

1. Shri J. P. Bajaj 
2. Shri P. R. Mittal 
'3. Shri HarbansSin-gh :Selini 
4. Shri Pyare Lal 
5. Shrl O. P. Sapra 
6. Shri -GiartChend- Khattar 

9. Stove and Light Merchants and Manufacturers Associa-
tion, Delhi-

Spokesmen: 

1. ShrjGy,an',c~-~u.pt.a 
2. Shri HarWlChand- Kbera 
!l. Shri K. C. Kapur 
4. Shri Brij Mohan 
- - ------------------------ ... _-----

(S) 

7-1-1975 

7-1-1975 

7-1-1795 

7~1-1975 
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----.----------------------------------------------
(1) (2) (3) 

-----.----------------------------------------~----
10. Sadar Bazar Lock Y...erchants Association, Delhi-

Spokesmen: 

1. Shri Inder Mohan Sehgal 
2. Shri Kasturi La! 
3. Shri Harish Kohli 
4. Shri Sushil Gupta 
5. Shri Jai Gopal. 

11. Delhi Electrical Traders Association, Del}U-;-

Spokesm.en :. 
1. Shri J agat Prakash 
2. Shri Satya Pal Bansal 
3. Shri Jagdish Rai 
4. Shri L. N. Dhingra 
5. Shri Qimat Rai 
6. Shri H. K. Lal 
7. Shri K. M. Rathi 
8. Sardar Charan Singh 

7-1-1975 

7-1-1975 

\3. Surgical Manufacturers and Traders Association Delhi- 8-1-1975 

Spokesman: 

Shri H. L Sharma-Vice-President. 

I!. Delhi Iron and Hardware . Merehants Assoeiation Delhi-

Spokemun& : 

1. Shri Ramesh Nanja, Junior Vice-Prreaiden. 

2. Shri Satish Chancha Khandelwal, Stcretary 
3. Shri Raghbir Sere Jhal8ni 

14. Halwais, Bakers, Restaurants, Milk Sellers .and Tea 
Stall Hotde!s Federation. Delhi-

Spokesmen: 
1. Shri Madan La!, President 
2. Shri Dwarka Prashad Gupta, Senior Vice-President 
3. Shri. Luxmi Narain Bansal, General' Secretary 

4. Shri S. S. Garga 
5. Shri Chuni Lall. --." .. 

8-1-197& 
.', 

8-1-1975 
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(1) (2) 

15. Paharganj Plywood and Timber Dealers Aisoeiation 
New Delhi-· 

Spokesmen: 

1. Shri Ram Prakash Sachdeva 
2. Shri FBteh Chand Bansal 
3. Shri 1. S. Gandhi 
4. Shri Mittar Sain Gupta 

16. Punjab Pradesh Beopar MandaI, Ludhiana-

Spokesmen: 
1. Shri Tuisi Dass Jaitwani, PTesid)mt 

2. Shri Sunder Singh Sunder, AdV0C4te 
~ ShriG. S. Chmrull, Chainnan 
4. Shri D. C. K.ochhar, Gene'ral SeCf'eta.r.y 
5. Shri S. S. Uppal 

17 Federation of All India Autollnobile Spare Parts Dealers' 
Association, Delhi-

Spokesmen: 

1. Shri M. D. Beri 
2. Shri K. S. Hazooria 
4. Shri R. L. Kohli 
4. Shl'i S. S. Arora 

18. Government of Haryana, Chandi.garh-

Spokesmen: 

1. Shri J. S. Sarohia, Administrative SeCT.tar". E:icise 
and Taxation Depa.rtment. ", ' " , 

2. Slu'i M. C. Gupta, Ezeise and T~ticm Commil. 
siemer.' 

19. Punjab Mere.antls Chamber, Delhi-

Spokesmen: 
1. Shri Ashok K~ar Jain 
2. Shri Muni La1 Bajaj 
3. Shri Gulab RBi 
4. Shri D. D. Chopra 

20. Indo-Mghan Chamber of Commerce, Delhi-

Spokesmen: 
1. Shri Sunder1.al-president , 
2. Shri Swinder Singb-SeniM V;ce~Prerideft.t --.. --. 

(3) 

3-1-1975 

8-1-1975 

8-1-1975 

,8-1-1975 

. ~. '. . ... 

9-1-1f'75 .. 

9-1-1975 



(1) (2) 

S. Shri ~at:ap .. .&in&,b. ,~~ 
-4 •. Bhri Ajudhia Nath 
5. 8hri Kishan Chand 
6. Shri Hans Raj 

21. Delhi Hindustani Mercantile Association, Delhi-

Spokesmen: 

1. Shri Brij Bhushan Sharan-President 
2. Shri Ram Prakash Seth-Viet-President 
3. Shri Chandra Mohan Grover 

22. Delhi Vanaspati Mer~~~ts Asspc:~.aticm. :P~hj-::"'" 

Spokesmen: 

1. Shri Dwarka Parshad Goel 
2. Shri Ratan Lal Gupta 
3. Shd·N~h·C4a~ 
4. Shri Bhopal Singh 

23. Jumunapar Parchoon Dukandar Association, Delhi-

Spokesmen: 

1. Shri C. M. Sharma 
2. Shri Ram Prakash 
~. Shri Shyam Lal 
4. Shri Hardatt Singh 

24. Delhi· Umbrella Manufacturers Association, Delhi--"'"_ ", . .r._ ,', ." 

Spokesm",: . 
1. Shrl:;~(ti. Lpl.Qhai 
2. Shri Manghu Shah 

'.::';. ~- ,.3. Shri Shanti Sarup 
4. Shri Sukhdayal 

25. Sales Tax Bar Association, Delhi-

Spokesmen: 

1. Shri M. K. Arora-Pre~nt 
2. Shrl D. R. Arora-Vice-Pres'ident 
3. Shri G. K. Shukla-$eCTetary 
4. Shri Bal Ram Sangal 
5. Shri H. L. Puri 
6. Shri Bhag.watl PI:~had 

(Sf 

9-1-1975 

9-1-1975 

'9-1-1975 

'9-1-1975 

9-1-1975 

. _____________ r ______ · ___ ._-



(1) (2) (3) 

26~ (1) Shri Inder Mohan sehgat.:-Sentbr Advdct«t, S~··· 
reme Court and High Court, New Delhi.- 8-1-1975 
(ii) Shri C. L. Goel,-Advocate Ez-Deputlll,{.or, New 

Delhi-

27. United Chamber oi Trade ~ociatiCiri Delhi- . , 10-1·1975 
Spokesmen: 

1. Shri Maheshwar Dayal-President 
2. Shri Batan. Lal KohU.:-Tre48U:rer 
3. Shri G. C. Khanna 
4. Shri O. P. Agarwal 
5. Shri J agdish Rai 

28. Delhi Provision MerchantS' Association, Delhi- IG~·1975 

Spokesmen: 
1. Shri Girdhari Lal-President 
2. Shri G. C. Khanna-Hony. Secretary 
3. Shri Vijay Kumar-Jt. Secretary. 

29. Wholesale Hosiery Merchants Association, Delhi- 10-1-1975 

Spokesmen: 
1. Shri Sham Lal 
2. Shri Diwan Mangu Ram 
3. Shri Moti Ram 
4. Shri Pritam Singh Kwatra 
5. Shri Subhash Arya 

30. Cloth Commission Agents Union, Delhi- 10-1-1975 

SpokeBmen: 
1. Seth Ghanshyam Das Moda-President 
2. Shri Hardwari Lal-Vice-Prresident 
3. Shri Om Prakash Jain 

31. Chamber of Wholesale Dryfruit Dealers Delhi-- 10-1-1975 

SpokeBmen: 
1. Shri Mangat Singh-President 
2. Shri Hansraj Gulati-Secreta7ll 
3. Shri pooran Chand 
4. Shrl Rajender Singh-Joint Secreta1'l1 
5. Shri Balram Sangal 



(1) (2) 

32. Govern~t of Punjab, Chandigarh-
Spokesmen: 

1. Shri .p,' L; SOndhi-Ezci8e ',.ftd Ta=tio7\ CO'rMng. 
aionet' 

2. Shri J. N. L. Srivastava,-Joint Excise and Taxation 
Commissioner· ' 

3. Shri B. R. Tanwar-Deputy Excise and TCI.'I1oltion 
Commissioner. 

4. Shri M. S. Dhaliwal-AsBiBtaftt E~ aU Tuaaon'! 
Commissioner. 

33. Scientific Instruments Manufacturers' Dealers' Associa-

(3) .. : 

10-1-1975 

tion, Delhi- 10-1-197& 

Spokesmen: 

1. Sbri Virendra Kapila 
2. Shri P. L. Sachdev 



APPENDIX IV 

Minutes of the sittings of the Select Com'mittee on the Delhi 
&lZes Ta:c Bill. 1973. . 

I 

First Sitting 

The Committee sat on Monday, the 23rd September 1974 from 15.00 
to 11.30 hours. 

PRESENT 

Shri S. M. Siddayya-Chairman. 

MEMBERS 
2. Shri Syed Ahmed Aga 
3. Shri Shrikrishna Agrawal 
4. Shri H. K. L. Bhagat 
5. Shri Bhagirath Bhanwar 
6. Sardar Buta Singh 
7. Shri Chakleshwar Singh 
8. Shri Amarsinh Chaudhari 
9. Shrimati Premalabai Dajisaheb Chavan. 

10. Shri M. Deiveekan 
11. Shti C. C. Gohain 
n. Shri N. E. HorD 
13. Shri Chiranjib Jha 
U. Shrimati Subhadra Joshi 
15. Smri Vikram Nahajln 
16. Shrimati Shakulntala Nayar 
17. Shri Aravinda Bala Pajanor 
18. Shri Arjun Sethi 
19. Shri Ramavatar Shastri 
,:'20. Shri Vishwanath Pratap Singh 
:'21. Shri Somchand Solanki 
~. Shri Amarnath Vidyalankar 
'23. Shri K. R. Ganesh 
24. Dr. H. P. Sharma 

LEGISLATIVE COUNSEL 

Shri S. Harihara Iyer-Joint Secretary and LegislatiVle Coun,sel. 
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REPusEN'tATlVES OF THE MINISTRY OF FINANCE 
(DEPARTMENT OF REvENUE AND INSURANCl4:) 

1. Shri K. Narasimhan, .Member, CBDT. 

2. Shri O. P. Mehra, Depu.ty Secretary. 

3. Shri S. D. RamasWamy, U ...... Secretary. 
4. Shri Viren.dra Prakash, CommiBIiooer, Sa.les Tax, Delhi. 
5. Shri P. P. Chauh~· Seeretdily (FiMACe) Delhi Administration, 

Delhi. 

SECRETARIAT 

Shri H. G. Paranjpe-Deputy Secretary. 

2. At the outset, the Chairman welcomed the Members of ~ I C~m­
mittee and referred to the implications of the proposed legIslabve 
measures and emphasised the impOi'tiIDae and urgency of the task 
before the Committee. 

3. The Chairman informed tha~ the follo~ng material has been cir-
culated to the Members of the Committee:-

1. The Delhi Sales Tax Bill, 1973.' 
2. Extracts fI'lom Lok Sabha Debates' (Part TI) dated the 6th Sep-

tember, 1974. 
3. The Bengal Finance (Sales Tax) 

Union Territory of Delhi. 
4. Delhi Sales Tax Rules, 1951. 

Act, 1941, as e\ctended to the 

4. The Committee then considered their future programme of work. 
They decided to invite written memoranda from the various Chambers 
of Commerce and Industry, Bar Councils, Supreme Court/High Court 
Bar Associations, Trade Unions, Chief Secretary, Delhi Administration, 
Governments of Punjab, Haryana, Himachal Pradesh; Jammu and 
Kashmir, Rajasthan, Uttar Pradesh, Administrator, Union Territory of 
Chandigarh and everyone else interested in the subject matter of the 
Bill by Monday, the 14th October, 1974. The Committee decided to 
issue a Press Communique in this regard. They also decided to issue an 
advertisement in this behalf· in the leading newspapers having cireula~ 
tion in Delhi, Punjab, Haryana, Uttar Pradesh, Jammu and Kashmir 
Himachal Pradesh, Rajasthan and Union Territory of Chandigarh. The 
Committee further decided to take oral evidericeof the associations/ 
~rganisations/individuals, etc., on the pro~ions afthe Bill. 

5. The Committee desired that the Ministry of' Finance might tabu" 
late all the memoranda on the Bill whicth might be submitted to the 
Committee and offer their comments thereon for the consideration of 
\he Committee. 

6. At the end~ the Committee decided to meet, on. Monday. the 4th 
November, 1974 In order to have a general discussion on the a' . t . d' th v fIO,US pom 'S raIse In e memoranda whlch might be submitted to the Com-
mittee and also to consider their further progr~!U~~ gf work. 

7. The Committ~ thfm adjoqrn~, 



, 

D 

Secoad slttlD&' 
The Committee sat on Monday, the 4th. November, 1974 from 15;00 to 

15.45 hours. 

PRESENT 
Shri S. M. Siddayya-Chp.irman 

MEMBBRS 
2. Shri Syed Ahmed Aga 
B. Shri Shrikrithna Agraw,al 
4. Shri H.KL. Bhagat 
5. Shri Bhagirath Bhanwar 
6. Shri Chakleshwar Singh 
7. Shri Amarsinh Chaudhari 
8. Shrimati Premalabai Dajisaheb Chavan 
9. 8hri Shankor Narayan Sinlgh. Deo 

10. Shri Biren Dutta 
11. Shri Chiranjib Jha 
12. Shrimati Subhadra Joshi 
13. Shri Vikram Mahajan 
14. Shri Arvinda Bala Pajanor 
15. Shri Birender Singh Rao. 
16. Shri P. V. Reddy 
17. Shri Arjun Sethi 
18. Dr. H. P. Sharma 
19. Shri M. R. Sharma 
20. Shri Ramavatar. Shastri 
21. Shri Somchand Solanki 
22. Shri Amarnath Vidy~r 

Lm~LATIVE COUNQL 

Shri S. Ramaiah, Deputy LegiB·Zative Counsel. 

Ri:PREsE:NTATIVES OF THE .. MlNlSTRY. QF FINANCE 
(DEPARTMENT OF REvENUE AND INSURANCE) 

1. Shri O. P. Mehra, Deputy SecretlJ,T1J. 

2. Shri ·S. D. Ramaswamy, Und.erSecreta"". 

3. 8hri Virendra Prakash, Com.misIioneT, Sales Ta:e, Delhi. 

4. Shri L. R. K. Prasad, Secretar-y (Finance) Delhi AdministratiOn, 
Delhi. 

·.,ECRETARIAT 

Shri H. L. Malhotra--SEction Ogu-r. 



2. Shri Pranab Kumar Mukherjee, Minister of State in the Ministry 
of Finance, who is not a member of the Committee, attended the sitting 
. with the permissiion of Chainnan under rule 299 of the Rules of Proce-
'·Aiul"e. 

~ 3. The Committee considered the requests from various associations, 
organisntioI}.S, etc., for extension of time for submission of memoranda 
on the Bill. The Committee, after some discussion, decided that the 
time for submission of memoranda might be extended upto Saturday, 
the 7th December, 19"74. The Committee approved the Press Commu-
nique and authorised the Lok Sabha Secretariat to issue the same. 

4. The Committee further decided that they might hold their sittings 
daily from 10.00 to 13.00 hours from 6th to 10th January. 1975 for the pur-
pose of hearing oral evidence on the Bill. The Committee authorised 
the Chairman to select parties for being called for evidence. 

5. The Committee felt that since they had still to hear oral evidence 
on the prOvisions of· the Bill and had to complete other stages of the 
Bill, it would not be possible for them to present their Report by the 
stipulated date i.e. 11th November, 1974. The Committee, therefore, 
decided to seek an extension of time for presentation of their report 
upto the last day of the next Budget Session (1975). 

6. The Committee authorised the Chairman and, in his absence, Shri 
H.K.L. Bhagat to move necessary motion in this behalf in the House 
on the 11th November, 1974. 

7. The Committee then adjourned. 

m 
ThIrd slttbir 

The Committee sat QIl Monday, the 6th January, 1975 from 10.3(',1 to 
13.30 hours. 

PRESENT' 
Shri S. M. Siddayya-Ch4irma7l.. 

MEMBERs 
2. Shri Syed Ahmed Aga 
3. Shri Shrikrishna Agrawal 
4. Shri H.K.L. Bhagat 
5. Shri Bhagirath Bhanwar' 
6. Shri Chakleshwar Singh 
7. Shri Amarsinh Chaudhari 
8. Smt. Premalabai Daijisaheb Chavan 
9. Shri Dalip Singh 

10 Shri Shankor Narayan Singh Deo 
11 Shri ChiranjibJha 
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12.\ Smt. Subhadra Joshi 
13. Shri Vikram Mahajan 
14. Smt. Shakuntala Nayar 
15. Shri Birender Singh Rao 
16. Shri P. V. Reddy 
17. Shri Arjun Sethi 
18. Dr. H. P. Sharma 
19. Shri Ramavatar Shastri 
20. Shri M. R. Sharma 

Li:GISLA.'l'lVE COUNSEL 

Shri A. P. Pandey-Deputy Legislative Sou.nsel. 

REPRl3ENTATIVES OF THE MINISTRY 01' FINANCE 
(DEPARTMENT OF REvENUE AND INSURANCE) 

1. 8hri K. Narasimhan-Additional Secretary. 

2. Shri O. P. Mebra-Deputy Secretary. 
3.' Shri S. D. Ramaswamy-Under Secretary. 
4. Shri L. R. K. Prasad-Secretary (Finance) Delhi Administration. 
5. 8hri Virendra Prakash-CommissiO'J'lleT, Sales-tax, Delhi. 

81lCRETAlUAT 

8hri H. G. Paranjpe-Chief Finance Committee 0fficftr. 

2. At the outset, the Committee mourned the death of Shri Lalit 
Narayan Mishra, Minister of Railways and passed the following condo-
lence resolution:-

"The Committee place on record their profound sense of sorrow 
over the demise of their most esteemed colleague, 8hri Lalit 
Narayan Milshra, Minister of, Railways and other members 
of the Bihar Vidhlln Sabha on the 3rd January, 1975 and send 
their heartfelt cond,olences to members of the bereaved fami-
lies." 

Thereafter the members stood in silence for a while as a mark of 
respect to thf' ~emory of the deceased. 

3. Shrimati Sushila Rohatgl, Qeputy Minister in the Ministry of 
Finance, who was not a member of the Committee, attended the sitting 
with the permission of the Chairman in terms of proviso to Rule 299 of 
the Rules of Procedure. ' 

4. The Committee then heard evidence of the following:-
[In the beginning, the Chairman drew the attention of the repre-

sentatives to the provisions of Direction 58 of the Directiona 
by the Speaker.] 

I. Government of Uttar Pradesh, Lucknow. 
Spokesmen: 

1. Shri N. P. Bhatnagar-CommiBsioner Sa.les-t~. 
2. Shri H. M. Farooqui-Depu.ty Com-mis~ioner.. Sales-taz. 



3. Shri R. K. Gopal-Sales-tax Offidr. 

4. Shri Mahesh Prasad-SpeciaZ S~ry ~ to. Government, Finance 
Department. 

[10.30 to 12.20 hours] 

II. Delhi Stationer's Association, Delhi. 

Spokesmen: 

1. Shri N. D. Khanna-President. 
2. Shri Sant Singh-Vice-President. 
3. Shri Mussadi Lal-Vice President. 

4. Shri K. Frantier-Hon. GetIe'l'ttI'Secretary. 

5. Shri R. N. ,Mehra ...... MetnbeT. 
6. Shri N. N. BbiBkar Member. 

[12.20 to 12.45 hQurs] 

III. Delhi State Oil Miller"s Associa.tion, Delhi. 

Spokesmen: 

1. Shri J. R. Jindal 
2. Shri Krishan Chander 
3. Shri R. L. Singhania J 
4. Shri Prem Sagar 

[12.45 to 13.20 hours] 

5.A verbatim record .of evidence was kept. 

6. The Committee then adjourned to meet again on TlJ,esday. the 7th 
January. 1975 at 10~30 hours. 

IV 

Fourth Sitting 

The Committee sat on TueB,day, the 7th January, 1,975 from 10.30 to 
13.50 hours aoo again from 15.00 to 17.45 hOOTS. 

PRESENT 

Shri.S. M. Siddayya~n. 
MEMBERS 

2. Shri Syed Ahmed Aga 
3. Shri H. K. 'L.BhBgat 
4. Sbri Chakleshwar Singh 
0. Shri Amarsinh ChaudhBri 
6. Shri Dalip Singh. 
'1. Shri Shankor Narayan Singh Deo 
8. Shri C. C. Gohain 
9. Shri N. Eo Hqro 
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10. Shri Chiranjib Jha 
11. Shri Sat Pal Kapur 
12. Shri Sudhakar Pandey 
13. Shri Birender Singh Rao 
14. Shri Arjun Sethi 
15. Dr. H. P. Sharma 
16. Shri M. R. Sharma 
17. Shri Ramavatar Shastri 
18. Shri Somchand Solanki 

LEGISLATIVE CoUNSEL 

1. Shrjmati V. S. Rama Devi-Deputy IJegi8!ath'~ C01/.mel. 

2. Shri :M. L. Malik-Assistant Legislative Co'unset 

RI!lPRESENTATIVES OF THE MINISTRY OF FINANCE 
(DEPARTMENT OF REVENUE AND Il'fS't7MNel:) 

1. Shri K. Narasimhan-Additional Secretary. 
2. Shri O. P. Mehra-Deputy S,mtary. 

3'. Stui S. D. Ramaswamy-UndeT Secretarry9 
4. Shri L. R. K. Prasad~ecretary (Fioonce) , Del1J.i Admini.stratioa. 

5. Shri Virendra Prakash-Commissioner, Sales-tax, Delhi. 

SECRETARIAT 

Shri H. G. Paranjpe-Chief Financial. Committee Officer. 

2. Shrimati Sushila Rohatgi, 'Deputy Minister in the Ministry of 
Finance, who was not a member of the Committee, attended the sitting 
with the permission of the C!hairmari iJ'l temlS of proviso to Rule 299 
Df the Rules of Procedure. 

3. Before the Committee proceeded to hear the evidence o·f the repra-. 
sentatives of the folloWing associations, organisations, etc., the Chairman 
drew their attention to Direction 59 of the Directions by the Speaker. 

1. Punjab, Harycna and Delhi Chamber of Commerce and I11dusn", 
New Delhi. 

Spo7cesmen : 

1. Shri S. P. Virmani 
2. Sltti G. S. Gargya 
3. Shri. B. K. Gupta 
4. Shri C. L. Batra 
5. Shri J. K. Shah 
6. Shri M. L. Nandrajog 
7. Shri S. Ganapathi 
8. shri M. P. Seth 

[101"30 to 12.10, hours] 
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II. General Machinery Merchants' Association, Delhi. 

Spokesmen. : 

1. Shri Sham Narain Gupta 
• 2. Shri Balram Sangal 

3. Shri C. L. Kapoor 
4. Shri D. P. Seth 
5. Shri J. K. Kapoor 
6. Shri K. L. N agpal 

[12.10 to 13.05 hours] 

III. Delhi Pradesh Karytma Parchoon Dukandar Sang, New Delhl 
Spokesmen: 

1. Shri Ram Lal 
2. Shri Basanti Lal 
3. Shri Jugal Kishore 

[13.05 to 13.50 hours] 

4. The Committee then adjourned for lunch. 

5. The Committee reassembled after lunch at 15.00 hours and resumed 
hearing of the evidence of the representatives of the following associa-
tions, organisations, etc.:-

IV. Inst~tute of Chartered Accountants of India, New Delhi. 

Spo1ceslI'ten : 

1. Shri B. R. Maheshwari 
2. Shri V. Rajaraman 
3. Shri R. Santhanam 

[15.00 to 15.30 hours] 

V. Federation of Sadar Bazar Trade Associations, Delhi. 

Spokesmen: 

1. Shri J. P. Bajaj 
2. Shri P. R. Mi ttal 
3. Shri Harbans Singh Sebni 
4. Shri Pyare La! 
5. Shri O. P. Sapra 
6. Shri Gian Ohand Khattar 

[15.30 to 16.30 hours] 

VI. Stcwe and Light Merchants and Manufactu.rers' .4.Slociation, Delhi. 

SpokcsmE"n : 
1. Shri Gyan Chand Gupta 
2. Shri Harish Chand Khera 
3. Shri K. C. Kapur 
4. Shri Brij Mohan 

[16.30 to 17.00 hours] 
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VII. Sadar Bpzar Lock Merchants' Association (Regel.) Delhi. 
Spokermen: , 

1. Shri Inder Mohan Sehgal 
2. Shri KastUri Lal 
3. Shri Harish Kohli 
4. Shri Sushil Gupta , .' ., 
5. Shri J ai Gopal I' 

[17.00 to 17.15 hours] 

VIII. Delhi Electrical Traders Association, Delhi. ", 
Spokelmen: 

1. Shri Jagat Prakash 
2. Shri Satya Pal Bansal 
3. Shri J agdish Rai 
4. Shr! L. N. Dhingra 
5. Shri Qimat Ral Gupta 
6. Shri H. K. Lal . 
'r. 8hri K. M. Rathl 
D. Sardar Charan Singh 

[17.15 to 17.45 hours] 

§. A ~er~~ti~ rec~rd of evidence was kept. 

". The Committee also decided to meet on the afternoon of the 8th 
January, 19,'75. 

8. TJte COiilmittee tbenadj~urn~ tQJIle~~. a,~ OJ1 ~~d~~day. the 
~ .r~U~f ~~70 at 10.30 4our~. . . 
;...::;,- .:"~ .:~. ,"- .,>: ..... ,..; ... _,Ii: .. . : .. ' .. " " , . 

. ,-

The '~om-mittee 'II~ on Wedtae,d4f/, the 8th Ja'nU4'1/. 1r7~'ft'om 10JO 
t()"l~.tis h"Otw; and agtlJ.f& 'fto1n 1&.00, to ,18.00 "'OUf'. ,.' . .", . . " ...' 

" .j 

PRESENT 
Shri S. M. Siddayya--Chlli~n 

MBmr.as 

2. Shri Syed Ahmed Aga 
3. Shri H. K. L. Bhagat 
4. Shri Bhagirath Bhanwar 
5. Shri Chakleshwar Singh 
6. Shrimati Premalabai Dajisaheb Chavlm 
7. Shri Dalip Singh 
8. Shri Shankor Narayan Sin~h !JeQ 
9. Shri N. E. Horo 



10. Shri Chiranjib Jha 
11. Shrimati Subhadra Joshi 
12. Shri Sat Pal Kapur 
13. Shri Vikram Mahajan 
14. Shri Sudhakar Pandey 
15. Shri Birender Singh Rao 
16. Shri Arjun Sethi 
17· Dr. H. P. Sharma 
18. Shri M. R. Sharma 
19. Shri Somehand Solanki 
20. Shri Amamath Vidyalankar. 

LEGISLATIVE COUNSEL 

Shri M. L. Malik-Assistant Legislath,e Coun.~el. 

REPRESENTATIVES OF THE MINISTRY OF FINANO. 
(DEPARTMENT OF REV&NUE AND INSUJlANCB) 

1. Shri K. Narasimhan-Additional Sec'retary. 

2. Shri O. P. Mehra-Deputy Secretatry. 

~. Shri S. D. Ramaswamy-Under Secretary. 
4. Shri L. R. K. Prasad-Secreoo.ry (Finance), D~lhi Administratio"l: 

6. Shri VirJmdra Prakash-Commissioner SQ.les-taxl Delhi, . . .. ~ ,. . . . , 

SECRETARIAT 

Shri H. G. Paranjpe-Chief FiMnci41 Gommitte. OfJict? 
2. Shrimati Sushila Rohtagi, peputy Minister in the Ministry of 

Pinance, who was not a member o~ the Committee, attended the sittln, 
with the permiSBion of the Chairman in terms of proviso to Rule 299 of 
tlle Rules of Procedure. 

8. Bdore ~ GOp11l,lit~ proceeded to hear the evidence of the repre-
sentatives of the follow:i~g ~tations, organisations., ete~, t~ Chmqnan 
drew theil' attention to DirecV.on 58' of the ~.ns W tM: ~'. 
1. Surgical Manufacturers & Traders Associaticm, Delhi. 

Spokesmen: 

Shri H. L. Sharma-Vice-President. 

[11.00 to 11.30 hours] 

II. Delhi Iron and Hardware Merchants Association, Delhi. 

Spokesmen: 

1. Shri Ramesh Nanda-Jr. Vice-President. 

2. Shri Satish Chandra Khandelwal-Sec'retar!/. 
3. Shri Raghbir Saran Jh3.lani-Member. 

[12.00 to 12.55 hours] 
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III. Halwais, Bakers, Restaurants, Milk Sellers and Tea Stall Holdefl 
Federation, Delhi. 

Spokesmen: 

1. 8hri Madan Lal-President. 
i. Sttti Dwarka· Praebad Gupta-Sr. Vice-President. 

3. Shri . Luxmi N arain Bansal-GenerClZ SeCTetaT'JI. 
4. 8bri S. S. Garga 
5.Shti Churii Lan 

[12.55 to 13.25 to 13.25 bOUT9] 

IV. P4h~ganj Plywood and Timber Dealers' Assoclatiotl., itew Delhi. 

Spokesmen: 

1. Shri Ram Prakash Sachdeva 
2. Sbri Fateh Chand Bansal 
3. Shri I. S. Gandhi 
4. Shri Mittar Sam Gupta. 

[13.2i' k» 13-.36 hours] 

V. Punjab Pradesh Beorpa:r M411.dtLI, Ludhia'la. 

Spokesmcm: 

1. Shri Tulsi Dass J,aitwani-President. 

2. Shri SWlder Singh SWlder-Advocate. 

3. Shri G. S. Chlmni-Chairman. 

4. Shri D. C. Kochhar-General Sec!retary. 

5. Shri S. S. Uppal.-Member. 

[13.33 to 14005 hours] 

4. The Committee then adjourned for lunch. 

5. Tfie Committee reassembled at 15.00 hours and resunled hearing of 
the evidence of the representatives of the foil oWing associations, organi-
sations etc.: - : 

VI. Federation of All India Automobile Spare Parts Dealers' Assor-fA 
tions, Delhi. 

Spokesmen: 

1. Shri M. D. Bert 
2. Shri K. S. Hazooria 

3. Shri R. L. Kohli 
4. Sbri S. S. Arora 

[!t6>.OO to 16.-1-5' hours] 

VII. Government' of if dryana:' Chtfridigm-h. 
Spokesmew. . 

1 Shri~. S Saroha-;-Administrat1.ve $ecreta'ry, Excise and Ta:ra-
. tUm Depli.ffirient'. . . " .. 
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2. Shri M. C. Gupta-Excise and Taxation Commissioner. '" 
. .' 

[16.15 to 18.00 hours] 

6. A verbatim recO!l'd of evidence was kept. 

7. The Committee also discussed for sometime point, ;sr_. ~rom the 
memorandum submitted by the Supreme Court Bar Association, New 
:Delhi. " ,. 

,to, 

8. The Committee also decided to meet on the afterJ1OQ1'l of the 9th 
and 10th January, 1975. , 

, 9.Tbe ~mm,ittee then' adjourned to meet ag~in on Tb,ursday, ,tbe 
,.9th January, 1975 at 10.30 hours. . " .'. . i 

VI 
Sixth sltttar 

The Committee sat on Th.ursday, the 9th January, 15)75' from 10JO 
to 13.35 hours and aga.in from 15.00 to ;18.30 hour.. . ' 

; PRESENT" ' 
Shri S. M. Siddayya-Chai~n. 

MEMBERs 
2. Shri Shrikrishna Agarwal 
3. Shri H.K.L. Bhagat 
4. 8hri Bhagirath Bhanwar 
5. Shri Chakleshwar Singh 
6. Shrimati Premalabai Dajiwaheb Chavan 
7. Shri Dalip Singh. 
8. Shri Shankar Narayan Singh Deo 
9. Shri C. C. Gohain 

10 Shri N. E. Horo 
11. Shri Chir.,ujib Jha 
12. Shrbnati Subhadra Joshi 
. l3. Shri Vikram Mahajan 

'\ 14. Shrimati Shakuntala Nayar 
15. Shri Birender Singh Rao 
l6. Dr. H. P. Sharma 
17. Shrl M. R. Sharma 
18. Shri Somchand Sol.anki 
lA. 8hri Amarnath Vidyalankar 

'-!' ..... _. 

LmlSLATIVB COUNsa. 

1. 8hri A.' P. Pandey-Depu.ty LegislatWe CoutWJ~ 

2. Shri M. L. Malik-ABB1atGnt LegiBlative Counsel. 
REPRESENTATIVES OF mE MINIS'l'RY OF FINANe. 

(DI:P,uTMENT. QF ~P'~ & I~S~II:) '. 
1. Sllrl K. Narasimhan-Additional Secret4'11; .'; 
2. 8hrl O. P. Mehra-Deputy Secretary 



·, i 7! 
3. Shri S. D. R8maswamy-Undn Secrettwy. 

4. Shri Virendra Prakash-Comm4ssioner, Sales-tax; 'DaUd.'.' :",.~ 

SI!ICU'1'ARIAT 

Shrl H. G. Paranjpe-Deputy Secret4rv. 

2. Shrimati Sushila Rohatgi, Deputy Minis~r in the Ministry of 'in .. 
ance, who was not a member of the Committee, attended the sitting with 
the permission of the Chairman; i in 1Kma Cit. proviso to Rule 299 of the 
Rules of Proc.edure. 

3. Before the Committee proceeded to hear the evideDft! .at, UBt:'1'ep-
re&entative of the fo.Jlorwing associations, organilBtions, etc., the Chair-
man drew their attention 'to Direction ~ of the Directions by the 
Speaker: 

I. Jlun;ab Mereha.ntB Chamber, DeIhl 

Spokesmen: 

1. 5hri Ashok Kumar Jain 
2. SIlri Mum La.l Bajaj 
8. Shri Gulab Rat 
4. Shri D. D. Chopra 

[10.30 to 11.30 .hours] 

n. Indo Afghan Cha.mber of Commerce, Delhi. 

Spokesmen: 

1. Shri Sundar Lal-President. 
2. Shri Swinder Singh-Sr. Vice-President 
3. Shri Pratap Singh Kataria 
4. Shri Ajudhia Nath 
5. Shri Kishan Chand 
6. Shri Hans Raj 

[11.30 to 12.25 houraj 

. i 

IU~ 1>el". HindustAni Merccmtile A •• octc&tion, Delhi. 
I 

Spokesmen: 
I.l 

1. Shri Brij Bhushan Sharan-Pruidentl 
2. Shri Ram Prakash Seth-Vice-Preftdent 

'1. Shr1 Chandra Mohan. Grover. 
[12.25 to 12.35 houra] 

IV • .Delhi VaTWlBpClti Merchcmta A •• ociation, Delhi. 

Spokesmen: 
I 1. Shri Dwarka Prasad Goel 

2. Sbri Ratan Lal Gupta 
3. 'SIui Naresh Chand 
4. ~hri Bhopal Singh 

[12,35 to 12.55 hours] 

.. -.'"1-
II '.'" 
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V. JUmUMp4r PaTc~,~DuIctJn.da,. Assoc~ion, D.~hi.; 

Spo~,:. 

1. 8hri C. M. Sharma 
2. 8hri Ram Prakash 

.\. . 

. : ~; : ", : 

3. Shri. 8hyam La! 
" ",.,:. L ... ' • 

. ",,',Shri ~tt Singh -. . .' . 
" .. ", i ['3:2.&6- ., 1&10 ,hew&a] 'j 

Vl Delhi Umb,.ella Manufacturers Association, ·lHlfii . 
. ,,~j..c.o...a. __ ~. ' . " . \. , 

.Qpv"'.."...... . . .' '. 

0, , ,., ' I. :Sbri Shadi tAli' GhQ 
, 2. 'smilWlghu Sh4 
3. Sbri Shanti Sarup 
4. 8hri Sukhdayal 

[13.10 to 13.25 hours] 

4. The Committee then adjourned .. ..,. }uneh;,' 

... 

5. The Committee reassembled at 15.00- ;h6UlIf ·.mid; MsiAtl4ki· '~heariDg 
of the evidence of the representatives of the fGlmw.iQ.; .. IIODie~, or-
ganisations. etc.:-

, I 

VII. Sale. Taz Bar ~, ,neult. 
SpokeBtneft: 

1. 8hri M. K. Arora-PretSident 
2. 8hri D. R. Arora-Vice-Pl'esident 

3. Shri G. K. 8hukla-Secret4'r'1l 
4. Shri Bal Rani' S8ngal~Member 
5. Shri H. L. Puri-Member 
6. Shri Bhagwati Prasad-Member 

[15.00 to 17.50 hOUtsf 
VIII. 1. Shri Inder Mo~. ~e~~al, Seni~r, Ad~eat~~ "sbprerite', 'Court .. 

High Court, New ~: : -:- -' . ~' .. , " 

2. Shri C.lfi:~I"A~~ .. ~tf',~~(Ne~:~"'!I 
[17.50 to 18·30 hours] 

6. A verbatim record of evidence was kept. 
7. The Committee tlien considered" diefr"'fli'tiitlt prlsgrattiine of work 

and decided as follovti~' ' ' .': 
(i) General discussion on Po1ti't$l~: - , :' f DJF 1175 

from memoranda and ev'" fiIfhd .... , 
ad befOre the Committee. 

(11) Last date forrecelpt of GOvernment 
amendments. 

(W) Last date for receipt of auittilddieiits" " 
from Members. " 

(iv) Clause-by-clause consideration .'., 
of the Bill. 

", .. 

: .. ,' 
\ .; 

:': ,:lMJI75 
" ,-to .. 

.. 13~2'-i975 
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,; j Ii 'IIle.Qommi"- th8Il',adjoumed to ~t, .... " OIl! lQriclaJ"t'·tW 1!Ith 

JaDuaiy., ·1.975;, at ,J.a» 88Ql&. , ' . " , . 
, •• ' l. J ~' , .' :.~. i'~ 

VII 

Sevmth slttlDg 

. ,' ". 

The Committee sat on Friday, the 10th January, 1975' frorn 10~30 to 
13.00 hours and Ggtlin fTom 15.00 teo 16.'29 ~ , " ' ., J r 

PRESEl'i'T 
Shri S. M. Siddayya-Chairman 

MDmEftS 

2. Shri Syed Ahmec:\ 4tB: i ' : 

8.. Shd Shrikrishna,; A.iH'~ 
•. Shri H.K.L. Bhagat 
5. $hri Chakleshwar Singh 

~ -,,. ~'.r. 

~. Shrimati Premlabai Dajisaheb Ch!1van 
7. Shri DJlip Singh 
P. Shri M. Deiveekan 

, ., • ,." " ••• , r I', p. Shrt Shankar Narayan' 'Singli ~" . ,: 
10. 8hr! Biren ~\l'tt8 ' 
11. Shr! C. C. Gohain 
12. Sbrl N. E. HOlo 
13. 8hrl Chiranjib Jha 
14. Shri Vikram Mahajan 
IS. Shrimati Shukantala Naya, 
18. Shri Arjun Sethi 
1'1. Dr. H. P. Sharma: ' . , ," '-'r 

'I. _ •••..... , 

18. Shri M. R . Sharma 
19. Shri SOmchand Solarikf" , 

i ... 

"l '~I' ": : " 

". ,:", ,- -: . 

" 

• r ' 
, • I 

. ~ 

Lr.a1SLATIVI: COUNDL • ,p'." ~:~: ~ 

-·,·1. 8hr1 A. P. PandeY-~~: Le~l4titze Co~ns.!~ '" 
2. Shri M. L. M8lik-A.iBi8t"~t ~g~14~v.e ~~u~el~~, .',. ~ ." 

- . ~ ,. . , 

REPusJ:NTA~,. 'If .~~ ~Pi"i.~ OF FINANCZ 
(DEPARTMENT OF REVENUE AND INSUIWlCS) 

1. Shrl K. Narasimhan-Addl. Secretary. 
2. 8hri O. P. Mehra-Deputy SeCTef¥l,ry. 
3. Shri 'S. D. Ramaswamy-.-Unde,., Sp.cr~tq.ry. 
4. Shri Virendra Prakash~0IJ\m.iuiow,er.Sal8tHJl~, .. IlcIlM. 
5. Shri L. R. K. Prasad-Seer~:(Fi~8), Del~ ; ,': 

Administration. ' . 
" . . 

Shri H. S. KohlirL~WI~~~ qom~;(tee officer. 



2. Before the Committee proceeded to hear the evidence of the ~p­
resentatives of the following associations, organisations, _ etc., th~ .~. 
man drew: their attention to Direction 58 of the Directiona by the 
Speaker:-

I. Unitec£-Chamber of Trade Association, Delhi 

Spokesmen: 

1. Shri Maheshwar Dayal-President 
2. 8hr! Ratan La! Kohli-Treasu.rer 
3.8hri G. C. Khanna-Member 
4. Shri O. P. Agarwal 
S. Shri J agdish Rat 

[10.80 to 11.30 hours] 

lIe Delhi Prooilion. Merchants ABSO~tion, Delht. 
Spok~n: 

1. Shri Girdhari Lal-Pr,sident 
~. Shri O. C. Khanna-Hon. Secy. 
S. Shri Vijay Kumar--Jt. Secy. 

[11·3Q to 11.50 hours] 

lP~ Whotelflle Hosien! ~8rchflnts ~BBOcifltion, Del~~ 

~pokamen: 

1. Shri Sham La1 
B. 8hri Diwan Mangu Ra~ 
B. 8hri :Mot! Ram 
4. Shri Pritam Singh Kwatra 
D.8hri 8ubhuh Arya 

[11.50 to 12.10 houn) 

lV. C1eth Commiuicm Agents Union, Delhi 

Spokeame,,: 
1. Seth Ghanahyam Das Moda-I'reaiden.t 
2. Shri Hardwari Lal-Viee-Prerident 
3. Shri Om Prakash Jain 

[12:10 to 12.35 hours] 

V. ChGmber of Wholesale D'ryfmit Dealers. Delhi 

Spokesmen: 

1. Shri Hansraj Gulati- SecTetary 

2. Shri Mangat Singb.-PTesiden.t 
a. 8hri ~oran Chand-Member 
4. Shri Rajendra Singh-Jt. Secy. 
J. Shri Balram 8angal 

[12.35 to 13.00 hours]· 

. ,., 



71 

3· The Committee then adjourned for ~~ch.. 

4. The Committt=e reassembled after lunch a1l 15.00 hours and 
resumed hearing of the evidence of the rep~ntative& of the foll"o~ing 
associations, organisations, etc.:-

VI. Government of Punjab, C1!.andigarh 

Spokesmen.: 

1. Shri P. L. Sondhi, ExciSe and Taxation CommiBBiol1er,Punjab, 
PatiaZa. r" 

2. J. N. L. Srivastava, Joint Excise and' Taxation CommissiOner, 
Punjab. ' 

3. Shri B. R. Tanwar, Deputy Excise and Taxation Commi$';..oner. 
Punjab. 

4. Shri M. S. Dhaliwal, Assistant Excise and Taxation Commis­
sioner. Punjab. 

[15.00 to 15.45 hours] 

VII. Scientific Instruments Manufacturers' and Dealers Association, Delhi 

Spokesmen: 

1. Shri Virendra KapUa 
2. Shri P. L. Sachdev 

[15.45 to 16.20 hours] 
5. A verbatim record of evidence was kept. 
G. The Committee then adjourned. 

'VID 

., Eighth sitting 

The Com:mittee sat on Saturday, the 25th January. 1975 from 15.00 to 
16.25, hours. 

PRESENT 

Shri S. M. Siddayya-Chairman 
MEMBERS 

2. Shri 8yed Ahmed Aga 
3. Shri Shrikrishna Agrawal 
4.Shri H. K. L. Bbagat 
5.Shri Bhagitath BhaJlwar 
6. Shri Cbakleshwar Singh 
7. Shrimati Premalabai Dajisaheb Chaval) 
8. ShriDalip Singh 
9. Shri Shankar Nar~yan 8in~h Dee 

10. Shri JUreq. J?Lltta 
n· s.~ c;hiranjil? ~Il 



12. Shrimati Subhadra Joshi 
1a. 8hri Sat Pal "Kapur- " 
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. t4.~hi'unati Sha~tala Nayar 
15. Shri Aravinda Bala Pajanor 
16. Shri Sudhakar P'andey 
17. Shri Birender Singh Rao 
18. Shri Arjun Sethi. 
19. Dr. H. P. Sharma 
20. Shri M. R. Sharma 
21. Shri Somchand Solanki 

. LEGISLATIVE CoUNSEL 

Shri S. Ramaiah, Deputy Legislative Counsel. 

REPRl!BENTATlVES OF THE MINISTRY OF FINANCE 

(DEPARTMENT OF REvENuE & INSUBANCE) 

1. Shri K. Narasimhan, Additional Secretary. 
2. Shri O. P. Mehra, Dept~ty secretary. 

3. Shri S. D. Ramaswamy, U'ltder Secretary. 
4. Shri L. R. K. Prasad, Secretary (Finance), Delhi Administra.tiO'lt. 
5. Shri Virendra Prakash, Commissioner, Sales Tax, Delhi. 

SECRETARIAT 

Shri H. G. P.aranjpe-Chief Financial Comm1.tteeOf~er. 

2. Shrimati Sushila Rohatgi, Deputy Minister in the Mi,nistry of 
Finance, who has not a member of the Committee, attended the sitting 
with the permission of the Chairman in terms of proviso to Rule 299 of 
the Rules of Procedure. 

3. At the. outset, the Committee mourned the death of Shri Partap 
Singh., M.P'. and passed the following condolence resolution:-

"The Committee place on record their profound sense of sorrow 
over the sad demise of their most esteemed colleague, Shri 
Partap Singh, a member of Lok Sabha, on the 24th January, 
1975 and send their heartfelt condolencers to members of the 
bereaved family." 

Thereafter, the members stood in silence for a while as a mark of 
respect to the memory of the deceased. 

4. ¥ter some discussion, the Committee decided that the Ministry of 
Finance (Department of Revenue & Insurance) mightfumisb to the 
Committee by 3rd February, 1975. 

I. A st'ltement con.taining comparison of Schedules as in the-

(i) Bengal Finance (Sales-tax) Act, 1941 as extended to the Union 
Territory of Delhi; 

(Ii) Bill as passed by the Metropolitan Council of Delhi; and 

"(Hi) The Delhi Sales Tax Bill, 1973. 
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n. A Note on the majorieatures of the-

(i) Bengal Finance (Sales-tax) Act, 1941 as extended to the Union 
Territory of Delhi; 

(iir'Bill as passed by the Metropolitan Council of Delhi; and 
(iii) The Delhi Sales Tax Bill, 1973. 

5. The Ccmmittee further decided that the Ministry of Finance 
(Department of Revenue & lmsurance) might also turnish to the Com-
mittee by 3Id February, 1975, a statement, in a tabular form, containing 
the various points raised during the course of evidence tendered before 
the Committee together with their comments thereon. 

6. The Committee then adjourned. 

IX 
N'mth sitting 

.. , 

The Commtittee sat on MondaYt the 10th Febru.ary, 1975 from 10.09 to 
13.10 110000rs. 

PRESENT 

Shri S. M. Siddayya-ChUirman 
. MEMBERS 

2: Shri H. K.'L. Bhagat 
3. Shri Bhagirath Bhanwar 
4. Shri Chakleshwar Singh 
5. Shrimati Premalabai. Dajisaheb Chavan 
6. Shri Dalip Singh 
7. Shri Shankar Narayan Singh De" 
8. Shri Biren Dutta 
9. Shri C. C. Gohain 

10. Shrimati Subhadra Joshi 
11. Shri Sat Pal Kapur 
12. Shri Vikram Mahajan 
13. Shrimati Shakuntala Nayar 
14. Shri Sudhakar Pandey 
15. Shri Birender Singh Rao 
16. Shri Arjun Sethi 

.. 

., 

., 

, ." 17.· Dr. H. P. Sharma 
18. Shri M. R. Sharma 

...... ,. ....... I • • ,.1 ,. __ , 

. I. ... -: ': .. ~ ". . 

19. Shri Ramavatar Shastri . . ... -. 
20. Shii Amarnath Vidyalankar 

LEGISLATIVE CO\lNI8L: ' : .. 
Shri S. Ramaiah, Additional LegillGti:ve CoufIHl. ~ 

REPRESENTATIVI'S OF THZMDnmy·.·FDrANcI! : .' . 

(DEPARTMENT oF Ri:mroE ""INstI'lWtti) 
1. Shri K. Nara&imhan,~~alSecreta'1l. 
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'_."' ......... 

, 2. Shri O. P. ~hra, Deputy SecretJ.lry., 
3. Shri S. D. Ramaswamy, Under Secretary_ 
4. Shri L. R. K. Prasadi, Secretary (Finance), DelhiA~miniBtration. 

5. ShriVirendra Prakash, CommiBsioner, Sales Tax, Delhi. 

SECRETARIAT 
Shr! H. G. Paranjpe-Chief Financial Committee ()ffiI!er. 

2. Shri Pranab Kumar Mukherjee, MiniSter of State in the Ministry 
of Finance, who is not a member of the Committee, attended the sitting 
with the permission of Chairman in terms of proviso to Rules 299 of the 
Rules of Procedure. 

3. The Committee held a general discussion on the various amend-
ments to the Bill given notice of, oy the Members. 

4. The Committee then adjourned to meet again at 10.00 hour. on 
'l'uesday, the 11th. February, 1975 to take up clause-by-clause considera-
tIon of the Bill. . " J -. • 

, ,'" X 
Teatla Iittina 

The Committee Bat on Tuesday. the 11th Februa'1l, 1975 from 10.00 to 
13.20 hours. . 

PRESENT 

Shri S. M. Siddayya-ChA1rrma.n 
MEMBERS 

2. Shri Syed Ahmed Aga 
3. Shri H. K. L. Bhagat 
4. Shrt Chakleshwar Singh 
5. Shri Amarsinh Chaut\hari 
6. Shrimati Premalabai Dajisaheb ChaYan 
7. Shri Dalip Singh 
8. Shri Shankar Narayan Singh Deo 
9. Shri Biren Dutta 

10. Shri Sat Pal Kapur ~ 

11. Shrimati Sh~untala Nayar 
12. Shri Sudhakar Pandey 
13. Shri Birender Sipgh Rao 
14. 8hri Arjun Sethi 
15. Dr. H. P. Sharma 
16. Shri M. R. Sharma 
17. 8hri Ramavatar ,Shastri 
18. Sbri SoDlChand Solanki 
19. Shri Amarnath" Vidyalankar 

-"1!.~~. C~t1'" 

.. .. 

Shri S. Ramaiah, Additionpl Legislative CounseL 

" 
..... 10,1.'. 

'.~ .. " 
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REPRESENTATIVES OF 'mE MINISTRY OF FINANCE--

(Da>AR'1"MI:NT OF REvENUE" INSURANCE) 

1. Shri K. Narasimhan, Additional Secretary. 
2. Shri O. P. Mehra, Deputy Secrerory. 
3. Shri S. D. Ramaswamy, Under Secretary. 

4. Shri Virendera Prakash, Commissioner, Sales Tax, Delhi. 

SEcRE'l'ARIAT 

Shri H. G. Paranjpe-Chief Financial Committee Ofjil:er. 

2. Shri Pranab Kumar Mukherjee, Minister of State in the Ministry 
of Finance, who was not a member of the Committ~, attended the sitting 
with. the permission of the Chairman in terms of proviso to Rule 299 of 
the Rules· of ·Procedure. 

3. The Committee took up clause-by-clause con'sideration of the Bill. 
4. Clause 2.-Tbe following amendment was accepted: 

Page 3, omit lines 1 to 8. 
Further consideration of the Clause was held over. 
5. Cla1£le 3.-The following amendments were 8cx:epted:-

(i) Page 4, after line 5, insert-

"Provided that any dealer may. after the expiry of one year 
following the year in which his turnover has failed to exceed 
the taxable quantum, apply for the cancellation of his certi-
ficate 01 registration, and on such cancellation, his liability 
to pay tax shall c.-e: 

Provided further that in respect of any goods purchased by any 
t\ealer before the date of such cancellation and remaining 
unsold! or un-utilised for the purpose for which they were 
purchased. he shall be liable to pay so much of tax. as would 
have been paya.ble had he not been registered as a dealer on 
the date of purchase of such goods." . 

(ii) Page 4. line 33, for "&. 15,000.00" substitute "Rs. 30,000.00". 
(iii) Page 4, line 34, for "Rs. 50,000.00" substitute "Rs. 1,00,000.00". 
(iv) Page 4, line 40, for "fifty thousand rupees" Sub.tiNte "Rupees 

ODe lakh". 
(v) Page 4, after line 41, i~ 

"ExplanCltiOn.-For the purposes of computation ot taxable 
quantum under sub-section (7), the turnover of all sales 
shall. be taken into account irrespective of whether such 
sales are taxable under this Act or not." 

The clause, u ament\ed, was adopted. 
6. Clause 4.-Consideration of this clause was h~ld over . 

.. 7. CZaUJ8 5.-The following amendments were a~pted:-
(i) Page 6, line 27, after "the oftleial Gazette", 

imerl"and subject to such conditions, if any, as may be speci-
fted in that notification" 

(Ii) Page 6; line 28, after "may be taxed", insert-
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iI, and on the issue of such a notification, the points of sale in 

relation to any such goods or class of goods other than the 
point of sale so notifiect shall be exempted from payment of 
tax under thi$ Act: 

Provided that no such exemption shall be allowed unless a true 
declaratiop. duly filled and signed by the registerect dealer by 
whom the goods are solei. and containing the pre~ribed 
particulars in the prescribed form obtainable from the pres-
cribed authority is furnished, in the prescribed manner and 
within. ,the prescribed time, by the dealer who purchases the 
goods: 

Provided further that the Administrator may, if he 1',of the 
opinion that it is necessary in the public interest so to! do, 
by notification in the Official Gazette, exempt, slltbjecrt to 
suc~ restrictions and conditions as may be specified' therein, 
any dealer or clas of dealers fromfW'nishing a declaration 
under the first proviso." 

The clause~ as amended, was adopU:d. 
8. Clause 6.-The ,clause was adopted without any am@dn\ent. 

9. Clause 7.-':'The following amendments were .accepted.~ 

(i) Page 6, line 36, after "Third Schedule", insert 
"either retrospectively or prospectively" 'speclfted by the Admi-

nistrator under&«:tion 5 shall be specified in a certificate 
of registration, and where a notification is issued under that 
section subsequent to the grant of any certificate of regis-
tration in respect of g()O(\S or class of gOOds specified in that 

,certificate, the said certificate shall be deemed to have been 
amended to ,omit the refereuces to such goods or class of 
goods." . 

Further considetaliO'1'1 of the clause was held over. 
l ': '. _ 

16. Clause 1S.-The clause was actoptea without, any amendment. 
,1'7 •. Clause 16.-The following amendments were .accepted: .. . .' .. 

(i), P~ge ',9, line 34" fOT "fifteen 'thousand" substitute 
, thousand".' ., 

"thirty 
~ ,'. '. , , ' 

(ii) Page 9; line 40, after "it may", insert-
", subject to such restrictions and conditions imposed by it," 

(iii) Page 10, after line' 9,- insert-
"I' ,'" " , 

'~(7) If,~ person, :who has been' granted a provisional certificate 
of registration under this section, fails without sufficient 
cause to establish a business within:-. the .P~riod specified in 
such certificate or fails to comply with' any of the restric-
tions or conditions subject to which such' 'certificate was 
.. anted, he shall-be liable to pay a penalty, equiv.al~nt,to one 
and a half times the amount of tax which would ;'lutve been 
Paid iUld h~ not been so registered 'under -this sedti6'n.". 

~'lfl\e~9~a!l~".~s'~~~n~ea;-was ,~dopted:;'., " ' I 
18. 'Clause' 17.-The clause 'was adopted without any amenc\ments. 

. .' .'!',~.!: 

19. Clau.se 18.-:-The.follow:i:ng.amen~eIl~ .were.a~epJ~;. 
l 
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(i) Page 10, line 24, afte'r "under this Act", 

insert "or for the proper custoay;~nd use of'the forms referred 
to in the first proviso to clause <a> of '8Uh-section (2) of 
section 4, or the first proviso to section. 5, " 

(ii) Page 10, fOT line 34, substitute 

"may be required to be furnished, shall,-

\ 

(a) in the case of a dealer liable to pay tax under clause (U> 
of sub-section (2) of section 3 who has applied for the 
grant of a certifica~ of registration under section 14, be 
an amount aetermined by the Commissioner for the pay-
ment of the tax for which a dealer may be or become liable 
under this Act, having regard to the nature and size of his 
business; 

(b) in a case where security is to be given for the proper 
custody and use of the forms referred to in sub-section 
(1), be the amount of tax determined by the Commissioner 
which is likely to be saved by a dealer by the issue of such 
forms; 

(c) in any other case, not exceed" 
The clause, as amended.~ was ad()pt.ed. 

'. 2O .. ·'At 'the end; the Committee decided to meet on Wednesday, the 
12th' Februa'ry, 1975 at 11.00 hours instead of 10.00 hours. 

·"'21, The ,Committee then atljoumed. 

XI 
Eleventh sitting 

The Committee sa.t on Wednesday, the 12th February, 1975 from 11.00 
to 13.20 hours. 

PRESENT 

Dr. H. P. Sharma-In the ~air 

MEMBERS 

2. Shri Syed Ahmed Aga 
3. Shri H. K. L. Bhagat 
4; Shrt Chakleshwar Singh 
5. Shri Amarsinh Chaudhari 
6. Shri Dalip Singh 
7. Shri M. Deiveekan 
8, Shri." Shankar Narayan Singh Deo 
9. Shri Biren Dutta 

10. Shri Chiranjib Jha 
11. Shtimati Subhadra Joshi 
12. Shrt Sat Pal Kapur 
13. Shri Vikram Mahajan 
14. Shrimati Shakuntala Nayar 



15. Shri Sudhakar Pandey 
16. Shri BireDder Singh Rao 
1'7. Shri Arjun Seth! 
18. 8hri M. R. Sharma 
19. Shri Ramavatar Shastri 
20. Shri Somchand 80lanki 
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2l. 8hri Amarnath Vidyalankar 

LEGISLATIVE COUNSEL 

8hri S. Ramaiah, Additional Legislative Cou!Uel. 
REPRESENTATIVES 01' THE MINISTRY 01' FINANCE 

(DEPARTMENT OF RI:vENuE'It INSURANCE) 

l. 8hri K. Narasimhan, Additional Secretary. 

2. 8hri O. P. Mehra, Deputy Secretary. 

3. Shri S. D. Ramaswamy, Under Secretary. 

4. Shri Virendra Prakash, Commissione7", Sa.les Ta.x, Delhi. 

5. Shri L. R. K. Prasad, Secretary (Finance), Delhi Administration. 

SECRETARIAT 
8hri H. G. Paranjpe-Chief Financial Committee O/fil!f!Ir. 

2. In the absence of the Chairman, Dr. H. P. Sharma was elected as 
the Chairman for the sitting under Rule 258 (3) of the RuleS' of Procedure. 

3. 8hri Pranab Kumar Mukherjee, Minister, of State in the Ministry 
of Finance, who is not a member of the Committee, attended the sitting 
with the permission of the Chairman in terms of proviso to Rule 299 of 
the Rules of Procedure. 

4. The Committee resumed further clause-by-clause consideration of 
the Bill. 

5. Cla.U8e 19.-The following amendment was accepted: 
Page 11, line 7, after "otherwise received", 

insert "and after making such inquiry as he may deem fit," 

The clause, as amended, was adopted. 
6. CICIIUBe 20.-The following amendments were ~ccepted-: 

(i) Page 13, omit lines 4 t.o 6. 
(ii) Page 13, lines 7 to 12. 

re-Ietter sub-clauses (e), (f) andi (g) as sub-clauses (d), (e) 
and (f) respectively; 

(iii) Page 13, after line 40, wert-

"(8) WhE!l"eby any ordel" passed under this Act it is found that 
any person registered as a dealer ought not to have been so 
registered, then, notwith~anding anything contained in this 
Act, such person shall be liable to pay tax for the period 
between the date of his regilstration and the date of the 
order referrerl: to above, as if he were a dealer." 

Further, consideration of the clause was held over. 
7. Cla.u.ses 21 a~d 22.-These clauses were adopted without any 

amendment. 
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8. CIa.'ij8~. ~.-:The following amendments were accepted: 

(1) Page 15, lines 31-33, for "has failed to apply ~or regi~tration 
within the time as required by sub-Bection (2) of section 14 

... ,:., _.....otiob (~), of sectiGA ;17:' lfIbdutil ',..Iailed to get 
h.i,m..c;e~f refste.r,ed .under section 14 or section 17", 

I~ '..: ~ 'P,.-15.,·ue 41, few J'one and. a half times" $u,bBf#1ae "~Ce~_ 

\ ;' .'. ~ .. ) ~ '1~ ~_ '4.4, lOT "ej,cht" subst:itQte "six". 

; ~. ':: ,,~(i*) .rage 15, line 49, for "eight" sub,fitute 'fsix". 
0,' ~~. cla~~~, 'as amended, was adopted. . 

. ar-~kI:~ 24.-~e following am~dment was accep~: 
,'" ' .. . ... ,. '.' ~ .. ~ - . . 

Page 18, lIne 8, for "where the", substitute 

.; ','~ "Whp. after a.~ has. .~ .~"essed un~r 'Sec.tio~ 2,3.wr ~y 
year ,., part .thereof, thelJ ' 

I : Ij 

F~.c~E:l'A~ ,qf the C;lllu~w"s held over. 

10.·'fbe.,C~ ~thn ~nMtito ~et &pin at lO~ : .... urs on 
Thqrsday, the 13th February, 1~5 . 

. i 
• j • 

: ~. v .. 
Twelfth sitiog 

The Committee Bat on Thursday, t1u: 13th· ,efMtwCl1'U:, _ 1'" 10,00 
to ~3.~0 ~rB. . 

l. . 
.~. 
" .. ' 

" 

Pr. H. r· Sh~rl1la....."in tfie CfM.,. 
r4EMBERI!\ 

I. Shri Syed Ahmed Aga 
I. Silri H. K. L. Bhagat 

• ;.1:' ,. '" ..... ... " t,.. • 

:~; ".,,,. ~~~i .Cl)a~e,dl'wi~l' .. Sin~ ... 
',' ,.' . ~,~ P~=aJap!li .p'~isa~eb~ Ch8y8t\ 

'j ':. • I. Shl'ti,~ SiJaah' . 
• f ~." :. 'r. aFt ~Aallkft' Nara)rlli1 -&aIIreh '!I>et, ' . 

8. Shri Chiranjib Jha 
•. ,. .' 5t abr.i ~~kar Pandey , : ' .,' "'. . 

I.! ;'. l&. Shill Bkelader. Smp a-o. 
. 11. !Iiri M. ft. Sbuma 

. ~2. Sbri Ramavatar Shastri 
·~.Sbri.~th ViPyalankar. 

LBm:st!.ATIn CoBNfill, 

-. " . 

. ~,$. ~ah, Ad~.itwnal LegiBlFi"e Cou~l 
~TM:S OF..'llIE·~~~Y.OF FW~qa 
~.w,~.&~~~ 

'.} . 
1. Shri K. Narasimhan, A4dt~ Bt~ . 

. i 'Shrl~ O. P. 'Mehra, Deputy B'et,~. 
.. Sbri S. J). BamMwam,. '[TneW acref4T'f/. 

' .. 

(1 

.1 '. 

: . ". ~l 

" 

. ~.. r: ,\ 

-\. -, 
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4. Shri Virendra Prakash, Commisstone7', SaZes Tax, Delhi, 

Sl!lCBETARIAT 

Shri H. G. Paranjpe-C'hief Financial Committee Of/lcef'. 

2. In the absence of the Chairman. Dr. H. P. Sharma was elected al 
the Chairman for the Bitting under Rule 258 (3) of the RUles of Procedure. 

S. Shri Pranab Kumar Mukherjee, Minister of State in' the Ministry 
of Finance, who is not a member of the Committee, attended the sitting 
with the permission of the Cjhainnan in terms of proViso to Rule 299 of 
the Rules of Procedure. 

4. 'l'he Committee' resumed further clause-by-clause consideration ot 
the :Rill. 

5. Clause 24.-[vidre paragraph 9 qf the Minutes dated the 12th Febru-
ary, 1975].--The follOlWing amendmenlts were accepted: 

m :p~ge 16, line 11, for "eight years" substitute "six yea~" 
(U) ; Page' 16, line 28, fQr . "eight ye~" sub6~~ !f~ f~~" 

The clause, as amended, was adQpted~ 

ft. Clau.q 25.-The following amendments were accepted: 
(i) Page 17 line 20, after "payment o~ta~" i~~~ u!nd penalty, If 

any " . . .. 
(ii) Page ~7, line 114, omit f~of 'tP,." 
(iii) Page 1'1, line 2'1,-

after f'amount of tax" insert "and pellal~y, if any" 
'Fhe clause, as amended, was adepted. 
'I. New Clau.1'S 2~ q.nd 25S,-The following tWQ new cla~s~ wert 

~dqpted:-

Page 1'7, after line 40, insert-
''Conti. ~A. Where any notice of demalld iD r~pect of any tax er.penalty 
Iluatlon or any other amount payable under this Act (hereafter 11\ 
~~.~r. this section. referred to as "government dues") is served upon 
~ r~ . 
eovery any dealer, and any appeal, revisio.n application or other 
1U'OeeecI- proceeding is flIed or taken in respect of Buell ,o~ent 
til... dues, then,-

(a) where such government dues are enhanced in such appeal, 
revision or other proceeding. the Commissioner shall serve 
upon the dealer another notice only in respect of the 
amount by which such government dues are enhanced and 
any recovery proceedings in relatiOlll to' such government 
dues as are covered by the notice of demand served upon 
him before the disposal of such appeal, revision appUcaUon 
or proceeding may, without the service of any fresh notice, 
be continued from the stage at which sUch proceedings 
stood Immediately before such disposal; 

(b) where such government dues are reduced in such appeal. 
revision or proceeding,-

(I) i)t. shall not be necessary for the Commissioner to serve 
upon the deal~ a fresh notice; 
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(it) the COirinifssioner shall give intimation of such re-
dUction to him and to the appropriate authority with 
whom recevery proceedings are pending; 

(ill) any rec<lIY'el'Y proceedings initiated on the basis of th. 
notice of demand served upon him. before the disposal 
ott such appeal, revision application or prooeeding 
mq be eontinued in relation to the amount 10 reduced 
from the stage at which such proceedings stood imJne. 
diately before such disposal. 

Intetet\. 25B. (1) If any dealer fails to pay the tax due as required br 
sub-section (3) of section 21, he shall, in addiUon to the tax 

(including any penalty) due, be liable to pay simple interest 
on the amount of tax so due at one per cent per month from 

the date commencing with the date following the last da1e 
for the submission of the return under sub-section (2) of the 
laid sec.tioo for a period of one month, and. at one and a half 
per cent per month thereafter for so long as he continues W 
make default in such payment or till the date of completion 
of assessment under 'Section 23, Whichever is earlier. 

(2) When a dealer or a person is in default or is deemed to be 
in default in making the payment of tax, he shall, in addition 
to the amounts payable under sub-section (3) or sub-eection 
(4) or sub-section (5) of section 23, be liable to pay simple 
interest ~ such amount at one per cent per month from the 
date of such default for a period of one month. and at one and 
half per cent. per month thereafter for so long as he continues 
to make deault in the payment of the said amount. 

(3) Where as a result of any final order the amount of tax (in-
cluding any penalty) . due or in default is wholly reduced. 
the amount of interest, if any, paid shall be refunded, or if 
such. amount is varied, the interest due shall be calculated 
aceordinsIy: 

Provided that where any amount of tax payable is enhanced by 
, any such order, interest shall be payable on the alD.Otunt 

by which the tax is enhanced after the expiry of a period 
of three months from the date of the order: 

Provided further that where the realisation of any amount 
remains stayed by any order of any court or authority and 
such order is subsequently vacated, interest shall be pay-
able also for any period during which such order remained 
in Qperation. 

(4) The interest payable under this section shall be deemed to 
be tax due under this Act." 

'n1e clause; as amended, was adopted. 

a. ClAwe 26.-The follOWing amendment was accepted: 
Page 18, tlfter line 34, insert 

"('1) The Commissioner or any other persQrl appointed under sub-
section (2) of iection ill may apply to the CoU:rt in. whose 
custody th~ is money belonging to the dealer for payment 
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" 

to him. of the enUre amount of such m.oney or if it is morl! 
tAm the tax andpen.aity, if any due, an amount sufficient to 
atiichargesuch tax and the pen8Ity:i 

1tii .claiiS't" as aD1etidea~ was adopted. ' . 
. . :.' ~ . " ~ 

... Qau.e 2,7.-Tbe clause was adopted wi~ a",endment. 
H. Cldit$e 21 ......... 111. following amendtiietKs lV'el't; 4Ccepted: 

,(i) Paee is, line 4(), for "dealer", su:bstitute j~rson" 
(ii) J>aga 19, JOT lines 9-1~, substitu.te 

,. ' 

.;.: ,', .~ 'r • 

"(3) No claim.' for refund. UDder sUb-'section (1~ shall be allowed 
'lillie. it is made within a period of twelve months from the 
d8t¥ of the order giving rille tOJ a claim for such refund, 
ad the Cltmmi88ioner shall, exeept as ot;hwwise provided. in 
tilts *=t, refund any amount whiehbeeoriu",due to a dealer 
itt tlle pr4fICribed marmer: 

Pro\1ided that the Commissioner rtiay lU6wa', ~m for refund 
to he made after the expiry of th~ sa1'd ~d but not later 
than tWelve months !rom sucli. e;cplry,' it ihe' >i& satisfied. that 
th'lre .. su1fctent t'llUSe for not pr.-tiD« i~ ;within that 
~OL ' 

(4) Whll'e an amount required. to be r6~ by the Co~ 
lioner'to an person as a result 'of an~ '()rdeir~assed in appeal 
or ill other proceedings under tt11a Ad it' trot' so refunded to 
him within ninety days from. the crate of his claim under sub-
sect:ion (3), the person sl1a11 be -entttred 10 '51ihple interest on 
such amOunt at one pier 'cent per tn'onth frOm the date im-
!t\e4iat~y foRowing the expiry of, the pedGd ~~ ninety days 
fat a ~ of one month and ,at one, and ault per cent. per 
tft.'dntk, iben.ftet: for so iongas the retund is, not made. 

EzpJ4nation.-Ifthe delay in g'rarttitig -the, r~d; 'CiUting any of the 
P.erl~ referred to in this sub-section it attribUtmle 't() 1!tte person making 
ffM '~, ,~", WfMly or in ',art, the period of the delay attributable 
ta"h\m'thitt be eXe1\ided frOM the period lot' which in~rest is payable. 

(41\) Where any question ariseS as ~ tftt; pe~ to be excluded 
for the purpOses of calculaflon of ii1~t under sub-section 
'(4), .ch question shall be determined· by the Commissioner 
\tIbose decision shall be final." 

(iji) 'Paae ,'19, liDe 32, .lor "shall be reftind'e4 to such person," 
.ubstitute "shan be reim:bUrsed totl1& ~ making the sale 

r' .. ' in the course of inter-State trade' :o'i' ~" 
'The clauie, asamenc1ed, was aClOpte4. 

11. Clcr.uBe 29.-The following amendment wasa~~eptea: 
Page 1-1, 'l'tJIie:8?, ,for "avoidable delay" substitute '~delay -~eyqnd th. 

period: prescribed". ' 

TIle cl8Jwe. 8&. amended, was adopted. ,7 

-'13. 't't4~f stt.~'fhe fGllow1ng ameadmenta were ~Ptea: 

(1) Page 20, line 13, :fOr' "30" .u~te"3O(1'''. 
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(Ii) Page 20, omtt lines 2tt-21. 

(iii) Page 20, after line 21, in:'lfrt 

.. (2) Where the transferee or the lessee in a business referred. to 
in sub-section (1) carries on such business either in his own 
name or in some other name, the t!'aRSfeoree 01' tM lessee 
shall be liable to pay tax on the saleal. goods eftect8dbo,y him 
with effect from the date of such transfer and shall, if the 
transferee is existing dealer, apply within the Plescribed 
time for amendment of the certificate of registration 'Unless the 
transferee of the lessee already holds a certificate of regia-
tration." 

The claUse, as amended, was adopted. 

13. CZa.uses 31 and 32.-These clauses were adopted withGut any 
amendment. 

14. Clause 33.-The following amendment was aeoeeplle4: 
Page 22, nne 6, 4fter ·'tax" insert "(inc1ooing peaalty) ". 

The Clause, as amended, was adopted. 
15. Clause 34.-The following amendment was '8oeeptecb 

Paee 22, line 18, after "tax" insert "(ineladiftg afty penalty) p'. 

Tbe clause, as amended, was adopted. 
16. Clause 35.-The clause was adopted without any amendment. 

17. Clause 36.-The follOWing amendments W'el'e accepts: 

(i) Page 2'3, line 28, for "36" substitute "36' (1 r'. 
(ii) Page 23, after line 36, insert-

"(2) The Commissioner may, subj'ect to such ~otIditiON and res-
trlctions as n\ay be pl"escribed. in this behalf, by notification 
in the official Gazette, direct any class of registered dealers to 
keep such aceovnts (inCluding reoordsof purchases and 
sales) as may be spec:ifteci by him in 4ItJat IIOtification." 

The clause, as amended, was adopted. 
18. Clause 37.-The following amendments were accepted: 

(i) Page 23, line 41, fdr "fiVe·' Bubfiitw.tie "ten". 
(ii) Page 24, for lines ~10, substitute-

'~Providerl that if in respect of any good. 01' claSi of goods or any 
dealers or class of dealers tfte Administrator is of the opinion 
that it is not practicable to issue any biJ:ls or cash memoranda 
for sale of goods exceeding ten rupees in value in ~y one 
transaction to any other persWl, he may, by notification in 
the 'Official Gazette,-

(i) specify in that notification such amount exceeding ten 
rupees in value as the amoUlit for the issue of sueh bills or 
cash memoranda: 

(ii) exempt such goods or class of goods or dealers or class 01. 
dealers from the purview ot this section." 

The 'clause, as amended, was adopted.. 
19. Clause aB.-The clause was adopted without any amendment. 
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20. Clause 39.-The following amendment was accep~i . . ' ... " . ," 
Page 26, line 21 • 

• of 1888. t01' "Code of Criminal Procedure; 1898" r;-> • 
• l' I .. "'.. .' 

2 Of 197 •. : :~I~/: .!~:jub.~~J~¥te. ,"~r 0 ~f' ~~~'~Ocedu~~t''1~,3''.;I,' .,. 
!,~ .. ~lTbe, cllij.1Se.u~ded, wB,$· ,adop~. " , "",' i. 
ol~1tf"1il}maule .4tJ. ....... The elause was adopted without 8Jl7" amencimenl. 
.l~iJ: '1 tt Lcti&.Ui~· 41..:-:,.'riie follbwing amendments we~ 1lccepted. 
""j(H·l.J.·~,"'l'~ '.'.; .• ;: •. , ,'. ..' , , . '. , 

:i.i; 2~ ... II!i~U,,!.f4l" ,27, ~e ,20. .. ' _ ,; :",':,. , ... , 
-:;: ':1-:"1 ; ;.~\:.-! tar, '!'dealer" sub,n"," 0 "pers~,j , 

(ii) Page 27, lines 24 and 25, 
t01' "the dealer"'" 8ubstituje','the \lerlJO~ Mggriev~j:j: ' , 

f.i[ .. j :; (~LPag~.~ .. ljne26, f01' "Any ~~", '.. ..;j " .. 

substitute "The Commissioner or any person" , .. ~.,(.~,L':',;(L,.' 
(iv) ,pue.;a'l.,lirut ,33, af1;ef' "Appellate TribunaI'", 

.·i~';:' "flIed by any l*son o~r th~n' the C~~oner." 
(v) p~ge 27, line 34, fcw "<¥le h~dreo" '~ubst~ti'te i,~tti';. .' 
(vi) ~M'28, ~fter, ~ 3, insf.rt- " : 

, ',,;, ,: , ; ~:;Provided further tha~ no appeal sha.u ,be .mterta~'by the 
'. . appellateauthoriiy unlesS it' is 'satisfl,edtliat 'Such amount 

. . of tax as the appellant 'may-admit to be ,dlie 'from ,min hu 
:i")",'· •• :,:"c·'been paid;" ., " .. , ',-

The ClauH.- as amended, was adopted, , 
23. Clause 42,.-The clau~ was adopted without any amendm.ent. 
24. Clause 43.-The following amendmeI?-ts we~e aCcepted:' 

, . \. . ~ 

...... k,,';;, (i)"~ag,, 28, lines 241;0 ~7, . 
tj, :,!,;·'l1!;,.,"1 ·p;,lit '~bei~ an'order which e1f~~ theli~biliiy of a dealer to 
,,: ',::;:I"'!,1 ;:-} : pay tax or penalty un(ier this Act, or to. forfeiture of any 
"',"; If:,:.:,) "'. iium or. which affects the recovery. ir()~ IIny person of any 

::,," ',-::,',' AmO\Ult under section 26,"., 
(ii) Page 28. line 29, fcw" '~one hun~ed" Bubst~tute "fifty". '" ;,' 

The clau:s.e. ,. amended, was adopted. 
, ••• ', • ~ ., • • , 1 

25. Clause 44r-The following a~n~ent was accepte~; 
Page 29, for lines 34-36., Bubstitute- , . 

·.:ilt. .' " : ''Provided that a ftnalqrder. under this sectf.on ,shall be made 
11. " "oj., .;.;; " - before the expiry of five years from ,the elate of the order 
"!', .J,':,., '. ,,; 1.'1 IIoUgbt, 'to be re'V'ised:' 

;~'i":';' :~~i~l~~~e;' as' ameJi~ed, was adopted. " . 
28. Clauae 45.-'l'he clause was adopted Wipwu:t any amendment. 

, .. 27. Clause 46.-'I'he following amendments were accePted: 
1"1"" , "" "" " 
.,,;':: .';'~il!(» Page 30. after uDe 30, insert- . 

"(2A) Where ~ matter haS baeD 'considered. and decided in 
t: 1. ~,;,,:f; '; I ,~'" ,~ny proceeding by way of aweal or revision relating to an 

" order referred to in Bub-!iection (1) or' sUb-section (2), the 
authority passing such' order' may,' 'notwithstanding any-
thing contained. fnany law for the tiDle belDl m ~' force, 

.:,~.,··.~d·,·c~; ". .' .... ) .:: £ 
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amend the order under the said sub;,sections· in relation to 
any matter other than the matter which has been so con-
cidered. or decided," 

(ii) Page 30, after line 37. instlrt-

'.~' . 

"(5) Save as provided in sub-section (1), (2), (3) and (4), 
and subect to such rules as may be· pIescribed. any asess-
ment made or order passed under t.his Act or t.he rulea 
made thereunder bY'any person appointed.·under section 9 
or by the Appellate Tribunal may be revie~~d ,.?Y.. ~ch 
person or by the Appellate Tribunal, as the case nay be, 
BtLO mota or upon application made in 'that'·beitalt':, .':' 

(8) Before any order is passed under sub-sec.tion (fJ) whieb. ill 
likely to affect any person advarHely, slfchpe1'lQD.slnll-<~ 
given reasonable opportunity of being heard.~ !\. , .• ~ .'; 

The clause, as amended, was adopted. " ". I 

28. Clause 47.-The following amendment was accepted: 
Page 31, line 5, after "shal~; li~ert-

", within such ~riod as may be prescribed." 
• ': .; f'" " :. ).~.: a j" 

Jpe cl~use"N amenQ.ed, was adopted. 
" ... .... , ,". ..~ ......... ~ . , .... , -',"" 

~9. Clquse 4B.-The following amendments were accepted::': '.: ~.r _ . ~r 

(i) Page 31, line 25, for "in contravention of", 
substitute "without obtaining a certiftcate of registration as re-

quired under." '. ,- . . ..... ~ ..:., 

(ii) Page 31, line 27, omit 'if8.ISelYt 
(iii) Page 31, for lines 29-81. sub8titu.~ 

"(d) being a registered dealer represents, when''" purchasing 
any gopds or class of goods not covered tiy hl,"eeftiftcate 
of registration, that such goods or class of goods' are cover. 
ed by such certificate; or". ,. 

(Iv) Page 31, fOf' lines ~ substitute-

II (g) not being a registered dealer;' eolleets any:mount by 
way of tax under this Act or makes any co1.1~· qf such 
tax otherwise than in accordance with this Act. or; the rules 
made thereunder; or .. . - .. 

(h) fails to keep a true account of the. valu~ of ,goods bought 
or sold by him as required by section 3~, or. fails w~~ re. 
quired to do under that sectiQll. to keep any account or re-
cord of purchases and sales gpecifled in any notiCe or notf-
flcation referred to in. that section; or" 

(v) Page 32, aftJer line 9, insert-

" (0) Being the owner or person in chal'~e of a gQ1)ds vehicle 
fails, neglects or refuses to! comply with any of the requlrc-
ments contained in section 62; or" 

(vi) Page 32, line 10, for "(0)"', substitute "(p)". 
" . 

(vii) Page 32, line 11. for ., (n) ", substitute "(o)'~ .. 
(viii) Page 32. line 12, for "simple" subst-ttute "rigorous .. ···· . " 



. , .... ,Plle: ~ ij,Qe "-
"for .. y~ _stair "-.0 buDdnd'" 

(x) Page 32, after line 19, insert-

"Provided further that a 'pe!'SOl'l sMU mt be deaMct ta have 
COAIIIDi1ited a&\ ."'-e _dE aa.e ib) it he·)led applied 
fa.r ..... tiIa wader ... &:ti 1D ..... with t~ pro-

~ • vilienaeil ~ ") ·.1 .~ If.,1>t-.section (2) of 
~ 12, as tile eaae 1al&Y' be:". 

r •. 'Mu C9nsWeration of the cla.use was held. over. 
' .. ' . ". . . 

SO. C"'~ .... wu ~ dha1.1t . .., e.endment. 
:: fl. "" ~ ... , tM (:Ommittee, d:eddadto •• &"'_~.day. the .. "'111£_" 1_ at. lUO hours tD· take up ·lIurilh.. .use-b1~lau" 

C!Ol'Wideration iJl1Jae.lIlL '. 

12. The Committee then adjo ...... 
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Thirteenth Slttlq 

.. . 
f~ 'l 

The Committee sat o,n Tuesday. the 18th FebrUary, 'l,""~'ll;" tq 
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I 'Sbri L.R. K. Prasad. SBcretary (Fina~e). Delhi Ad"""i'tradoR. 
:.t •• 1 Vkendra Prakash. Sale. Taa: Com.","Mn8T, Delhi. 
5. Shd S. D. Ramaswamy, UnileT Secr~taTY. 

"'~PTesent~ve of thl! Ministry of l!ome Agairs 

Shri K. R. Prabhu, Additi07lPl Secretary. 

SECRETARIAT 

Shri H. G. Paranjpe-Chief Financial Committlee Officer. 

2. Shri Pranab Kumar Mukherjee, Minist.er of State in the Ministry 
of Finance, who is not a member of.the Commit~, attended d1e sitting 
with the permission of Chairman in terms of proviso to Rule 2f)i of the 
Rules of Procedure. 

3.. The Committee resumed further clause--by-clause consideration of 
the Bill. 

4 ,Clause 2.-[~icte para 401. the 'Minutes dated the 11th February, 
1975]. The clause was adopted without any further amendment. 

5. 'Clause 9.-[vide paragraph 11 of the Minutes dated the 11th Feb-
ruary, 1975]. The following 'amendments were accepted:-

(0 Page 7, line 12, after "a~nt", insert--
"as many Additional CommissionED of Sales Tax,·&Jes...tax Offt. 

cer~ and". 

(ii) Page 7. line '1'8.-
fOT, . "Administrator" subl'titute "Commissioner"'. 

The clause, as amended, was adopted. 
6. Clause lO.-[vide paragraph 11 of 1lhe Minutes (fated the neh Feb-

ruary, 1975]. The following amendment was .acQepted:-
Page 7, for lines 22-24, substitute-

"under this Act except those unde!" sub~section (3) of section 9 
and sub-section {I) of section 50 to any person appointed 

·under sub-section (2) of section 9: 
Provided that the powers of the COmmissioner under 

sub-sect..ion ,(3) of section 39 shall .not be delegated to 
any,persQn lower in :rank than tJaat CJf a ·Sales-tIX QfB.cer, 
and those under sub-sectiOiIl (1) of section 47 shall not be 
dele-gated to any person other than the Additional Commis-
sioner of Sales-tax appointed un del' sub-s~tion (~ of 
section 9." 

, "The clause, as amended, was adopted. 

7. Clause 14.- [vide pa:ragraph 15 of the Mbrutes 'dated the 11th Feb-
ruary, 1975]. The following amendments w.ereaccepted:-

(i) Page 9, line 11, afte.,. "applicant" insert "wi·thin the prescribed 
peiiod"'. 

(ii) P~e 9, after line 13, ·insert .the folloWing RB second proviso:-

"Provided turther that if the said authurity is of the opinion 
that the application is not in order, it ,shall by an order 
passed within the said period and for reasons to he record-
ediD wrttingreject the apptication." ' 

.. We clauie, as further amended, was adopted. 
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8. Clause 20-[mde paragraph 6 of the Minutes dated the 12th Feb-
ruary, 1975]. The cla~ was adopted without any Jurther amendment. 

9. Clause 50.-The following amendments were accepted:-

(i) Page 3~, line 44, faT "a magistrate of the first class" sub8titute 
u a Metropolitan Magistrate". 

(ii) Page 33, lines 1 and 2....-
... 

for "Code of Criminal Procedure, 1898~'. 
substitute "Code of Criminal Procedure, 1973". -

The clause, as amended, was adopted. ... 
"1.. 

10. Clause 5t.-The follOWing amendment was accepted: L 
Page 33, lines 10 and 11-

for "Code of Criminal Procedure, 1898", 
substitute ''CQde of Criminal Procedure, 19'13". 

,. ., ,. -. 
or ~. 

The clause, as amended, was adopted. 

11. Clause 52.-The following amendments were a~cepted:-

.... 

(i) Page 33, line 20, fdr "double'" substitute "three times". 
(ii) Page 33, lines 20 to 22, 

for "which would have been payable by such person had he 
complied with the provisions of this Act." 

substitute "which would thereby 'have been avoided". 
The clause, as amended, was adopted. 

12. Clause 53.-The following amendments were 'accepted:-
(i) Page 33, for lines 30 to 36, substitutp.-

"53. (1) If a dealer fails with~t reasonable cause to furnish 
any return within the prescribed· period as required under 
..sub-sectiOJl (2) of section 21, or to pay the tax due accord-
ins to the return as required by sub-section (3) of that 
section," 

(til Page 33, line 39, for "one and half times'" substitute "twice" 
(iii) Page 33, line 4'0, fM "one" SUbstitute "two". 

The clause, as amended, was adopted. 

13. Clause 54.-The following amendments were accepted:-
(i) Page 34, lines 4-5, omit "and has thereby returned figures below 

the real amount" 
. (U) Page 34, line 8, for "orie' substitute "two". 
(m) Page 34, lines 8 to 10, 

. . " for "which would have been avoided. if the figures returned by 
the dealer had been accepted as correct." 

substitute "which would thereby have been avoided." 
(iv)Page 34, line IS, for "one" BubBtitufe "two". 

(v) Page 34, lines 16 and 17, 
fdr "which would have been payable in respect- of the sales of 

goods involed as if such sale of goods wali liable to tax." 

" ' .. ..1" 

6011818. 
20111.,,-

/ 
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lUb.titute uwhich wo~ thereby have been avoided." 

(vi) Page 3., line 23, few "one'" substitute "two" 
The clause, as amended, was adopted. 

14. Clause 55.-The following amendment was accepted:-
Page:34. line 27. few "one" BUb8titute "two" 

Further consideration of the clause was held over. 
15. CLave 56.-Tbe following amendment was accepted:-

Page 34, line 35, tOT "is dead" substitute "c8lUWt be fOUlldl'". 
The clause, as amended, was adopted. 

16. Clauses 57 to 61.-These clauses were adopted without any amend-
ment. 

17. Clause 62.-1. The following amendment was accepted subject te 
drafting changes:-

Page 37, line 23, few Usuch form". BubstitutJe "the prescribed form 
obtainable from the prescribed. authority" 

II. The following amendments were accepted:-
(1) Page 37, after line 25, insert-

"Provided that where the owner or person in charge of a goods 
vehicle after fUing a declaration at. the time of entering 

"'Delhi that the goods are meant to be carried to a place 
outside Delhi, fails, without reasonable cause, to carry such 
goods outside Delhi within the prescribed period, he 
shall, in addition to the payment of tax, if any, be liable to 
a penalty not exceeding two and a half times the tax, that 
would have· been payable had the goods been sold ir1side 
Delhi or one thQUSBnd rupees, whichever is higher.~'. 

(ii) Page 37, line 31, fO'l' "to examine the contents in the vehicle", 
Bubstitute "to search the goods 'vehicle or part thereof, examine 
the contents therein". 

(ill) Page 37, ufter line 35, inaert-
"(4) If on an examination·fJt the contents in a goods vehicle or 

the inspection of records relating to the goods carried, 
any officer empowered by the Administrator in tbi& behalf 
has reason to' believe that ,the owner or person in charge 
of such goods vehicle is attempting to evade payment of 
the tax due under this Act, he may, for reasons to be recorded 
in writing and after hearing the owner ('r person in charge 
of the goods vehicle, detain the goods and the goods so de-
tained shall not be al~wed to be transported unless the 

. owner. or his agent or the person in charge of the goods 
vehicle furnishes to the satisfa.::tion of such officer a secu-
rity in such form and in such manner as may be prescrib-
ed for an amount not -exceeding one thousand rupees or 
the amount Off ,tax payable if such goods were sold in Delhi, 
whicheer is more. 

(5) Where the security required to be furnished under sub-
section (4) is not furnished within the prescribed pertod 
such goods shall be disposed of in such manner and sub-
'ect to such conditions as may be prescribed. 

l':rpl4nafion.-FOfl" the purposes of this section, 'goods vehicle' 
shall include a ~r vehicle, vessel, boat, animal and any 
other form of conveyance." . 

The clause. as amended. ~:aa adopted.. 
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18. ClaWlle 69-• ..;...,The following amendmeDt was acceptecl:·_· 

Page 37, fClr lines 36 to 40, substitute-

63.· The Commiuioaer sIWl, at intervals nGt excMCtiq, ttiee 
months, publish in the Official Gazette ·such pel'tipu1ars as 
may be prescribed of dealers whriJse certifleatlls.ol· ... tra-
tion are cancelled under the pI'QviaioX':l of tAis ~t." 

The clause, as amended, was adopted; 

19. Clauses 64 and 65.-These clauses were adopted without. ~ 
aIpeDPment. 

20. New CLauSieS 65A·, &SB fIfl4 85C.-The following new clauses were 
adopted. 

Page 38, after line 9 insert-

65A. Where, during the pendeoey of ally pJ'oceeding unde1' 
this Act any person creates charge 011 CK parts with the 
pouession by way of sale, mortgaae. gift or exchange or 
any other mode of tranafer. wbatsoever, of an, of his assets 
in favour of any other person. such eharge or transfer shall 
be void. 81 against any claim in respect of uy tax or any 
other sum payable by such per8QJl as a rssult of the com .. 
p1etion of the said proceedings: 

6~B. Nothing in Chapter XXXVI of the Code of CriminalProce-
dure, 1973 shall apply to,- 2 of 1974. 
(i) any offence punishable under this Acti or 

. (ii) any other offence which under tbePllOVWoDS of-that Code, 
may me tried alOllg with luch ollenee, 

and every offence referred to in clause (i) or clause (ii) may 
be taken cognizance of by the court having jUrisdiction undE'r 
this Act as if the provisions of that Chapter were not enacted. 

65C. Where under any provision of this Act, any amount is re-
coverable as an arrear of land revenue, such recovery shall be 
made in accordance with the provisions of-

(i.) the Delhi Land Reforms Act, 1954, if such recovery is to 
be made in any place inside Delhi; Olr 

Delhi 
Act 8 
of 19M. 

(ii) the Revenue Recovery Act, 1890, if such recovery is to 
made in any other place.". 1 of 1890. 

21. Clau.se 66.-The following amendments were accepted: 
(i) Page 38, lin. 32, for "and the granting of ceriiflcates ot regis-

tration" substitu.te "the granting of certHlcate61 01 .r.eiistratiOD, 
'he period within whieh luch certificat.es.ll," granted," 

(ii) Page 39, line 11, after "section 46" iftBe1't-

"or for revtew under intb-tectttm (50) af Hetion 46". 
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The clause as amended, was adopted. 
22. Clauses 6? and 68.-These clauses were adopted without any Trans1-

amendment. tional 

23. New Clause 68A.-The following new clause was adopted:--

Page 40, after line 25, insert-

Bengal 
Act 6 of 
1941. 

"68A. Where a dealer liable to. pay tax, under the Bengal 
Finance (Sales Tax) Act, 1941, as in force in lJelhi is not 
liable to pay tax under the provisions of this Act, he shall, 
notwithstanding the repeal of the first mentioned Act, 
continue to be liable to pay tax ,:m the sales made by him 
after the commencement of this Act of all goods-

(i) purchased by him prier to such crommeneeJ'l'¥tnt, 

(ii) manufactured by him before or alter 8"ch·· commence-
ment out of raw materials purcba£ed prior to such com-
meDeement.". . . 

24. Clau~~ 69.-The clause was adopted without any amendment .. 
- . 

25. At the end, the Committee decided to meet O~l. WredlU!8day, the 19th 
February, 1975 at 16.00 hours to take up further cIJluse-by-claUBe. con-
sideration of the Bill. 

26. The Committee 'then adjourned .. 

XIV 
FowteeDth Shtiat 

The Committee sat on Wednesday, the 19th February, 1975 from 16.00 
toO 18.25 hours. 

PRESENT 
Shri S. M. Siddayya-Chairman 

MDUIERS 
. 2. $hri H. K. L. Bbagat 

I. Shl'i Chakleshwa!' Singh 
4. Shri Daltp Singh 
5. Shri C. C. Gohain 
8. Shri N. E. Horo 
7. Shrimati Subhadra Joshi 

S. Shri Sudhakar Pandey 
9. SAri lUreadler Singh Rao 

J.9... Shri Arun Sethi 
11. Dr. H. P. Sharma 

12. Shri M R. Sharma 

13. Shri Ramavatar Shastri 

14 Shri Amamath Vidyalankar. 

Lm~B CoUl'l8lL 

Sbri S. Bamaiah, AciclitieMI· LegtllcDive CouaaeL. 

prov!-
sions 
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REPRESENTATIVES OF THE MnaS'11lY OF. FINANCE 

(DEPARTMENT OF REvENuE·& INSUR.A.NCE) 
1. Shrl K. Narasimhan, Additional Sec'retary. 

2. Shri O. P. Mehra, Deputy Secretary. 
3. Shri Virendra Prakash, Sales-tax Commil)sionerl Delhi. 

4. Shri S. D. Ramaswamy, UflldBtr Secretary. 
REPRESENTATIVE OF THE MINISTRY OF HOME AFFAIRS 

Shri 1>. S. Misra, Depu.ty Secretary. 

SECRETAlUAT 

Sbrt H. G. Paranjpe-Chief Financial Committee OfJicer. 
2. Shri Pranab Kumar Mukherjee, Minister of State in the Ministry 

of Finance, who is not a member of the Committee, attended the aitting 
with the permission of the Chairman in terms of proviso to Rule 299 of 
the Rules of Procedure. 

3. The Committee resumed further clause-by-clause consideration of 
the Bill. 

4. Clause 4 (vide paragraph 6 of the Minutes dated the 11th Febru-
ary,1975). 

I. The follo.wing amendments were accepted:-
(i) Page 4, line 44, far "ten paise" ,substitute "twelve paise"'. 

(ii) Page 5, line 1.1ar U(c)P' substitute "(d)". 
(iii) Page 5, lines 2-4, 

for "at such rate nQt exceeding seven paise in the rupee as the 
Central Government may, from time to time, by notifica-
in \he Official Gazette determine." 

substitute "at the rate of seven paise in the rupee'. 
(iv) Page 5, for lines 8-9, substitute-

uSecond Schedule, either retrospectively or prospectively. and 
thereupon the First Schedule or, as the case may be, the 

, Second Schedule, shall be deemed to be amended accord-
ingly, so, however, that IlD such retrospective amendment 
shall prejudicially affect the interests of any dealer." 

(v) Page 5. for lines 22-23, Bubstitute-

U (i) sale of goods, t1:.e point of sale at which such. goods shall 
be taxable is specified by the Administrator under section 
5 and in"". 

(vi) Page 5, for lines ~OJ Bubstitute-
"(iv) sale of goods which are proved to the satisfaction of the 

Commissioner to have been purchased within a period of 
twelve months prior to the' date of registration of the 
dealer and subjected to tax under the Bengal Finance 
(Sales Tax) Act. 1941, as it was then in force, or under 

this Act;" 
(vii) Page 5, lines 35-36, after "section 7 ;'11lsert "Oir newspepers.". 
(viii) Page 5. lines 37, 38 and 42,-

after "for sale" wherever occurring, inse'rt "b~ him". 
(Ix) Page 6, line 3, ajOer "for sale" iMen "by him". 
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(x) Page 6, lines 7-8, tOT "the packmg of goodsP', 

substitute "the packing of goods of the class or classes specified 
in the certificate or registration of such dealer," 

(xi) Page 6, after line 11, insert-

"Provided that no deduction in respect of sale referred tOt in sub-
clause (iv) shall be allOWed unless the goods. in respect of 
which deduc tion is claimed are proved to have been sold 
by the dealer within a period of twelve months from the 
date of his registration and the claim for such deduction is 
included in the return required to be furnished by the dealer 
in respect of the said sale: ~., 

(xii) Page 6, line 12, for "Provided·' substitute "Provided further". 
(xiii) Page 6, line 15. after "prescribed form" insert "obtainable 

fl"Om the prescribed authority.'" 
(xiv) Page 6, line 18, for "Provided further" substitute "Provided 

also". 
(xv) Page 6, line 20, for "but are utilised by him for a different pur-

pose". substitute "but are not so utilised". 
II. The following amendment was accepted subject to drafting chang-

es, if any:-
Page 4. after line 48, insert-

"(c) in the cue of. taxable turnover in respect of any food or 
drink served for consumption in a hotel or restaurant or 
any part thereof or· in any 91:her place, with which a 
cabaret, floor show or similar entertainment is provided 
therein, at the rate of forty paise in the rupee;·' 

The clause, as amended, was adopted. 
5. Clause 48.-(vide paragraph 29 of the Minutes dated 13th February, 

1975) . The follarwing amendment was accepted:-
"(2) Notwithstanding anything contained in sub-section (1), if any 

person commits an offence under clause (a) or clause (f) or 
clause (j) or clause (1) or clause (m) or clause (0) of that 
sub-section and the court is satisfied that the offence has been 
committed wilfully. he shall be punishable with rigorous im-
pri~ment for a term which may extend to six months and 
with fine. and when the offence is a contirl.Uing one, with a dally 
fine not exceeding three hundred rupees during the period of 
the continuance of the offence." 

The clause, as further amended, was adopted. 
6. Clause 55.-(vide paragraph 14 of the Minutes dated the 18th Feb-

ruary. 1975). The clause was adopted without any further amendment. 
The Committee. however, felt that a provision should be made in the 

Bill to penalise officers conniving or colluding with the tax-evaders. 
The Government should also consider to provide similar provisions in 
other taxation laws. 

7. Ai the end, the Committee decided to meet. again on Thursday, the 
20th February, 1975 at 14.30 hours to take up further c1ause-by-clause 
CODSideration of the Bill. 

8. T .. Committee then adjourned. 
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XV 

FifteeBth Siltm. 
The Committee sat on Thursday. the 20th February, 19'75 from 14.30 

to 16.00 hours. 
PRESENT 

. $bri S. M. Siddayy&-Chaarma" 
'MEMBERS 

2. 8hri Ii. K. L. Bhagat 
3. 8hri Chakleshwar Sin'gh 
4. Shri Dalip Singh 
5. Shri N. E. "Horo 

. 6. Shrimati Subhadra Joshi 
7. Shri Sudhakar Pan 'ley 
8. Shri Birender Sin'::1 Rao 
9. Dr .. H. P. Shanna 

10. Shri M. R. Sharma 
'11. Shri Rama~atarShastri 
12. Shri Amamath Vidyalankar. 

LEGISLATIVE COUNSIL 

SbriS. Ramaiah, Additi<m.al Legislative COwsel. 

REPusENTATlVES GF THE MmISTRY OF FmANCE 

·(DBPAR'1'Ml!'oNT or REVENUE AND INSURANCE) 

1. Shri K. NarlUlimhan, Aclditiona.l SecretaTfl. 

2. Shri O. P. Mehra, Deputy Secretary. 
3. Shri S. D. Ramaswamy, Under SeC1'etGry. 

4. Shri Virendra Prakash. Commi8.iO?W!'r, Sales Ta~, Delhi. 

R.l:PRIisN'I'tmWs OF '!'HE MINISTRY OF HOME i\"'AIRS 

1 Shri ·K.R. Prabhu, Additional Secretary . 

.2. Shri D. S. Misra, Deputy Secretary. 

SECRETARIAT 

Shri H. G. Paranjpe-Chiei Financial Committee OtJicer. 

2.:Shri Pranab Kumar Mukherjee, Minister of State in the Ministry 
of Finance. who is nOit a member of the Committee, attended the sitting 
with the permission of Chairman in terQ'lS of proviso to Rule 299 of the . 
Rules· of Procedure. 

3. The Committee took up consideration of the Third Schedule. The 
folJowing amenc~ments were accepted subject to drafting changes: 

(i) Page 43, line 9 jor "All cereals and pulses and their branS" 
substitute "All cereals and pulses including all forms of rice 
and their brans and cooked dal'. 

'(Ii) 'Page 43, lines 12-13. omit ~'produced without the aid of power". 
: (fU) Page' 43. line 36, after "educational charts" i.!&sett "geometry 

boxes used by students·'. . 
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(iv) Page 33, line 37, Add at the end-
"alld. instruments such as instruments used in mechanical 

drawing and bioloMY' used by students". 
Further consideration of the Schedule wu held over. 

4. The Committee, however. desired that on silk and pure silk fabrics, 
the sales-tax should be levied at the first point. 

5. At the end the Com.mittee decided to meet again on ~y, the 
24th February. 1975 at 15.00 hours to take up further consideration of the 
Schedules. 

6. The Committee then adjourned. 

XVI 
Sixteeath Sittblc 

'nle Committee sat on Monday, the 24th February, 1975 from 15.00 to 
18.00 hours and again from 16.30 to 1 'TAO hours. 

PRESENT 

Shri S. M. Siddayya-Cha.irman 

MEMBBRS 

2. Shri Syed Ahmed Aga 
3. Shri H. K. L. Bba&'at 
4. Shri Chakleehwar Sin&h 
5, Shrimati Premalabai Daji8aheb Chavan 
8. ,Shri Dalip Singh 
7. Shri N. E. Horo 
8. Shrimati Subhadra Joshi 
9. Shri Vikram Mahajan 

10. Shri Birend.er Singh Rao 
11. Dr. H. P. Sharma 
12. Shri M. R. Sharma 
13. Shri Ramavatar Shastri. 

LDilISLATIVE COUNSEL 

Shri S. Ramaiah, AdditionAl LAgiBlative Cow7lsel. 

Ri:PUSENTATIVES OF THE MINIsTRY OF FINANCE 
(DEPARTMJINT OF RwDu.' hlSt7R:ANCK) 

1. Shri O. P. Mehra, Deputy Secreta.ry. 
2. Shri S. D. Ramaswamy. Under Secretary. 
3. Shri Virendra Prakash, Commissione'r, Sales Taz. Delhi. 
4. Shri L. R. KI Prasad, SeCf"fltCJty (Finance), DeLhi Administration, 

Delhi. 

REPRESENTATIVES OF THE MImS'11tY OF HOME AFFAIRS 

1. Shri K. R. Prabliu, Addition.cll Secreta.t"1J. 
2.. Shri D S. Misra, Deputy SecrettIr7J. 
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8EcJmrAltIAT 

Shri H. L. Malhotra-Senior Legislative CommitteeOffcer. 

2. Shrl Pranab Kumar Mukherjee, Minister of State in the Ministry 
of Finance, who is not a member of the Committee, attended the sitting 
with the permission of the Chairman in terms of proviso to Rule 299 of 
the Rules of Procedure. 

, 3. Clause 20.-[vic1e paragraph 8 of the Minutes dated the 18th Febru-
ary 1975].-The Committee re-opened discussion on this clause. The 
following amendment was accepted:-

Page 13, for lines 35 tq 40, substitute-

"(7) The cancellation of a certificate of registration shall not affect 
the liability of any Pe1"SO!D to pay tax due for any period 
prior to the date of such cancellation, whether such tax is 
assessed before the date of cancellation but remains unpaid 
or is assessed thereafter notwithstanding that he is not 
liable to pay tax under this Act." 

The clause, as further amended, was adopted. 

4. The Committee then toqk up further consideration of the Third 
Schedule· The following amendments were accepted subject to. drafting 
changes:-

(i) Page 43, for lines 41 and 42, subBtitute-

"Agricultural implements includfng chaffcutters and parts 
thereof and persian wheels and parts thereof and electric 
:motors including monoblock pumping sets of 3 to 7-112 
horse power". 

(ii) Page 44., after line 28, insert-
"32. Hand spun yarn." 

5. The Committee also recommended that the sales-tax on-

(i) black lead and coloured pencils used by students should be 
levied at first point and the tax should not in any case be 
more than 5 per cent. 

(ii) kerosene and matches should be levied at the first point and 
the tax should not in any 'case be more than three per cent OD 
kerosene and four per cent on matches. 

6. At the end. the CQrnmittee decided to meet at 14.30 hours on the 
25th February, 1971> to take up further consideratio~ of the Schedules 
appended to the Bill. 

7. The Committee then adojurned. 

XVD 
Seventeenth Sitting 

The Committee sat on Tuesday, the 25th Febru~ry, 1975 from 14.30 
to 17.15 hours. ' 
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PRESENT 
Shri S. M. Siddayya-Chainnan 

MEMBERS 

2. Shri Syed. Ahmed Aga 
3. Shri H. K.. L. Bhagat 
4. 8hrimati. Premalabai Dajisaheb Chavan 
5. Shri Dalip Singh 
6. 8hri N. E. Horo 
7. Shrimati 8ubhadra Joshi 
8. Shri sat Pal Kapur 
9. Shrimati Shakuntala N ayar 

10. Shri Sudhakar Pandey 
11. Shri Birender Singh Rao 
12. Shri Arjun Sethi 
13. Shri Ramavatar Shastri 
14. Shri Amarnath Vidyalankar. 

LEGISLATIVE COUNSEL 

Shri S. Ramai~-AdditiO'OOl Legislative Coun~l. 

REPRESENTATIVES OF THE MINISTRY OF FINANCE 
(DEPARTMENT OF REvENuE '& INSURANCE) 

1. 8hri O. P. Mehra-Deputy Secretary. 

2. Sh.ri S. D. Ramaswamy-Unde'r Secretary. 

3. Shri Virendra Prakash-Com.missioner, Sales Tax, Delhi. 

SECRETARIAT 

Shri H. L. Malhotra-Senidr Le~lative Committee Officer. 

2. Shri Pranab Kumar Mukherjee, Minister of State in the Ministry of 
Finance, who is not a member of the Committee, attended. the sitting 
with the pennission of the Chairman in tenns of 'proviso to Rule 299 
of the Rules of Procedure. 

3. The Committee resumed further cQllsideration of the Schedules ap-
pended to the Bill. 

4. First Schedule.-'l'he following amendments were accepted:-

(i) Page 41. line I. for "cycle combinations" substitllte "m~tor and 
cycle combinations". 

(ii) Page 41, for lines 40-41, substitu.te-

"15. All electronic and electrical goods other than torches, 
torch cells and filament lighting bulbs." 

(iii) Page 41, line 42. for "and" substitute-
"but not including". 

(iv) Page' 42. 'lb'le 17, insert "belts" afte'r "footwear". 
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(v) Page 42, line 29, add at the end-
"but n~t including such aoods of value not exeeedillg thirty 

rupees per piece." 

The Committee also recommended that-

(i) cycle, cycle-riskshaw and tri-cycle and the parts therof which 
are at present taxed at the general rate should continue to be 
so taxed at the general rate. ' 

(il) the existing rate of tax on transistors and watches (Items 4 and 
7 of the First Schedule) at ten per cent should continue. 

(iii) the existing rate of tax at seven per (.'ent. on cheaper varieties 
of crockery should continue. 

(iv) the existing rate of tax on motor spirit, and high speed diesel 
oil at the rate of seven per cent. should continue. 

(v) the rate of tax on wooden furniture (item 26 of the First 
Schedule) should not exceed ten per cent. 

The Schedule, as amended, was ad~ted. 

5. Second Schedule.-The following amendment was accepted:-
Page 42, line 35, omit "and charcoal". 

The Schedule, as amended, was adopted. 

6. Third Schedt.l.le [vide paragraph. 4 at the Minutes dated the 24th 
February, 1975].-The following I.IneII!ldments were aeeepted subject to 
drafting changes where necessary:-

(i) Page 43, line 38, add at the end "and charcoal". 
(ii) Page 44, line 21, omit "But not". 
(iii) Page 44, a.fter line 28, insert-

"33. Achar and Muraba except when sold in sealed con~iners. 

M. Seienti1lc goods including scientific glass goods, geQmetri-
cal and drawing goods used in schools and colleges for 
tef,Ching and for use by stUdents. 

35. Live .tock including poultry. 
36. Cotton paddings." 

The Schedule, as amended, W'SS adopted. 

7. It was pointed out to the Committee fliat tax qn hosiery JOOds was 
at preaent one per emt. in DeIhl The Committee were of the opinion 
that the tax on hosiery ioocls should not be increased for til. present. 

8. The Committee also recommended that-
(i) while fixing rates of tax, the peculiar pQIIition of Delhi as a 

trade distributing ;entre, should be kept in view; and 
(ii) with a view to cheek evasion of tax and also to facilitate col-

lection, wherever possible. the tax should be levied at the first 
point. 

9. C1.a.uae 1.-The foUowiDg amendmel:\t WM accepted:-
Page 1, line 5. for "1973" Bt.l.bstitutle "1975". 



The clause, as amended, was adopted. 

10. Et'l4cting Formula.-The following amendment was accepted:-
Page 1, line 1, for "Twenty-fourth" substitute "Twenty-sixth". 

The Enacting Formula, as amended. was adopted. 

11. Lo1fg Title.-The Long Title was adopted. without any amendment. 

12; The Committee authOrised the Legislative Counsel to correct 
patent errors and also to carry out amendmen~ of verbal and consequen-
tial nature in the Bill. , . 

13. The Committee. also decided that-.O) the eVidence tendered be-
~e the Committee be laid on the Tablej and (ii) two copies each of the 
. memoranda received by the Committee from various AssociatiQlls, Or-
pniaationa, etc., be placed in Parliament Library for reference by the 
M~bers of Parliament after the Report had been presented. 

14. The Committee decided to hold their sitting at 15.00 hours on Mon-
day, the 7th April, 1975 to consider and adopt their draft ~. 

15. The Chairman then drew the. attention of the Members to the pro-
visions of Direction 87 of the Directions by the Speaker regarding minutes 
of dissent. 

16. The Committee then adjourned. 

xvm 
Eighteenth Sitting 

The Committee 'sat' on Mo~day, the 7th April, 1975 from 15.00 to 16.l5 
hours. 

lJRESENT 
Shri S. M. Siddayya-ChGinnan 

MEMBERS 

2. Shrl H. K. L. Bhagat 
3. Shri Chakleshwat Singh 
:4. Shri Dalip Singh 
5. Shri N. E. Horo 
6. Shri Vikram Mahajan 
7. 8hri Sudhakar Pandey 
8. Shri Blrender Singh Rao 
9. Shri Arju,p Sethi 

10 .. Shri Ramavatar Shastri 
1l.Shri Amarnath Vidyalankar. 

LEGISLATIVE COUNSEL 

1. 8hri S. Harihara Iyer. JointSecretGry GM LegiBlcItit1e Counsel. 

2. 8hri 8. Ramaiah, Additional lJegi81,a.tit1e Counsel. 
REPRESENTATIVES OF THE MINISTRY OF FINANCE 

(DEPARTMENT OF REvENUE'& INSUl\ANCE) 

1. Shri K. Narasimhan, Additional SecretG7'1J. 

2. Shri O. P. Mehra, Deputy Secretary. 



3. Shri Virendra Prakash, Sales Ta:r Commissioner. Delhi. 
4. Shri S. D. Ramaswamy, Under Secreta.ry. 

SECUTARIAT 

1. Shri J. R. Kapur, Chief Financial. Committee Officer. 
2 Shri H. L. Malhotra, Senior Legislative Committee Offi.oe'r. 

2. Shrt Pranab Kumar Mukherjee. MiDister of State in the Miftiltry 
of Finance. attended the sittina with the permission of the CbairmaD., 

3. The Committee considered and adopted the BUl. as amended. 
4. The Committee then considered and adopted the draft Re}»rt sub-

ject to the following modificatiQl'ls:-

In para 6~ 

(i) sUb-para (iv), after "goods" insert "and umbrella cloth 
covers." 

(ii) add the following new sub-para: 

"(viii) the concessional rate of tax allowed to ha.lwa.is may 
be continued." 

5. The Chairman announced that the Minutes of Dissent, if any, might 
be sent tOt the Lok Sabha Secretariat so as to reach them by ,lt1.00 hours 
on Tuesday, the 15-th April, 1975. 

6. The Committee authorised the Chairman, and. in his asence, Shri 
Amarnath Vidyalankar to present the Report to the House and to lay the 
Evidence on the Table of the House on Thursday, the 17th April, 1975. 

7. The Committee placed on record their appreciation of the assistance 
rendered by the Minister of State in the Ministry of Finance (Shri Pra-
nab Kumar Mukherjee) during the COU'l'Se of their deliberations. 

8. The Committee also placed on record their appreciation of the co-
operation and assistance rendered by the Le~slative Counsel, Additional 
Legislative Counsel, Officers of the Ministry of Finance, Officers of Delhi 
Administration and the Officers and staff of the Lok Sabha Secretariat. 

9. The C<¥l1mittee also placed on record their thanks to the Chairman 
(Shri S. M. Siddayya) for very ably conducting the proceedings of the 
Committee and guiding their deliberations at various stages of the Bill. 

10. The Minister of State in the Ministry ,?f Finance thanked the 
Members for the co-operation extended by them. He also placed on re-
cord his app'reciation of the co-operation and assistance rendered by the 
I..egislative Counsel, Additional Legislative Counsel, Ofticers of the Minis-
try of Finance and Delhi Administration and the Ofticers and staff of 
the Lok Sabha Secretariat. 

11. The Committee then adjourned. 
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